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VERSUS 

UNION OF INDIA THROUGH  

SECRETARY-MoEF & CC & ORS.  ... RESPONDENTS 

VOLUME-IV 
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504 – 688 

2.  

ANNEXURE-A-24 

Copy of the Amended EIA Notification 
dated 07.07.2004 

689 – 691 

3.  

ANNEXURE-A-25 

Copy of the Plinth check certificate for 

building C1, C2, C3 & B issued by the 
PMC dated 27.06.2008 

692 

4.  

ANNEXURE-A-26 

Copy of the Part Occupancy Certificate 

(OCC) for building A, B1, B2, C1, C2, 
C3 & C4 issued  by the PMC dated 

29.12.2012 

693 

5.  

ANNEXURE-A-27 

Copy of the Plinth check certificate for 

building H issued the PMC dated 

14.10.2016 

694 

6.  

ANNEXURE-A-28 

Copy of the quashed & set aside EIA 

Notification-2016 vide no. S.O.3999(E), 

diluting EIA Notification-2006 and 
Pollution Control Acts dated 09.12.2016 

695 – 705 

7.  ANNEXURE-A-29 706 – 709 
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Copy of the S.O.804(E), EIA 

Notification-2017 for regularization of 

violation cases dated 14.03.2017 

8.  

ANNEXURE-A-30 

Copy of the RERA Certificate for Phase-

I, RERA Form along with document 

submitted by PP dated 31.08.2017 

710 – 738 

9.  

ANNEXURE-A-31 

Copy of the RERA Certificate for Phase-

II, RERA Form along with document 
submitted by PP dated 31.08.2017 

739 – 790 

10.  

ANNEXURE-A-32 
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11.  
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29.01.2020 

831 

12.  

ANNEXURE-A-34 

Copy of the Additional data submitted 

by the PP to SEAC-III dated 22.06.2020 

832 – 855 

13.  

ANNEXURE-A-35 

Copy of the closure directions issued by 
the RO-MPCB to PP dated 25.08.2020 

856 – 857 

14.  

ANNEXURE-A-36 

Copy of the Order passed by MPCB 
refusing Consent to Establish dated 

10.12.2020 

858 – 859 

15.  

ANNEXURE-A-37 

Copy of Civil Appeal No. 4/2021 filed 
before Hon’ble Supreme Court by the PP 

against the Order dated 17.11.2020 
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17.12.2020 

860 – 876 

16.  
ANNEXURE-A-38 

Copy of the Order passed by Hon’ble 
877 – 878 
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Supreme Court in Civil Appeal No. 

4/2021 vide dated 12.01.2021 

17.  

ANNEXURE-A-39 

Copy of the Minutes of 114th SEAC-III 
meeting  held on 05.02.2021 

879 – 882 

18.  

ANNEXURE-A-40 

Copy of the Consent to Establish 

granted by the MPCB to the project in 
violation, said CTE is under challenge 

vide dated 11.02.2021 

883 – 889 

19.  

ANNEXURE-A-41 

Copy of an Appeal challenging CTE filed 
by this Original Applicant before 

Principal Secretary-DoE dated 
12.03.2021 

890 – 904 

20.  

ANNEXURE-A-42 

Copy of the Minutes of 218th SEIAA 

meeting deferring proposal held on 
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THE GAZETTE OF INDIA  

 

EXTRAORDINARY  

 

PART II – Section 3 – Sub-section (ii) 

 

MINISTRY OF ENVIRONMENT AND FORESTS 

 

NOTIFICATION 

 

New Delhi, the 7th July, 2004 

 

 

S.O.801(E), dated 7th July, 2004 - Whereas a draft of certain amendments to the 

notification of the Government of India in the Ministry of Environment and Forests number 

S.O.60 (E), dated the 27th January 1994 was published in the Gazette of India, Extraordinary, 

Part II, section 3, sub-section (ii) vide number S.O.1236 (E), dated the 27th October, 2003 

inviting objections and suggestions from all persons likely to be affected thereby within a 

period of sixty days from the date on which copies of the Gazette containing the said 

notification were made available to the public; 

 

And whereas, copies of the said notification were made available to the public on 27th 

October, 2003; 

 

And whereas, the Orders of the Hon’ble Supreme Court in the Writ Petition (C) 

No.725 of 1994 with I.A. No.20, 21, 1207, 1183, 1216 and 1251 in Writ Petition (C) No.4677 

of 1985 in the matter of news item published in Hindustan Times titled “And Quiet Flows the 

Maily Yamuna” vs. Central Pollution Control Board and Others have been duly considered; 

 

And whereas, the Orders of Hon’ble High Court of Madras in W.P. (C) No.33493 of 

2003 and W.P. Nos.35205, 35517, 35691, 35692 and 35825 of 2003 and W.P. M.P. 

Nos.40556, 42562, 43720, 45348 to 45350, 42791, 42792, 43882, 43181, 43366 to 43369, 

43544 and 43545 of 2003 between C.S. Kuppuraj and others Vs. the State of Tamil Nadu and 

others have also been duly considered; 

 

And whereas, all objections and suggestions received have been duly considered by 

the Central Government; 

 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) 

of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read 

with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the 

Central Government hereby makes the following further amendments in the notification 

number S.O. 60 (E), dated the 27th January 1994, namely:-  

 

In the said notification, -   

 

I. in paragraph 3-  

(i) in item (a), for the letters, word and figures “Nos.3,18 and 20”,  the letters, 

word and figures “Nos.3,18,20,31 and 32” shall be substituted; 
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 2 

 

 

 

 (ii) after sub-para (f), the following shall be inserted, namely:- 

“(g)  any construction project falling under entry 31 of Schedule-I including 

new townships, industrial townships, settlement colonies, commercial 

complexes, hotel complexes, hospitals and office complexes for 1,000 

(one thousand) persons or below or discharging sewage of 50,000 

(fifty thousand) litres per day or below or with an investment of 

Rs.50,00,00,000/- (Rupees fifty crores) or below.  

 

(h)  any industrial estate falling under entry 32 of Schedule-I including 

industrial estates accommodating industrial units in an area of 50 

hectares or below but excluding the industrial estates irrespective of 

area if their pollution potential is high.   

 

Explanation.– 

 

(i) New construction projects which were undertaken without 

obtaining the clearance required under this notification, and where 

construction work has not come up to the plinth level, shall require 

clearance under this notification with effect from the 7th day of 

July, 2004. 

 

(ii) In the case of new Industrial Estates which were undertaken 

without obtaining the clearance required under this notification and 

where the construction work has not commenced or the 

expenditure does not exceed 25% of the total sanctioned cost, shall 

require clearance under this notification with effect from the 7th day 

of July, 2004.  

 

(iii) Any project proponent intending to implement the proposed project 

under sub-paras (g) and (h) in a phased manner or in modules, shall 

be required to submit the details of the entire project covering all 

phases or modules for appraisal under this notification”; 

 

II. in Schedule-I, after item 30 and the entry relating thereto, the following shall be inserted, 

namely:- 

“31. New construction projects 

  32. New industrial estates.”;   

 

III. in Schedule-II, - 

(i) in para 5, for sub-para (f), the following shall be substituted, namely:-  

“(f)(i) The quantum of existing industrial effluents and domestic sewage with 

incremental load to be released in the receiving water body due to the 

proposed activities along with treatment details; 

 

(ii)  The quantum and quality of water in the receiving water body before and 

after disposal of solid wastes including municipal solid wastes, industrial 

effluents and domestic sewage;  
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(iii) The quantum of industrial effluents and domestic sewage to be released on 

land and type of land;”; 

 

(ii) in para 6, for sub-para (a), the following shall be substituted, namely:-  

“(a)  Nature and quantity of solid wastes generated including municipal solid 

wastes, biomedical wastes, hazardous wastes and industrial wastes.”. 

 

 

 

[No. Z-11011/1/2002-IA-I] 

R. Chandramohan, Jt. Secy. 

 

 

Note: The principal notification was published in the Gazette of India vide number S.O.60 

(E) dated 27-1-1994 and subsequently amended vide:  

1) S.O. 356 (E) dated 4th May, 1994, 

2) S.O 318 (E), dated 10th April, 1997,  

3) S.O. 73 (E) dated 27th January, 2000,  

4) S.O. 1119 (E) dated 13th December, 2000,  

5) S.O. 737(E) dated 1st August, 2001,  

6) S.O.1148 (E) dated 21st November, 2001,  

7) S.O. 632 (E) dated the 13th June, 2002,  

8) S.O. 248 (E) dated the 28th February, 2003,  

9) S.O. 506 (E) dated the 7th May, 2003,  

10) S.O. 891(E) dated the 4th August, 2003,  

11) S.O. 1087(E) dated the 22nd September, 2003. 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 9th December, 2016 

S.O. 3999(E).—Whereas, by notification of the Government of India in the erstwhile Ministry of Environment 
and Forests number S.O.1533 (E), dated the 14th September, 2006 issued under sub-section (1) read with clause (v) of 
sub-section (2) of section (3) of the Environment (Protection) Act, 1986 and clause (d) of the sub-rule (3) of rule 5 of the 
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the 
required construction of new projects or activities or the expansion or modernisation of existing projects or activities 
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and or 
product mix shall be undertaken in any part of India only after prior environmental clearance from the Central 
Government or as the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by 
the Central Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified 
therein; 

And whereas, the said Ministry has received suggestions for ensuring Ease of Doing Responsible Business; and 
streamlining the permissions for buildings and construction sector which is important for providing houses and for this 
purpose the scheme of Housing for all by 2022 with an objective of making available affordable housing to weaker 
sections in urban area has ambitious target;  

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that, 
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes 
or operation in any area should be imposed, it shall give notice of its intention to do so; 

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification, 
2006 issued in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of 
the Environment (Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) 
Rules, 1986 was published, vide number S.O.1595 (E) dated the 29th April 2016, inviting objections and suggestions 
from all the persons  likely to be affected thereby, within a period of sixty days  from the date of publication of said 
notification in the Gazette of India; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 
been duly considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment 
Impact Assessment Notification, 2006 namely:- 

In the said Notification,- 

(I) after paragraph 13, the following paragraph shall be inserted, namely:- 

 “14 .  Integration of environmental condition in building bye-laws.-  

(1)  The integrated environmental conditions with the building permission being granted by the local 
authorities and the construction of buildings as per the size shall adhere to the objectives and 
monitorable environmental conditions as given at Appendix-XIV.  

(2)  The States adopting the objectives  and monitorable environmental conditions referred to in sub-
paragraph (1), in the building bye-laws and relevant State laws and incorporating these conditions in 
the approvals given for building construction making it legally enforceable shall not require a separate 
environmental clearance  from the Ministry of Environment, Forest and Climate Change for individual 
buildings.  

(3)  The States may forward the   proposed changes in their bye-laws and rules to the Ministry of 
Environment, Forest and Climate Change, who in turn will examine the said draft bye-laws and rules 
and convey the concurrence to the State Governments. 

(4)  When the State Governments notifies the bye-laws and rules concurred by the Ministry of 
Environment, Forest and Climate Change, the Central Government may issue an order stating that no 
separate environmental clearance is required  for buildings  to be constructed  in the States or local 
authority areas.  
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(5)  The local authorities like Development Authorities, Municipal Corporations, may certify the 
compliance of the environmental conditions prior to issuance of Completion Certificate, as applicable 
as per the requirements stipulated for such buildings based on the recommendation of the 
Environmental Cell constituted in the local authority.  

(6)  The State Governments where bye-laws or rules are not framed may continue to follow the existing 
procedure of appraisal for individual projects and grant of Environmental Clearance for buildings and 
constructions as per the provisions laid down in this notification. 

(7)  For the purpose of certification regarding incorporation of environmental conditions in buildings, 
the Ministry of Environment, Forest and Climate Change may empanel through competent agencies, 
the Qualified Building Environment Auditors (QBEAs) to assess and certify the building projects, as 
per the requirements of this notification and the procedure for accreditation of Qualified Building 
Auditors and their role as given at Appendix-XV. 

(8)  In order to implement  the integration of environmental condition in building bye-laws,  the State 
Governments or Local Authorities may constitute the Environment Cell (herein after called as Cell), for 
compliance and monitoring and to ensure environmental planning within their jurisdiction.  

(9)  The Cell shall monitor the implementation of the bye-laws and rules framed for Integration of 
environmental conditions for construction of building and the Cell may also allow the third part 
auditing process for oversight, if any.  

(10)  The Cell shall function under the administrative control of the Local Authorities.  

(11)  The composition and functions of the Cell are given at Appendix-XVI.  

(12)  The Local Authorities while integrating the environmental concerns in the building bye-laws, as 
per their size of the project, shall follow the procedure, as given below:  

BUILDINGS CATEGORY '1' (5,000 to < 20,000 Square meters) 

A Self declaration Form to comply with the environmental conditions (Appendix XIV) along with Form 1A and 
certification by the Qualified Building Environment Auditor to be submitted online by the project proponent besides 
application for building permission to the local authority along with the specified fee in separate accounts. Thereafter, the 
local authority may issue the building permission incorporating the environmental conditions in it and allow the project 
to start based on the self declaration and certification along with the application. After completion of the construction of 
the building, the project proponent may update Form 1A online based on audit done by the Qualified Building 
Environment Auditor and shall furnish the revised compliance undertaking to the local authority. Any non-compliance 
issues in buildings less than 20,000 square meters shall be dealt at the level of local body and the State through existing 
mechanism. 

OTHER BUILDINGS CATEGORIES ( ≥  20,000 Square meters) 

The project proponent may submit online application in Form 1 A alongwith specified fee for environmental 
appraisal and additional fee for building permission. The fee for environmental appraisal will be deposited in a separate 
account. The Environment Cell will process the application and present it in the meeting of the Committee headed by the 
authority competent to give building permission in that local authority. The Committee will appraise the project and 
stipulate the environmental conditions to be integrated in the building permission. After recommendations of the 
Committee, the building permission and environmental clearance will be issued in an integrated format by the local 
authority. 

The project proponent shall submit Performance Data and Certificate of Continued Compliance of the project 
for the environmental conditions parameters applicable after completion of construction from Qualified Building 
Environment Auditors every five years to the Environment Cell with special focus on the following parameters:-  

(a) Energy Use (including all energy sources). 

(b) Energy generated on site from onsite Renewable energy sources. 

(c) Water use and waste water generated, treated and reused on site. 

(d) Waste Segregated and Treated on site. 

(e) Tree plantation and maintenance. 

After completion of the project, the Cell shall randomly check the projects compliance status including the five 
years audit report. The State Governments may enact the suitable law for imposing penalties for non-compliances of the 
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environmental conditions and parameters.  The Cell shall recommend financial penalty, as applicable under relevant 
State laws for non-compliance of conditions or parameters to the local authority. On the basis of the recommendation of 
the Cell, the local authority may impose the penalty under relevant State laws. The cases of false declaration or 
certification shall be reported to the accreditation body and to the local body for blacklisting of Qualified Building 
Environment Auditors and financial penalty on the owner and Qualified Building Environment Auditors.  

No Consent to Establish and Operate under the Water (Prevention and Control of Pollution) Act, 1974 and the 
Air (Prevention and Control of Pollution) Act, 1981 will be required from the State Pollution Control Boards for 
residential buildings up to 1,50,000 square meters.”; 

(II)  In the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted, 
namely:- 

(1) (2) (3) (4) (5) 

“8  Building / Construction projects / Area Development projects and Townships 

8 (a) Building and 
Construction projects 

 > 20,000 sq. mtrs 
and < 1,50,000 sq. 
mtrs of built up 
area  

The term “built up area” for the purpose 
of this notification is the built up or 
covered area on all floors put together 
including its basement and other service 
areas, which are proposed in the buildings 
and construction projects. 
Note 1. The projects or activities shall not 
include industrial shed, universities, 
college, hostel for educational institutions, 
but such buildings shall ensure 
sustainable environmental management, 
solid and liquid and implement 
environmental conditions given at 
Appendix-XIV.  
Note 2.-General Condition shall not 
apply. 
Note 3.-The exemptions granted at Note 1 
will be available only for industrial shed 
after integration of environmental norms 
with building permissions at the level of 
local authority. 
 

8 (b) Townships and Area 
Development projects 

≥ 3,00,000 sq. 
mtrs of built up 
area or 
Covering an area 
≥ 150 ha 

≥1,50,000 sq. mtrs 
and < 3,00,000 sq. 
mtrs built up area 
or 
covering an area ≥ 
50 ha and < 150 
ha  

Note.- General Condition shall not 
apply”. 
 

[F. No. 19-2/2013-IA-III (Pt.)] 

MANOJ KUMAR SINGH, Jt. Secy. 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) 
vide number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended vide numbers S.O.1737(E) dated 
the 11th October, 2007, S.O. 3067(E), dated the 1st December, 2009, S.O.695(E), dated the 4th April, 2011, S.O.2896(E), 
dated the 13th December, 2012 , S.O.674(E), dated the 13th March, 2013, S.O.2559(E), dated the 22nd August, 2013, S.O. 
2731(E), dated the 9th September, 2013, S.O. 562(E), dated the 26th February, 2014, S.O.637(E), dated the 28th February, 
2014, S.O.1599(E), dated the 25th June, 2014, S.O. 2601 (E), dated 7th October, 2014, S.O. 2600(E) dated 9th October, 
2014, S.O. 3252(E) dated 22nd December, 2014, S.O. 382 (E), dated 3rd February, 2015, and S.O. 811(E), dated 23rd 
March, 2015, S.O. 996 (E) dated 10th April, 2015, S.O. 1142 (E) dated 17th April, 2015, S.O. 1141 (E) dated 29th April, 
2015, S.O. 1834(E) dated 6th July, 2015 and S.O. 2572(E) dated 14th September, 2015, S.O. 141(E) dated 15th January, 
2016, S.O. 190(E) dated 20th January, 2016, S.O. 648(E) dated 3rd March, 2016 and S.O. 2269(E) dated 1st July, 2016.  
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APPENDIX –XIV 

ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUC TIONS 

(CATEGORY '1': 5,000 to less than 20,000 Square meters) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 

Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 

Water 

Conservation, 

Rain Water 

Harvesting, and 
Ground Water 

Recharge 

2 Use of water efficient appliances shall be promoted. The local bye-law provisions on 
rain water harvesting should be followed.  

If local bye-law provision is not available, adequate provision for storage and 
recharge should be followed as per the Ministry of Urban Development Model 
Building Bye-Laws, 2016.  

A rain water harvesting plan needs to be designed where the recharge bores 
(minimum one recharge bore per 5,000 square meters of built up area) is 
recommended. Storage and reuse of the rain water harvested should be promoted. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer. 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 

Waste 

Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 

Sewage: In areas where there is no municipal sewage network, onsite treatment 
systems should be installed. Natural treatment systems which integrate with the 
landscape shall be promoted. As far as possible treated effluent should be reused. 
The excess treated effluent shall be discharged following the CPCB norms. 

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  

Outdoor and common area lighting shall be Light Emitting Diode (LED). 

Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher.  

Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 

Wall, window, and roof u-values shall be as per ECBC specifications. 
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Air Quality and Noise 5 Dust, smoke & other air pollution prevention measures shall be provided for the 

building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.  

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 

All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
and Demolition Waste Rules 2016. All workers working at the construction site and 
involved in loading, unloading, carriage of construction material and construction 
debris or working in any area with dust pollution shall be provided with dust mask.  

For indoor air quality the ventilation provisions as per National Building Code of 
India shall be made. 

 5 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 6 A minimum of 1 tree for every 80 square meters of land should be planted and 
maintained. The existing trees will be counted for this purpose. Preference should be 
given to planting native species. 

 6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

 

(Category '2': 20,000 to less than 50,000 Square meters) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 

Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 

Buildings shall be designed to follow the natural topography as much as possible. 
Minimum cutting and filling should be done. 

Water 

Conservation,  

Rain Water 

Harvesting, and 

Ground Water 

Recharge 

2 A complete plan for rain water harvesting, water efficiency and conservation should 
be prepared. 

Use of water efficient appliances should be promoted with low flow fixtures or 
sensors.  

The local bye-law provisions on rain water harvesting should be followed. If local 
bye-law provision is not available, adequate provision for storage and recharge 
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.  

A rain water harvesting plan needs to be designed where the recharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and storage 
capacity of minimum one day of total fresh water requirement shall be provided. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 
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Waste 

Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 

Sewage: Onsite sewage treatment of capacity of treating 100% waste water to be 
installed. Treated waste water shall be reused on site for landscape, flushing, cooling 
tower, and other end-uses.  Excess treated water shall be discharged as per CPCB 
norms. Natural treatment systems shall be promoted.  

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

 3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for which a 
written tie up must be done with the authorized recyclers. 

 3(b)  Organic waste compost/ Vermiculture pit with a minimum capacity of 0.3 kg 
/person/day must be installed. 

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  

Outdoor and common area lighting shall be LED. 

Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 

Wall, window, and roof u-values shall be as per ECBC specifications. 

 4 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher.  

 4 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

 4 (c) Use of environment friendly materials in bricks, blocks and other construction 
materials, shall be required for at least 20% of the construction material quantity.  
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, 
Compressed earth blocks, and other environment friendly materials.  

Fly ash should be used as building material in the construction as per the provisions 
of the Fly Ash Notification of September, 1999 as amended from time to time. 

Air Quality and 

Noise 

5 Dust, smoke & other air pollution prevention measures shall be provided for the 
building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.  

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 

All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
and Demolition Waste Rules 2016. 

All workers working at the construction site and involved in loading, unloading, 
carriage of construction material and construction debris or working in any area with 
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dust pollution shall be provided with dust mask.  

For indoor air quality the ventilation provisions as per National Building Code of 
India. 

 5 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 6 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained. 
The existing trees will be counted for this purpose. Preference should be given to 
planting native species. 

 6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

Top Soil preservation 
and reuse 

7 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, 
roads, paved areas, and external services.  

It should be stockpiled appropriately in designated areas and reapplied during 
plantation of the proposed vegetation on site. 

Transport 8 A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), 
shall be prepared to include motorized, non-motorized, public, and private networks.  

Road should be designed with due consideration for environment, and safety of 
users. The road system can be designed with these basic criteria. 

1. Hierarchy of roads with proper segregation of vehicular and pedestrian 
traffic. 

2. Traffic calming measures. 

3. Proper design of entry and exit points. 

4. Parking norms as per local regulation. 

 

(Category '3': 50000 to 150000 m2) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 
Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 
Buildings shall be designed to follow the natural topography as much as possible. 
Minimum cutting and filling should be done. 

Water 
conservation - 
Rain Water 
Harvesting, and 
Ground Water 
Recharge 

2 A complete plan for rain water harvesting, water efficiency and conservation should 
be prepared. 
The local bye-law provisions on rain water harvesting should be followed. If local 
bye-law provisions are not available, adequate provision for storage and recharge 
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.  
A rain water harvesting plan needs to be designed where the recharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and storage 
capacity of minimum one day of total fresh water requirement shall be provided. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer. 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 

 2 (b) Use of water efficient appliances should be promoted. Low flow fixtures or sensors 
be used to promote water conservation. 
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 2 (c) Separation of grey and black water should be done by the use of dual plumbing 

system. In case of single stack system separate recirculation lines for flushing by 
giving dual plumbing system be done.  

Solid Waste 
Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 
The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

 3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for which a 
written tie up must be done with the authorized recyclers. 

 3(b)  Organic waste composter/Vermiculture pit with a minimum capacity of 0.3 kg 
/person/day must be installed. 

Sewage Treatment 
Plant 

4 Onsite sewage treatment of capacity of treating 100% waste water to be installed. 
Treated waste water shall be reused on site for landscape, flushing, cooling tower, 
and other end-uses.  Excess treated water shall be discharged as per CPCB norms. 
Natural treatment systems shall be promoted.  
Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

Energy 5 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  
Outdoor and common area lighting shall be LED. 
Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 
Wall, window, and roof u-values shall be as per ECBC specifications. 

 5 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher. 

 5 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

 5 (c) Use of environment friendly materials in bricks, blocks and other construction 
materials, shall be required for at least 20% of the construction material quantity.  
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, 
Compressed earth blocks, and other environment friendly materials.  
Fly ash should be used as building material in the construction as per the provisions 
of the Fly Ash Notification of September, 1999 as amended from time to time. 

Air Quality and 
Noise 

6 Dust, smoke & other air pollution prevention measures shall be provided for the 
building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site. Wheel washing for the 
vehicles used be done. 
Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 
Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 
All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
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and Demolition Waste Rules 2016. 
All workers working at the construction site and involved in loading, unloading, 
carriage of construction material and construction debris or working in any area with 
dust pollution shall be provided with dust mask.  
For indoor air quality the ventilation provisions as per National Building Code of 
India. 

 6 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 7 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained. 
The existing trees will be counted for this purpose. Preference should be given to 
planting native species. 

 7 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

Top Soil Preservation 
and Reuse 

8 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, 
roads, paved areas, and external services. It should be stockpiled appropriately in 
designated areas and reapplied during plantation of the proposed vegetation on site. 

Transport 9 A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), 
shall be prepared to include motorized, non-motorized, public, and private networks.  
Road should be designed with due consideration for environment, and safety of 
users. The road system can be designed with these basic criteria. 

1. Hierarchy of roads with proper segregation of vehicular and pedestrian 
traffic. 

2. Traffic calming measures. 
3. Proper design of entry and exit points. 
4. Parking norms as per local regulation. 

Environment 
Management Plan 

10 An environmental management plan (EMP) shall be prepared and implemented to 
ensure compliance with the environmental conditions specified in item number 1 to 9 
above. A dedicated Environment Monitoring Cell with defined functions and 
responsibility shall be put in place to implement the EMP. The environmental cell 
shall ensure that the environment infrastructure like Sewage Treatment Plant, 
Landscaping, Rain Water Harvesting, Energy efficiency and conservation, water 
efficiency and conservation, solid waste management, renewable energy etc. are  
kept operational and meet the required standards. The environmental cell shall also 
keep the record of environment monitoring and those related to the environment 
infrastructure. 

 

APPENDIX-XV 

Accreditation of Environmental Auditors (Qualified Building Auditors) 

The Ministry of Environment, Forest and Climate Change (MoEFCC), through qualified agencies shall accredit 
the Qualified Building Environment Auditors (QBEAs). The Qualified Building Environment Auditors could be a firm / 
organization or an individual expert, who fulfils the requirements. The Ministry will implement this process of 
accreditation through Quality Council of India (QCI), National Productivity Council or any other organization identified 
by the Government. The organizations like Indian Green Building Council, Bureau of Energy Efficiency etc. can also be 
associated in the process of accreditation, training, and renewal. The environmental consultants accredited by the QCI for 
building sector will be qualified as QBEAs. The QBEAs will meet the following criteria. The accrediting agency can 
improvise on these criteria. 

Qualifications of the Auditor:   

a. Education: Architect (Degree or Diploma), Town Planners (Degree), Civil Engineer / Mechanical 
Engineer (Degree or Diploma), PG in Environmental Science or any other qualification as per the 
scheme of the accreditation.  

Training:  

b. Mandatory training to be given by the accreditation body or their approved training providers. This will 
be as per the scheme of the accreditation. 
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Experience:  

c. At least 3 years of work experience in the related field or building sector Environment Impact 
Assessment consultants accredited by QCI or any other experience criteria as per the scheme of the 
accreditation. 

Infrastructure and equipment:  

d. As per the scheme of the accreditation 

Renewal:  

e. The accreditation will be valid for 5 years and will be renewed as per the process developed under the 
accreditation scheme. 

  Accountability/Complaint redressal mechanism: Any complaints regarding the quality of the work of QBEAs 
shall be made to the accreditation body. The accreditation body shall evaluate the complaint and take appropriate action 
including black listing or cancellation of the accreditation with wide public notice. This will be in addition to the action 
at the level of local authority for penalty and blacklisting. The Ministry can also take such action in case of specific 
complaint or feedback. 

 

APPENDIX-XVI 

Environmental Cell at the level of Local Authority: 

An Environmental Cell shall be setup at the local authority level to support compliance and monitoring of 
environmental conditions in buildings. The Cell shall also provide assistance in environmental planning and capacity 
building within their jurisdiction. The responsibility of this cell would be monitoring the implementation of this 
notification and providing an oversight to the Third-Party Auditing process. The cell will operate under the local 
authority.  

Constitution of the cell:  

The cell will comprise of at least 3 dedicated experts in following fields: 

a. Waste management (solid and liquid) 

b. Water conservation and management 

c. Resource efficiency including Building materials 

d. Energy Efficiency and renewable energy 

e. Environmental planning including air quality management. 

f. Transport planning and management. 

The Cell shall induct at least two outside experts as per the requirements and background of dedicated experts. 
Existing environmental cells at the level of local authority can be co-opted and trained for this Cell. 

Financial Support: 

An additional fee may be charged along with processing fee for building permission for integrating 
environmental conditions and it’s monitoring. The local authority can fix and revise this additional fee from time to time. 
The amount of this fee shall be deposited in a separate bank account, and used for meeting the requirement of salary / 
emoluments of experts and running the system of online application, verifications and the Environmental Cell. 

Functions of the Cell: 

1. The cell shall be responsible for assessing and appraising the environmental concerns of the area under their 
jurisdiction where building activities are proposed. The Cell can evolve and propose additional environmental conditions 
as per requirements. These conditions may be area specific and shall be notified in advance from time to time. These 
additional conditions shall be approved following a due consultation process. These environmental conditions will be 
integrated in building permissions by the sanctioning authority.  

2. Develop and maintain an online system for application and payment of fees. The Cell shall maintain an online 
database of all applications received, projects approved, the compliance audit report, random inspections made. The Cell 
shall maintain a portal for public disclosure of project details including self certification and compliance audit reports 
filed by the Qualified Building Environment Auditors for public scrutiny of compliance of environmental conditions by 
the project. 

3. Monitoring the work of Environmental Audit process carried by the Qualified Building Auditors. 
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4. The Cell shall review the applications; finalize the additional environmental conditions if required within 30 
days of the submission of the application to the local authority.  

5. The Cell shall adopt risk based random selection of projects for verifying on site for certification of QBA, 
compliance of environmental conditions and five yearly audit report.  

6. The Cell shall recommend to the local authority for financial penalty for non-compliance of environmental 
conditions by the project proponent.  

7. The Cell shall recommend to the accrediting body and the local authority against any Qualified Building 
Environment Auditor, if any lapse is found in their work.  
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से पूवर् जमा िकया जाएगा और उसे मंᮢालय के ᮧादिेशक कायार्लय, िवशेषज्ञ मूल् यांकन सिमित तथा िविनयामक ᮧािधकरण के अनुमोदन के 
पश् चात ् सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न योजना के सफलतापूवर्क कायार्न् वयन के पश् चात ् िनमुर्क् त 
िकया जाएगा । 

14.  ऐसी पिरयोजनाए ंऔर िᮓयाकलाप, जो इस अिधसूचना की तारीख को उल् लंघनकारी ह,ᱹ इस अिधसूचना के अधीन पयार्वरणीय 
अनापित् त के िलए आवेदन करन ेके पाᮢ हᲂगे और पिरयोजना ᮧस् तावक इस अिधसूचना के अधीन पयार्वरणीय अनापित् त के िलए केवल इस 
अिधसूचना की तारीख से छह मास के भीतर ही आवेदन कर सकते ह ᱹ।  

[फा. स.ं  22-116/2015-आईए-III] 

मनोज कुमार िसह, संयुक् त सिचव 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 14th March, 2017 

S.O. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (ii), vide number S.O. 1705(E), dated the 10th May, 2016, as required by sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of 

Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit 

of environmental clearance or changed the product mix without obtaining prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be 

affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification 

were made available to the public;   

2. And whereas, copies of the said notification were made available to the public on the 10th May, 2016;   

3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government.   

4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of 

the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the 

purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment 

pollution;  

5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions 

which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the 

Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions 

in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such 

directions; 

6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and 

27.06.2013 to establish a process for grant of environmental clearance to cases of violation. 

7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28th November, 2014 in W.P. (C ) 

No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the 

conditions laid down under Office Memorandum dated 12th December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal 

and unconstitutional and had further held that action for alleged violation would be an independent and separate 

proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against 

the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on 

its merits, independent of any proposed action for alleged violation of the environmental laws; 
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8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7th July, 2015 in Original 

Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated 

12th December, 2012 and 24th June, 2013 on the subject of consideration of proposals for Terms of Reference or 

Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act, 

1986 or Environment Impact Assessment Notification, 2006  Coastal Regulation Zone Notification, 2011 could not alter 

or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;  

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment 

Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant 

of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the 

production beyond the limit of environmental clearance or changed the product mix without obtaining prior 

environmental clearance; 

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting 

and improving the quality of the environment and abating environmental pollution that all entities not complying with 

environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in 

the environmental laws in expedient manner; 

11. And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects 

and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them 

unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the 

Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing 

adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is 

adequately compensated for; 

12. And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri 

village industrial pollution case), while delivering its judgment on 13th. February, 1996, analyzed all the relevant 

provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection) 

Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that …… section 3 of the Environment (Protection) Act, 

1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it 

deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5 

clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act. 

Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all 

such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment". 

The Central Government is empowered to take all measures and issue all such directions as are called for the above 

purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking 

remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the 

amount so recovered for carrying out remedial measures…….. Hon’ble Court has further observed that levy of costs 

required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive 

language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air 

Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for 

protecting and promoting the `environment', which expression has been defined in very wide and expansive terms in 

Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an 

industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the 

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be 

707



6       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter 

Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused 

by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”. 

13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause  (i) and clause 

(v) of sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 

5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or  

the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or 

both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by 

the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central 

Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment 

Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-  

(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment 

Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the 

construction work, or have undertaken expansion, modernization, and change in product- mix without prior 

environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects 

which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under 

sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental 

clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.   

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution 

Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate will be issued till the project is granted the environmental clearance. 

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-

section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been 

constructed at a site which under prevailing laws is permissible and expansion has been done which can be run 

sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the 

finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other 

actions under the law. 

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the 

projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact 

Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a 

specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and 

community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact 

assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage, 

preparation of remediation plan and natural and community resource augmentation plan shall be done by an 

environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory 

accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of 

Scientific and Industrial Research institution working in the field of environment.    

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan, 

comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological 

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.   
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan 

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification 

will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee 

shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of 

the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by 

regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.   

14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for 

environmental clearance under this notification and the project proponents can apply for environmental clearance under 

this notification only within six months from the date of this notification.   

[F. No. 22-116/2015-IA-III] 

MANOJ KUMAR SINGH, Jt. Secy. 
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Dated: 31/08/2017

Place: Mumbai

Signature and seal of the Authorized Officer

Maharashtra Real Estate Regulatory Authority

Maharashtra Real Estate Regulatory Authority

REGISTRATION CERTIFICATE OF PROJECT

FORM 'C'

[See rule 6(a)]

This registration is granted under section 5 of the Act to the following project under project registration number :

P52100010668

Project: Prayeja City, Plot Bearing / CTS / Survey / Final Plot No.:  S NO 71 at Wadgaon Bk, Haveli, Pune, 411041;

1.  Prayeja City  having its registered office / principal place of business at Tehsil: Haveli, District: Pune, Pin: 411051.

2.  This registration is granted subject to the following conditions, namely:­

The promoter shall enter into an agreement for sale with the allottees;

The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the

allottees, as the case may be, of the apartment or the common areas as per Rule 9 of Maharashtra Real Estate

(Regulation and Development) (Registration of Real Estate Projects, Registration of Real Estate Agents, Rates

of Interest and Disclosures on Website) Rules, 2017;

The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate account to be

maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose

as per sub­ clause (D) of clause (l) of sub­section (2) of section 4 read with Rule 5; 

OR

That entire of the amounts to be realised hereinafter by promoter for the real estate project from the allottees,

from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the

cost of construction and the land cost and shall be used only for that purpose, since the estimated receivable of

the project is less than the estimated cost of completion of the project.

The Registration shall be valid for a period commencing from 31/08/2017 and ending with 30/11/2018 unless

renewed by the Maharashtra Real Estate Regulatory Authority in accordance with section 5 of the Act read with

rule 6.

The promoter shall comply with the provisions of the Act and the rules and regulations made there under;

That the promoter shall take all the pending approvals from the competent authorities

3.  If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the

promoter including revoking the registration granted herein, as per the Act and the rules and regulations made there

under.

Digitally Signed by
Dr. Vasant Premanand Prabhu
(Secretary, MahaRERA)
Date:31-08-2017 15:05:50

ANNEXURE-A-30

TRUE COPY
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MAHA­RERA Application

General Information

Organization

Address Details

Organization Contact Details

Past Experience Details

Information Type Other Than Individual

Name PRAYEJA CITY

Organization Type Others

Description For Other Type
Organization

AOP

Do you have any Past
Experience ?

Yes

Block Number SR. NO. 71 Building Name PRAYEJA CITY

Street Name SINHGAD ROAD Locality NEXT TO PRAYEJA HOUSING
SOCITY

Land mark NEAR MORDERN BAKERY State Maharashtra

Division Pune District Pune

Taluka Haveli Village Wadgaon Bk

Pin Code 411051

Office Number 09325838283

Website URL WWW.PRAYEJACITY.COM

Sr.No.
Project
Name

Type of
Project Others

Land
Area(In
Sq mtrs) Address

CTS
Number

Number of
Buildings/Plot

Number of
Apartments

Original
Proposed
Date of
Completion

Actual Date
of
Completion

1 PRAYEJA
CITY
PHASE 1

Residential NA 29290.67 S. NO 72
PRAYEJA CITY
PHASE 1
SINHGAD
ROAD
WADGAON
BUDRUK NEAR
MEDERN
BAKERY PUNE
MAHARASHTRA
411041

S NO 71 8 350 2012­12­31 2012­12­31

2 PRAYEJA
PEARL

Residential NA 9337.30 S NO 3 5A 5B 6
PRAYEJA
PEARL
SINHGAD
ROAD
WADGAON
KHURD
BEHIND

S NO 3
5A 5B 6

2 96 2016­08­31 2016­08­31
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Sr.No.
Project
Name

Type of
Project Others

Land
Area(In
Sq mtrs) Address

CTS
Number

Number of
Buildings/Plot

Number of
Apartments

Original
Proposed
Date of
Completion

Actual Date
of
Completion

Other Organization Type Member Information

Name Member Type

BHANDARI GELADA AOOCIATES LLP Partnership

PRAYEJA DEVELOPERS LLP Partnership

PRAYEJA CITY
PHASE I PUNE
MAHARASHTRA

Project

FSI Details

Project Details

Name Proposed Booked WorkDone(In %)

Project Name PRAYEJA CITY Project Status On­Going Project

Proposed Date of Completion 31/05/2018 Revised Proposed Date of
Completion

30/11/2018

Litigations related to the
project ?

Yes Project Type Others

Are there any Co­Promoters
(as defined by MahaRERA
Order) in the project ?

No

Plot Bearing No / CTS no /
Survey Number/Final Plot no.

S NO 71 Boundaries East PORTION OF S NO 71
GHANSHYAM DANGAT 18 MT
DP ROAD

Boundaries West 30MTR WIDE DP ROAD S NO
71 4PT

Boundaries North 18MTR DP ROAD S NO 71 4PT

Boundaries South S NO 71 8PT State Maharashtra

Division Pune District Pune

Taluka Haveli Village Wadgaon Bk

Pin Code 411041 Area(In sqmts) 17500

Total Building Count 5

Sanctioned Buildings Count 5 Proposed But Not Sanctioned
Buildings Count

0

Aggregate area(In sqmts) of
recreational open space

2839

Built­up­Area as per
Proposed FSI (In sqmts) (
Proposed but not sanctioned)
( As soon as approved, should
be immediately updated in
Approved FSI)

0 Built­up­Area as per
Approved FSI (In sqmts)

9768.32

TotalFSI 9768.32
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Covered Parking ( In Numbers) 90 30 100

Number of Garages ( In Numbers) 0 0 0

Development Work

Common areas And Facilities, Amenities Available Percent Details

Internal Roads & Footpaths : YES 90 ­

Water Supply : YES 90 ­

Sewerage (Chamber, Lines, Septic Tank , STP) : YES 100 ­

Storm Water Drains : YES 100 ­

Landscaping & Tree Planting : YES 80 ­

Street Lighting : YES 90 ­

Electrical Meter Room, Sub­Station, Receiving Station : YES 90 ­

Aggregate area of recreational Open Space : NO 0 NA

Open Parking : NO 0 NA

Community Buildings : YES 100 ­

Treatment And Disposal Of Sewage And Sullage Water : YES 100 ­

Solid Waste Management And Disposal : YES 50 ­

Water Conservation, Rain water Harvesting : YES 90 ­

Energy management : YES 0 ­

Fire Protection And Fire Safety Requirements : YES 90 ­

Building Details

Sr.No. Project
Name

Name Number of
Basement's

Number
of Plinth

Number of
Podium's

Number of Slab of
Super Structure

Number
of Stilts

Number of
Open
Parking

Number of
Closed
Parking

1 PRAYEJA
CITY

F1 1 1 0 8 1 26 1

Sr.No. Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

1 2 BHK 3 BHK 29400 28 11

Sr.No. Tasks / Activity Percentage of Work

1 Excavation 100

2 X number of Basement(s) and Plinth 100

3 X number of Podiums 0

4 Stilt Floor 0

5 X number of Slabs of Super Structure 78

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

57

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

84

9 The external plumbing and external plaster, elevation, completion of terraces with 0
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waterproofing of the Building/Wing

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

0

Sr.No. Project
Name

Name Number of
Basement's

Number
of Plinth

Number of
Podium's

Number of Slab of
Super Structure

Number
of Stilts

Number of
Open
Parking

Number of
Closed
Parking

2 PRAYEJA
CITY

F2 1 1 0 8 1 26 1

Sr.No. Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

1 2BHK 3BHK 29400 28 8

Sr.No. Tasks / Activity Percentage of Work

1 Excavation 100

2 X number of Basement(s) and Plinth 100

3 X number of Podiums 0

4 Stilt Floor 0

5 X number of Slabs of Super Structure 78

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

57

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

84

9 The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

0

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

0

Sr.No. Project
Name

Name Number of
Basement's

Number
of Plinth

Number of
Podium's

Number of Slab of
Super Structure

Number
of Stilts

Number of
Open
Parking

Number of
Closed
Parking

3 PRAYEJA
CITY

G 0 1 0 1 0 0 0

Sr.No. Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

1 COMMERCIAL 270.54 5 0

Sr.No. Tasks / Activity Percentage of Work

1 Excavation 100

2 X number of Basement(s) and Plinth 100
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3 X number of Podiums 0

4 Stilt Floor 0

5 X number of Slabs of Super Structure 100

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

0

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

100

9 The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

0

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

0

Sr.No. Project
Name

Name Number of
Basement's

Number
of Plinth

Number of
Podium's

Number of Slab of
Super Structure

Number
of Stilts

Number of
Open
Parking

Number of
Closed
Parking

4 PRAYEJA
CITY

E2 0 1 0 7 0 7 0

Sr.No. Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

1 2BHK 25200 24 9

Sr.No. Tasks / Activity Percentage of Work

1 Excavation 100

2 X number of Basement(s) and Plinth 100

3 X number of Podiums 0

4 Stilt Floor 0

5 X number of Slabs of Super Structure 88

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

70

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

84

9 The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

0

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

0

Sr.No. Project
Name

Name Number of
Basement's

Number
of Plinth

Number of
Podium's

Number of Slab of
Super Structure

Number
of Stilts

Number of
Open
Parking

Number of
Closed
Parking
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5 PRAYEJA
CITY

D 1 1 0 7 0 6 0

Sr.No. Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

1 2BHK 2315.52 36 7

Sr.No. Tasks / Activity Percentage of Work

1 Excavation 100

2 X number of Basement(s) and Plinth 100

3 X number of Podiums 0

4 Stilt Floor 0

5 X number of Slabs of Super Structure 75

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

67

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

67

9 The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

0

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

0

Project Professional Information

Professional Name MahaRERA Certificate No. Professional Type

SWAPNIL J DESHPANDE NA Architect

ARUN GHOKHALE NA Structural Engineer

Litigations Details

Project
Name

Court Name Case
Number

Case
Type

Preventive/Injunction/Interim
Order is Passed?

Petition
Name

Other
Petition
Details

Year Present
Status

Documents

PRAYEJA
CITY

DISTRICT
JUDGE AND
ADDL
SESSION
JUDGE PUNE

189
2017

Criminal No Appeal 2017 PENDING NA

PRAYEJA
CITY

ADDL JUDGE
SMALL
CAUSEJMFC
PUNE

201296
2013

Civil No Suit 2013 PENDING NA

PRAYEJA
CITY

DISTRICT
CONSUMER
DISPUTE
REDRESSAL
FORUM

CC 15
18

Others No Arbitration
Petition

2015 PENDING NA
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Back

PRAYEJA
CITY

ADDL JUDGE
SMALL
CAISES
JMFC PUNE

34732
16

Criminal No Suit 2016 PENDING NA

Uploaded Documents

Document Name Uploaded
Document

Copy of Layout Approval (in case of layout)  View

Declaration in FORM B  View

Declaration in FORM B  View

Details of encumbrances  View

Details of encumbrances  View

Copy of the legal title report  View

Proforma of the allotment letter and agreement for sale  View

Building Plan Approval (IOD)  View

Commencement Certificates Not Uploaded

Other Not Uploaded
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Date: 

To,     

1) ………………………………………………… 

Residing at: …………………………… 

2) ………………………………………………… 

Residing at: …………………………… 

Subject: Allotment of apartment 

Reference: Your application dated……………., for allotment of apartment. 

Sir/ Madam, 

You   have   submitted   your   above   referred   application   (said  

ʺAPPLICATIONʺ)  to  us  for  allotment  of  an  apartment  as  detailed  below  (said 

ʺAPARTMENTʺ): 

 

PARTICULARS  DETAILS 

APARTMENT NO   

WING/  BUILDING 

NO 
                               

AREA                                Sq.Mtrs. (Carpet) 

BALCONY (IF ANY)                                                      Sq.Mtrs. 

TERRACE (IF ANY)                                  Sq.Mtrs. 

PARKING  SPACE/S 

(IF ANY) 

 

 

NAME  OF  THE 

PROJECT 
PRAYEJA CITY 

ADDRESS  OF  THE 

PROJECT 

 S.No.71 Wadgaon (Bk) ,Sinhgad Road, Pune 411041. 

 

After   receiving   the   said   Application   we   have   given   you   disclosures   of  

various  documents/   information   in  respect  of  the   land  on  which  the  above  

said  project  being/   is  developed   and   in   respect  of   the   said  Apartment,   as  
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envisaged  under  The  Real  Estate  (Regulation  and  Development)  Act,  2016.  

Further,   we   have   handed   over   to   you   a   hard   copy   of   containing   these  

documents  and  information.  

By  this  Allotment  Letter  you  are  hereby  allotted  the  said  Apartment  

Subject  to  the  terms  and  conditions  mentioned  herein  below:  

(1)The   cost  details   in   respect   of   the   said  Apartment   shall  be   as   tabulated  

hereunder:  

 
Sr.  
No.  

Details   Amount   in  
rupees  

1   Priceconsiderationof   the   said  
Apartment   including   parking   space   and  
proportionate   price   of   the   common   area   and  
facilities  appurtenant  to  the  said  Apartment.

Rs.………………../‐

2   Stamp   duty   (including   LBT,   if  

applicable)in  respect   of  the  above  said  price.   Rs.………………../‐

3   Registration  fee.  
Rs.………………../‐

4   Applicable  Service  Tax  /GST. Rs.………………../‐
5   Other  Applicable  Tax/VAT. Rs.………………../‐
6   Applicable  TDS.   Rs.………………../‐
7   One   time  maintenance   cost   for   first  6  months   /  

One   time  maintenance   cost   for   life   time   as   the  
case  may  be.  

Rs.………………../‐

  TOTAL   Rs.………………../‐ 
 

We  have  received  from  you  an  amount  of  Rs……………………./‐  (Rupees 

………………………. only)  by  a  cheque  dated, for Rs.…………………./‐ bearing 

No  drawn  on  …………………………..  Bank,  …………………………...  Branch 

………………………..,towards  advance  payment  (said  ʺADVANCE 

PAYMENTʺ) and we have issued you a receipt in that regard. 

 

2) The balance amount shall be paid by you to us as per payment schedule that will be 

mentioned  in  the  agreement  for  sale  in  respect  of  the  said  Apartment  (said 

ʺAGREEMENTʺ).  

 

Other Terms and conditions of allotment of the said apartment  

 

1. The amounts of stamp duty, registration fees, Service Tax, GST, TDS and VAT are 

subject  to  change  depending  on  government  policy.  You  shall  pay  the  amounts 

towards stamp duty, registration fee, VAT prior to registration of the said Agreement 

as and when demanded by us. You shall pay the applicable service tax/GST on each of 
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the installment payable to us; and shall pay TDS if applicable of your own and give us 

certificate in that regard.  

 

2. We have handed over to you a copy of ʺUser Manualʺ in respect of use inter cilia of 

the said Apartment, fixtures and fitting of the said Apartment and common facilities 

and amenities or common area of the above said Project; and you shall be following 

instructions of the said User Manual strictly.  

 

3. You shall approach us on  the mutually  fixed date  to execute  the said Agreement. 

Thereafter, within a period of 30  (thirty) days you shall make yourself available  for 

registration of  the said Agreement as and when  intimated by us.  In case you  fail  to 

execute and register the said Agreement within a period of 30 (thirty) days from the 

date of execution of the said Agreement, we shall be entitled to cancel allotment of the 

said Apartment to you by cancelling this Allotment Letter by giving written notice of 

15 ( fifteen) days.  

 

4. If you intend to cancel allotment of the said Apartment to you, you shall submit to 

us  ʺApplication  for Cancellation  of Allotmentʺ  in  our  prescribed  format  alongwith 

original copies of receipt/s issued by us. In case the original receipts have been lost by 

you,  you  shall  submit  to  us  a  duly  notarized  affidavit‐cum‐indemnity  in  our 

prescribed format at your own cost.  

 

5. In case of cancellation of allotment of the said Apartment to you either on our part 

or  on  your  part,  as  detailed  above, we  shall  be  entitled  to  deduct  an  amount  of 

Rs……………………../‐  (Rupees …………………. only)  from  the above said Advance 

Payment and refund the balance of the same to you without any interest thereon (said 

ʺREFUND AMOUNTʹ). 

 

6. If there are more than one Allottee, the cheque of the said Refund Amount shall be 

drawn in favour of the person from whose account we have received the same.  

 

7. Once  the allotment of  the  said Apartment  to you  is cancelled as above, you shall 

cease to have any claim on the said Apartment and we shall be entitled to dispose of 

the same at our own discretion.  

 

Thanks and regards,  

 

For PRAYEJA CITY 
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Acceptance  of  allotment  of  the  said Apartment  I/ We  hereby  acknowledge  to  have 

checked  the  said  Disclosures  and  have  received  a  hard  copy  of  the  above  said 

documents  and  information.  We  also  have  received  a  copy  of  above  said  User 

Manual.  

 

We have read and understood the above said Allotment Letter and we hereby accept 

the  allotment  of  the  said  Apartment  from  you  subject  to  above  said  terms  and 

conditions.  

 

Thanks and regards,  

Name and signature of the Allottee No.1)  

 

 

 

 

(Name and signature of the Allottee No.2) 

 

 

 

  

TRUE COPY
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Dated: 31/08/2017

Place: Mumbai

Signature and seal of the Authorized Officer

Maharashtra Real Estate Regulatory Authority

Maharashtra Real Estate Regulatory Authority

REGISTRATION CERTIFICATE OF PROJECT

FORM 'C'

[See rule 6(a)]

This registration is granted under section 5 of the Act to the following project under project registration number :

P52100011611

Project: Prayeja City Phase Ii, Plot Bearing / CTS / Survey / Final Plot No.:  S NO 71PT 72PT at Wadgaon Bk, Haveli,

Pune, 411041;

1.  Prayeja City  having its registered office / principal place of business at Tehsil: Haveli, District: Pune, Pin: 411051.

2.  This registration is granted subject to the following conditions, namely:­

The promoter shall enter into an agreement for sale with the allottees;

The promoter shall execute and register a conveyance deed in favour of the allottee or the association of the

allottees, as the case may be, of the apartment or the common areas as per Rule 9 of Maharashtra Real Estate

(Regulation and Development) (Registration of Real Estate Projects, Registration of Real Estate Agents, Rates

of Interest and Disclosures on Website) Rules, 2017;

The promoter shall deposit seventy percent of the amounts realised by the promoter in a separate account to be

maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose

as per sub­ clause (D) of clause (l) of sub­section (2) of section 4 read with Rule 5; 

OR

That entire of the amounts to be realised hereinafter by promoter for the real estate project from the allottees,

from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the

cost of construction and the land cost and shall be used only for that purpose, since the estimated receivable of

the project is less than the estimated cost of completion of the project.

The Registration shall be valid for a period commencing from 31/08/2017 and ending with 31/12/2018 unless

renewed by the Maharashtra Real Estate Regulatory Authority in accordance with section 5 of the Act read with

rule 6.

The promoter shall comply with the provisions of the Act and the rules and regulations made there under;

That the promoter shall take all the pending approvals from the competent authorities

3.  If the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the

promoter including revoking the registration granted herein, as per the Act and the rules and regulations made there

under.

Digitally Signed by
Dr. Vasant Premanand Prabhu
(Secretary, MahaRERA)
Date:31-08-2017 17:00:43

ANNEXURE-A-31

TRUE COPY
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MAHA­RERA Application

General Information

Organization

Address Details

Organization Contact Details

Past Experience Details

Information Type Other Than Individual

Name PRAYEJA CITY

Organization Type Others

Description For Other Type
Organization

AOP

Do you have any Past
Experience ?

Yes

Block Number SR. NO. 71 Building Name PRAYEJA CITY

Street Name SINHGAD ROAD Locality NEXT TO PRAYEJA HOUSING
SOCITY

Land mark NEAR MORDERN BAKERY State Maharashtra

Division Pune District Pune

Taluka Haveli Village Wadgaon Bk

Pin Code 411051

Office Number 09325838283

Website URL WWW.PRAYEJACITY.COM

Sr.No.
Project
Name

Type of
Project Others

Land
Area(In
Sq mtrs) Address

CTS
Number

Number of
Buildings/Plot

Number of
Apartments

Original
Proposed
Date of
Completion

Actual Date
of
Completion

1 PRAYEJA
CITY
PHASE 1

Residential NA 29290.67 S. NO 72
PRAYEJA CITY
PHASE 1
SINHGAD
ROAD
WADGAON
BUDRUK NEAR
MEDERN
BAKERY PUNE
MAHARASHTRA
411041

S NO 71 8 350 2012­12­31 2012­12­31

2 PRAYEJA
PEARL

Residential NA 9337.30 S NO 3 5A 5B 6
PRAYEJA
PEARL
SINHGAD
ROAD
WADGAON
KHURD
BEHIND

S NO 3
5A 5B 6

2 96 2016­08­31 2016­08­31
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Sr.No.
Project
Name

Type of
Project Others

Land
Area(In
Sq mtrs) Address

CTS
Number

Number of
Buildings/Plot

Number of
Apartments

Original
Proposed
Date of
Completion

Actual Date
of
Completion

Other Organization Type Member Information

Name Member Type

BHANDARI GELADA AOOCIATES LLP Partnership

PRAYEJA DEVELOPERS LLP Partnership

PRAYEJA CITY
PHASE I PUNE
MAHARASHTRA

Project

FSI Details

Project Details

Name Proposed Booked WorkDone(In %)

Project Name PRAYEJA CITY PHASE II Project Status On­Going Project

Proposed Date of Completion 30/06/2018 Revised Proposed Date of
Completion

31/12/2018

Litigations related to the
project ?

Yes Project Type Others

Are there any Co­Promoters
(as defined by MahaRERA
Order) in the project ?

No

Plot Bearing No / CTS no /
Survey Number/Final Plot no.

S NO 71PT 72PT Boundaries East PORTION OF S NO 71
GHANSHYAM DANGAT 18 MTR
DO ROAD

Boundaries West 30MTR WIDE DP ROAD S NO
71 4PT

Boundaries North 30MTR WIDE DP ROAD S NO
71 4 PT

Boundaries South S NO 71 8PT State Maharashtra

Division Pune District Pune

Taluka Haveli Village Wadgaon Bk

Pin Code 411041 Area(In sqmts) 7895.34

Total Building Count 1

Sanctioned Buildings Count 1 Proposed But Not Sanctioned
Buildings Count

0

Aggregate area(In sqmts) of
recreational open space

547.04

Built­up­Area as per
Proposed FSI (In sqmts) (
Proposed but not sanctioned)
( As soon as approved, should
be immediately updated in
Approved FSI)

4447.62 Built­up­Area as per
Approved FSI (In sqmts)

5245.35

TotalFSI 9692.97
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Covered Parking ( In Numbers) 80 17 100

Number of Garages ( In Numbers) 0 0 0

Development Work

Common areas And Facilities, Amenities Available Percent Details

Internal Roads & Footpaths : YES 0 0

Water Supply : YES 0 0

Sewerage (Chamber, Lines, Septic Tank , STP) : YES 0 0

Storm Water Drains : YES 0 0

Landscaping & Tree Planting : YES 0 0

Street Lighting : YES 0 0

Electrical Meter Room, Sub­Station, Receiving Station : YES 0 0

Aggregate area of recreational Open Space : YES 0 0

Open Parking : YES 0 0

Community Buildings : YES 0 0

Treatment And Disposal Of Sewage And Sullage Water : YES 0 0

Solid Waste Management And Disposal : YES 0 0

Water Conservation, Rain water Harvesting : YES 0 0

Energy management : YES 0 0

Fire Protection And Fire Safety Requirements : YES 0 0

Building Details

Sr.No. Project
Name

Name Number of
Basement's

Number
of Plinth

Number of
Podium's

Number of Slab of
Super Structure

Number
of Stilts

Number of
Open
Parking

Number of
Closed
Parking

1 PRAYEJA
CITY PHASE
II

H 2 1 0 14 0 0 0

Sr.No. Apartment Type Carpet Area (in Sqmts) Number of Apartment Number of Booked Apartment

1 2BHK 5980.41 108 17

Sr.No. Tasks / Activity Percentage of Work

1 Excavation 100

2 X number of Basement(s) and Plinth 100

3 X number of Podiums 0

4 Stilt Floor 0

5 X number of Slabs of Super Structure 50

6 Internal walls, Internal Plaster, Floorings within Flats/Premises, Doors and Windows
to each of the Flat/Premises

4

7 Sanitary Fittings within the Flat/Premises,Electrical Fittings within the Flat/Premises 0

8 Staircases, Lifts Wells and Lobbies at each Floor level connecting Staircases and
Lifts, Overhead and Underground Water Tanks.

50
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9 The external plumbing and external plaster, elevation, completion of terraces with
waterproofing of the Building/Wing

0

10 Installation of lifts, water pumps, Fire Fighting Fittings and Equipment as per CFO
NOC, Electrical fittings to Common Areas, electro, mechanical equipment,
Compliance to conditions of environment /CRZ NOC, Finishing to entrance lobby/s,
plinth protection, paving of areas appurtenant to Building/Wing, Compound Wall and
all other requirements as may be required to Obtain Occupation /Completion
Certificate

0

Project Professional Information

Professional Name MahaRERA Certificate No. Professional Type

SWAPNIL J DESHPENDE NA Architect

Litigations Details

Project
Name

Court Name Case
Number

Case
Type

Preventive/Injunction/Interim
Order is Passed?

Petition
Name

Other
Petition
Details

Year Present
Status

Documents

PRAYEJA
CITY
PHASE II

DISTRICT
JUDGE AND
ADDL
SESSION
JUDGE PUNE

189
2017

Criminal No Suit 2017 PENDING NA

PRAYEJA
CITY
PHASE II

ADDL JUDGE
SMALL
CAISES JMFC
PUNE

201296
2013

Civil No Suit 2013 PENDING NA

PRAYEJA
CITY
PHASE II

DISTRICT
CONSUMER
DISPUTE
REDRESSAL
FORUM

CC 15
18

Others No Arbitration
Petition

2015 PENDING NA

PRAYEJA
CITY
PHASE II

ADDL JUDGE
SMALL
CAISES JMFC
PUNE

34732
16

Criminal No Suit 2016 PENDING NA

Uploaded Documents

Document Name Uploaded
Document

Declaration in FORM B  View

Details of encumbrances  View

Copy of the legal title report  View

Building Plan Approval (IOD)  View

Copy of Layout Approval (in case of layout)  View

Proforma of the allotment letter and agreement for sale  View

Proforma of the allotment letter and agreement for sale  View

Commencement Certificates Not Uploaded

Other Not Uploaded
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Date: 

To,     

1) ………………………………………………… 

Residing at: …………………………… 

2) ………………………………………………… 

Residing at: …………………………… 

Subject: Allotment of apartment 

Reference: Your application dated……………., for allotment of apartment. 

Sir/ Madam, 

You   have   submitted   your   above   referred   application   (said  

ʺAPPLICATIONʺ)  to  us  for  allotment  of  an  apartment  as  detailed  below  (said 

ʺAPARTMENTʺ): 

 

PARTICULARS  DETAILS 

APARTMENT NO   

WING/  BUILDING 

NO 
                               

AREA                                Sq.Mtrs. (Carpet) 

BALCONY (IF ANY)                                                      Sq.Mtrs. 

TERRACE (IF ANY)                                  Sq.Mtrs. 

PARKING  SPACE/S 

(IF ANY) 

 

 

NAME  OF  THE 

PROJECT 
PRAYEJA CITY PHASE II 

ADDRESS  OF  THE 

PROJECT 

 S.No.71 Wadgaon (Bk) ,Sinhgad Road, Pune 411041. 

 

After   receiving   the   said   Application   we   have   given   you   disclosures   of  

various  documents/   information   in  respect  of  the   land  on  which  the  above  

said  project  being/   is  developed   and   in   respect  of   the   said  Apartment,   as  
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envisaged  under  The  Real  Estate  (Regulation  and  Development)  Act,  2016.  

Further,   we   have   handed   over   to   you   a   hard   copy   of   containing   these  

documents  and  information.  

By  this  Allotment  Letter  you  are  hereby  allotted  the  said  Apartment  

Subject  to  the  terms  and  conditions  mentioned  herein  below:  

(1)The   cost  details   in   respect   of   the   said  Apartment   shall  be   as   tabulated  

hereunder:  

 
Sr.  
No.  

Details   Amount   in  
rupees  

1   Priceconsiderationof   the   said  
Apartment   including   parking   space   and  
proportionate   price   of   the   common   area   and  
facilities  appurtenant  to  the  said  Apartment.

Rs.………………../‐

2   Stamp   duty   (including   LBT,   if  

applicable)in  respect   of  the  above  said  price.   Rs.………………../‐

3   Registration  fee.  
Rs.………………../‐

4   Applicable  Service  Tax  /GST. Rs.………………../‐
5   Other  Applicable  Tax/VAT. Rs.………………../‐
6   Applicable  TDS.   Rs.………………../‐
7   One   time  maintenance   cost   for   first  6  months   /  

One   time  maintenance   cost   for   life   time   as   the  
case  may  be.  

Rs.………………../‐

  TOTAL   Rs.………………../‐ 
 

We  have  received  from  you  an  amount  of  Rs……………………./‐  (Rupees 

………………………. only)  by  a  cheque  dated, for Rs.…………………./‐ bearing 

No  drawn  on  …………………………..  Bank,  …………………………...  Branch 

………………………..,towards  advance  payment  (said  ʺADVANCE 

PAYMENTʺ) and we have issued you a receipt in that regard. 

 

2) The balance amount shall be paid by you to us as per payment schedule that will be 

mentioned  in  the  agreement  for  sale  in  respect  of  the  said  Apartment  (said 

ʺAGREEMENTʺ).  

 

Other Terms and conditions of allotment of the said apartment  

 

1. The amounts of stamp duty, registration fees, Service Tax, GST, TDS and VAT are 

subject  to  change  depending  on  government  policy.  You  shall  pay  the  amounts 

towards stamp duty, registration fee, VAT prior to registration of the said Agreement 

as and when demanded by us. You shall pay the applicable service tax/GST on each of 
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the installment payable to us; and shall pay TDS if applicable of your own and give us 

certificate in that regard.  

 

2. We have handed over to you a copy of ʺUser Manualʺ in respect of use inter cilia of 

the said Apartment, fixtures and fitting of the said Apartment and common facilities 

and amenities or common area of the above said Project; and you shall be following 

instructions of the said User Manual strictly.  

 

3. You shall approach us on  the mutually  fixed date  to execute  the said Agreement. 

Thereafter, within a period of 30  (thirty) days you shall make yourself available  for 

registration of  the said Agreement as and when  intimated by us.  In case you  fail  to 

execute and register the said Agreement within a period of 30 (thirty) days from the 

date of execution of the said Agreement, we shall be entitled to cancel allotment of the 

said Apartment to you by cancelling this Allotment Letter by giving written notice of 

15 ( fifteen) days.  

 

4. If you intend to cancel allotment of the said Apartment to you, you shall submit to 

us  ʺApplication  for Cancellation  of Allotmentʺ  in  our  prescribed  format  alongwith 

original copies of receipt/s issued by us. In case the original receipts have been lost by 

you,  you  shall  submit  to  us  a  duly  notarized  affidavit‐cum‐indemnity  in  our 

prescribed format at your own cost.  

 

5. In case of cancellation of allotment of the said Apartment to you either on our part 

or  on  your  part,  as  detailed  above, we  shall  be  entitled  to  deduct  an  amount  of 

Rs……………………../‐  (Rupees …………………. only)  from  the above said Advance 

Payment and refund the balance of the same to you without any interest thereon (said 

ʺREFUND AMOUNTʹ). 

 

6. If there are more than one Allottee, the cheque of the said Refund Amount shall be 

drawn in favour of the person from whose account we have received the same.  

 

7. Once  the allotment of  the  said Apartment  to you  is cancelled as above, you shall 

cease to have any claim on the said Apartment and we shall be entitled to dispose of 

the same at our own discretion.  

 

Thanks and regards,  

 

For PRAYEJA CITY 
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Acceptance  of  allotment  of  the  said Apartment  I/ We  hereby  acknowledge  to  have 

checked  the  said  Disclosures  and  have  received  a  hard  copy  of  the  above  said 

documents  and  information.  We  also  have  received  a  copy  of  above  said  User 

Manual.  

 

We have read and understood the above said Allotment Letter and we hereby accept 

the  allotment  of  the  said  Apartment  from  you  subject  to  above  said  terms  and 

conditions.  

 

Thanks and regards,  

Name and signature of the Allottee No.1)  

 

 

 

 

(Name and signature of the Allottee No.2) 
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AGREEMENT FOR SALE 
 
This AGREEMENT FOR SALE executed here at PUNE on this ___ 
day of _____________ month of the year 2017, 
 

between 
 

 “PRAYEJA CITY”, (PAN: AAAAP 7310 H) a JV of (i) BHANDARI 
GELADA ASSOCIATES LLP, a limited liability partnership firm, 
registered under the provisions of the Limited Liabilities Partnership 
Act, 2008, LLP Identification No.AAC-9426 [formerly known as 
“M/s.BHANDARI GELADA ASSOCIATES”, a registered 
partnership firm, having its registered office at 1140, Bhandari 
House, Govind Halwai Chowk, Raviwar Peth, Pune 411 002 and (ii) 
PRAYEJA DEVELOPERS LLP, a limited liability partnership firm, 
registered under the provisions of the Limited Liabilities Partnership 
Act, 2008, LLP Identification No.AAC-9429 [formerly known as 
M/s.PRAYEJA DEVELOPERS, a registered partnership firm] 
having its registered office at 1464, Mangeshri Apartments, near 
Renuka Swarup School, Sadashiv Peth, Pune 411030, hereinafter 
called as the “PROMOTER”, which expression shall unless, 
repugnant to the context or meaning thereof, mean and include its 
last surviving partner/s, their respective heirs, executors, 
administrators and assigns, of the FIRST PART, 
 

and 
  

_______________________________________________________
_______________________________________________________ 
hereinafter called as the ALLOTTEE/S, which expression shall, 
unless repugnant to the context or meaning thereof, mean and 
include his/her/their respective heirs, executors, administrators and 
assigns of the SECOND PART, 
 

and 
 
(1a) NIVRUTTI SADABA WANJALE, aged about 81 years, 
occupation agriculture, for self and as a karta and manager of the 
HUF, (1b) VITTHAL NIVRUTTI WANJALE, aged about 45 years, 
occupation agriculture, (1c) Kumar SANI VITTHAL WANJALE, 
aged about 15 years, occupation education, through his natural 
guardian father Vitthal Nivruti Wanjale, (1d) KAILAS NIVRUTTI 
WANJALE, aged about 44 years, occupation: agriculture, (1e)  
Kumari SHRADHA KAILAS WANJALE, aged about 14 years, 
occupation education, through her natural guardian father Kailas 
Nivruti Wanjale, all residing at Vadgaon (Bk), Taluka Haveli, District 
Pune, 
 
(2a) CHANDRAKANT SADBA WANJALE, aged about 73 years, 
occupation agriculture, for self and karta and manager of the HUF, 
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(2b) SURYAKANT alias NAVNATH CHANDRAKANT WANJALE, 
aged about 38 years, occupation agriculture, (2c) Kumar 
SARTHAK alias SAI SURYAKANT WANJALE, age: about 13 
years, occupation: Nil, through his natural guardian father 
SURYAKANT alias NAVNATH CHANDRAKANT WANJALE, all 
residing at Vadgaon (Bk), Taluka Haveli, District Pune, 
 
(3a) SADANAND KRISHNA WANJALE, aged about 57 years, 
occupation agriculture, for self and karta and manager of the HUF, 
(3b) MAYUR SADANAND WANJALE, aged about 28 years, 
occupation education, (3c) Smt. RADHABAI KRISHNA WANJALE, 
aged about 80 years, occupation household, (3d) Sou.VASUDHA 
SHIRISH KONDHALKAR, aged about 49 years, occupation 
household, all residing at Vadgaon (Bk), Taluka Haveli, District 
Pune, 
 
(4a) DATTATRYA SADABA WANJALE, aged about 61 years, 
occupation agriculture, for self and karta and manager of the HUF, 
(4b) Sou. NANDA DATTATRYA  WANJALE, aged about 56 years, 
occupation household, both residing at Vadgaon (Bk), Taluka 
Haveli, District Pune, 
 
(5a) SHANTARAM SADASHIV WANJALE, aged about 62 years, 
occupation agriculture, for self and karta and manager of the HUF, 
(5b) RAHUL SHANTARAM WANJALE, aged about 31 years, 
occupation agriculture, (5c) SOU.ASHWINI VISHAL MORE, aged 
about 33 years, occupation household,  all residing at Vadgaon 
(Budruk), Taluka Haveli, District Pune, 
 
(6a) Smt. SHAKUNTALA KALURAM WANJALE, aged about 55 
years, occupation agriculture, (6b) Kum. RENUKA KALURAM 
WANJALE, aged about 27 years, occupation education, (6c) 
SHITAL KALURAM WANJALE, aged about 29, occupation 
education, Nos. (6a) to (6c) residing at Vadgaon (Budruk), Taluka 
Haveli, District Pune, (6d) Sou. ROHINI ANAND KAMTHE, aged 
about 34, occupation household, residing at Yeole Wadi, Kondhwa 
Budruk, Taluka Haveli, District Pune 411048,  
 
(7a) GHANSHAM GANGARAM DANGAT, age about 66 years, 
occupation agriculture, for self and karta and manager of the HUF, 
(7b) Sou. JANABAI GHANSHAM DANGAT, age about 66 years, 
occupation household, (7c) SANGRAM GHANSHAM DANGAT, 
age about 42 years, occupation business, (7d) SUDARSHAN 
GHANSHAM DANGAT, age about 38 years, occupation business, 
all residing at Vadgaon (Budruk), Taluka Haveli, District Pune,    
 
(8a) Smt. ANUSAYABAI JAGANNATH DANGAT, aged about 75 
years, occupation: household, (8b) VILAS JAGANNATH DANGAT, 
aged about 55 years, occupation: Agriculture, (8b1) AMOL VILAS 
DANGAT, aged about 30 years, occupation: Agriculture, (8b2) 
Kumari NALINI VILAS DANGAT, aged about 29 years, occupation: 
household, (8c) TANAJI JAGANNATH DANGAT, aged about 50 
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years, occupation: Agriculture, (8c1) AMAR TANAJI DANGAT, 
aged about 29 years, occupation: Agriculture, Nos.(8a) to (8c1) 
residing at Vadgaon Budruk, Taluka Haveli, District Pune, (8d) Mrs. 
YAMUNA JAYWANT RENUSE, aged about 56 years, occupation: 
household, residing at Karve Nagar, Taluka Haveli, District Pune 
(8e) Mrs. ROHINI RAJARAM WANJALE, aged about 49 years, 
occupation: household, (8f) Mrs. LEELA RAJENDRA GADE, aged 
about 47 years, occupation: household, Nos.(8e) & (8f) residing at 
Warje Malwadi, Ganpati Matha, Taluka Haveli, District Pune, (8g) 
Smt. KAMLABAI JAGANNATH DANGAT, aged about 73 years, 
occupation: well to do, (8h) VINAYAK JAGANNATH DANGAT, 
aged about 46 years, occupation: business, (8h1) GAURAV 
VINAYAK DANGAT, aged about 18 years, occupation: education, 
through his natural guardian father VINAYAK JAGANNATH 
DANGAT (8h2) RAJAT VINAYAK DANGAT, aged about 17 years, 
occupation: education, through his natural guardian father 
VINAYAK JAGANNATH DANGAT (8i) Mrs. RANJANA SHIVAJI 
SHENDKAR, aged about 54 years, occupation: household, (8j) 
Mrs. SANJEEVANI NARAYAN MANE, aged about 49 years, 
occupation: household, residing at Pirangut, Taluka Mulshi, District 
Pune, (8k) Mrs. NEETA SUNIL LOHOKARE, aged about 41 years, 
occupation: household, Nos.(8g) to (8i) and (8k) residing at 
Vadgaon Budruk, Taluka Haveli, District Pune. 
 
(9a) POPATRAO JYOTIBA DANGAT, a karta and manager of 
Joint Hindu Family and for self aged about 68 years, occupation: 
agriculturist, (9b) Mrs. ANJANA POPATRAO DANGAT, aged 
about 62 years, occupation: household, (9c) RAMDAS 
POPATRAO DANGAT, aged about 39 years, occupation: 
agriculturist, (9c1) Mrs. USHA RAMDAS DANGAT, aged about 34 
years, occupation: household, (9d) NITIN POPATRAO DANGAT, 
aged about 36 years, occupation: agriculturist, (9d1) Mrs. SEEMA 
NITIN DANGAT, aged about 33 years, occupation: household, (9e) 
NILESH POPATRAO DANGAT, aged about 34 years, occupation: 
agriculturist, (9e1) Mrs. RESHMA NILESH DANGAT, aged about 
32 years, occupation: household, (9f) ANANTA JYOTIBA 
DANGAT, a karta and manager of Joint Hindu Family and for self 
aged about 66 years, occupation: agriculturist, (9f1) Mrs. 
SINDHUBAI ANANTA DANGAT, aged about 62 years, occupation: 
household, (9f2) SANDESH ANANTA DANGAT, aged about 42 
years, occupation: agriculturist, (9f3) Mrs. VAISHALI SANDESH 
DANGAT, aged about 36 years, occupation: household, (9f4) 
SANTOSH ANANTA DANGAT, aged about 37 years, occupation: 
agriculturist, (9f5) Mrs. SANGEETA SANTOSH DANGAT, aged 
about 34 years, occupation: household, (9g) KANTILAL JYOTIBA 
DANGAT, a karta and manager of Joint Hindu Family and for self 
aged about 62 years, occupation: agriculturist, (9h) Mrs. ASHA 
PANDIT BHASE, aged about 42 years, occupation: household, (9i) 
Mrs. ASHWINI SONBA KHESE, aged about 41 years, occupation: 
household, (9j) APPASAHEB JYOTIBA DANGAT, a karta and 
manager of Joint Hindu Family and for self aged about 62 years, 
occupation: agriculturist, (9j1) Mrs. YAMUNABAI APPASAHEB 
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DANGAT, aged about 58 years, occupation: household, (9j2) 
SHAM APPASAHEB DANGAT, aged about 39 years, occupation: 
agriculturist, (9j3) Mrs. APARNA SHAM DANGAT, aged about 34 
years, occupation: household, (9j4) SUNIL APPASAHEB 
DANGAT, aged about 37 years, occupation: agriculturist, (9j5) Mrs. 
SHEETAL SUNIL DANGAT, aged about 32 years, occupation: 
household, (9j6) Mrs. SUVARNA DIGAMBAR UNDRE, aged about 
35 years, occupation: household, (9k) BALASAHEB JYOTIBA 
DANGAT, a karta and manager of Joint Hindu Family and for self 
aged about 60 years, occupation: agriculturist, (9k1) Mrs. LATA 
BALASAHEB DANGAT, aged about 56 years, occupation: 
household, (9k2) JAYDEEP BALASAHEB DANGAT, aged about 
28 years, occupation: agriculturist, (9k3) Kumari ARCHANA 
BALASAHEB DANGAT, aged about 30 years, occupation: 
household, Nos. (9a) to (9k3) residing at Narhegaon, Taluka Haveli, 
District Pune (9l) DINESH HIRACHAND MUNOT, aged about 68 
years, occupation: business, residing at Gokhale Cross Road, 
Shivajinagar, Pune 411016.  
 
(10a) DIGAMBAR GOVIND DANGAT, aged about 81 years, 
occupation: agriculturist, residing at Ambegaon, Taluka Haveli, 
District Pune and (10b) UTTKARSH DINESH MUNOT, aged about 
35 years, occupation: business, residing at Gokhale Cross Road, 
Shivajinagar, Pune 411016, all through their constituted attorneys 
VIJAY BANDULAL BHANDARI and SANDEEP NARAYANDAS 
JANI vide Power of Attorney executed for valuable consideration, 
hereinafter collectively referred to as the CONSENTING PARTIES, 
which expression shall, unless repugnant to the context or meaning 
thereof, be deemed to mean and include their respective heirs, 
executors, administrators and assigns, of the THIRD PART, 
 
WHEREAS: 
 

a. out of all those pieces and parcels of the lands described in the 
SCHEDULE “I” written hereunder (said PROPERTIES), (i) the 
lands described at Serial Nos.1 to 8 are vested in the ownership of 
Nos.(1a) to (8k) of the Consenting Parties, (ii) the lands bearing 
Survey Nos.72/23, 72/24 and 72/26, which is described at Serial 
No.9 are vested in the ownership of Nos.(9a) to (9k3) of the 
Consenting Parties and its development and constructions rights 
are vested in the ownership of No.(9l) of the Consenting Parties 
and (iii) the land bearing Survey No.72/25, which is described at 
Serial No.9 is vested in the ownership of Nos.(10a) of the 
Consenting Parties and its development and construction rights are 
vested in the ownership of No.(10b) of the Consenting Parties, 
 

b. Nos.1a to 8k of the Consenting Parties herein granted the 
development and construction rights in respect of the lands at 
Serial Nos.1 to 8 of the SCHEDULE “I” written hereunder unto and 
in favour of M/s.Prayeja Developers, 
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c. pursuant to the respective Joint Venture agreements, supplements 
to the Joint Venture Agreements and corresponding Power of 
Attorneys as well as Deed of Correction executed between M/s. 
Prayeja Developers, M/s.Bhandari Gelada Associates and the 
respective Consenting Parties, the Promoter herein is entitled to 
undertake development and construction work upon the lands 
described at Serial Nos.1 to 8 of the SCHEDULE “I” written 
hereunder, 
 

d. pursuant to the Joint Venture Agreement and corresponding Power 
of Attorney both dated 30.04.2012 executed between No.(9l) of the 
Consenting Parties (being the Vendor No.1 therein), No.(10b) of the 
Consenting Parties (being the Vendor No.2 therein), the Promoter, 
Nos.9a to 9k3 of the Consenting Parties (being the Consenting 
Party No.1 therein) and Nos.10a of the Consenting Parties (being 
the Consenting Party No.2 therein), the Promoter is entitled to 
undertake development and construction work upon the lands 
described at Serial No.9 of the SCHEDULE “I” written hereunder, 
subject to the terms and conditions, as are stipulated therein, 
 

e. thereafter, one of the constituents of Prayeja City viz. M/s.Bhandari 
Gelada Associates was converted into limited liability partnership 
i.e. Bhandari Gelada Associates LLP, a Certificate of Registration 
on Conversion whereof was issued by the Registrar, Maharashtra, 
Pune, vide Identification No.AAC-9426 dated 19.11.2014, 
 

f. similarly, the other constituent Prayeja City viz. M/s.Prayeja 
Developers was also converted into limited liability partnership i.e. 
Prayeja Developers LLP, a Certificate of Registration on 
Conversion whereof was issued by the Registrar, Maharashtra, 
Pune, vide Identification No.AAC-9429 dated 19.11.2014 
 

g. in the meanwhile, the District Collector, Pune (Revenue Branch), 
vide it’s order No.PRA/NA/SR/282/07 dated 11.05.2007 granted 
N.A. permission inter alia in respect of the lands described at Serial 
No.1 to 7 forming part of the said Property, 
 

h. thereafter, the Promoter inter alia prepared the revised layout in 
respect of the portion of the land admeasuring 7895 sq.mt. forming 
part of the said Property, more particularly described in the 
SCHEDULE “II” written hereunder, (hereinafter referred to as the 
PROJECT LAND), which was sanctioned by the Pune Municipal 
Corporation, vide Commencement Certificate No.CC/1446/13, 
bearing Case No.VDB/0071/06 dated 03.08.2013, 
 

i. thereafter, the Promoter prepared the layout and building plans in 
respect of the Buildings ’G-1’, ‘G-2’ and ‘H’ consisting of residential 
and non-residential apartments (i.e. shops) in respect of the Project 
Land, which were sanctioned by the Pune Municipal Corporation 
vide commencement certificate No.2107/15 dated 08.10.2015, vide 
case No.VDB/0071/06, 

766



6 
 

j. in the meanwhile, the District Collector, Pune  granted non-
agricultural permission in respect of the revised sanctioned plans 
vide its No.Pa.Ma.Ha./NA/SR/93/2014 dated 09.01.2015, 
 

k. thus, the Promoter is entitled to undertake development and 
construction work upon the Project Land in accordance with the 
aforesaid sanctioned plans and specifications, and dispose it off to 
the intending buyers on ownership basis as well as to receive and 
appropriate consideration derived therefrom, by reserving right with 
itself to construct additional buildings comprising residential and 
non-residential apartments, as may be permissible under the 
Development Control Rules (DCR), 
 

l. the Promoter has clearly informed to the Allottee/s that presently 
the building plans in respect of the Project Land consisting of: (i) 
Buildings ‘G-1 and G-2’ are sanctioned for lower basement floor 
parking, upper basement floor parking and _____ upper floors and 
(ii) the Building ‘H’ is sanctioned for lower basement floor parking, 
upper basement floor parking, ground floor parking (partly), shops 
on ground floor (partly) and ________ upper floors, by reserving 
the right to revise the existing sanctioned layout by amalgamating 
the adjoining lands as well as building plans and specifications for 
additional construction work of the buildings, by utilizing the entire 
potential FSI/FAR generating therefrom, including paid FSI/FAR 
and/or by loading TDR including slum TDR and by availing all such 
benefits, as may be permissible under DCR and would obtain 
sanction to it and commence and complete the construction work 
thereon, to which the Allottee/s has/have accorded his/her/their /its 
irrevocable consent, 
 

m. accordingly, the Promoter commenced the construction work of the 
buildings upon the Project Land, as per the sanctioned plans and 
specifications, by differing revision therein, as aforesaid, 
 

n. the Promoter has clearly informed to the Allottee/s that it has 
commenced the construction work of the buildings upon the Project 
Land, as per sanctioned plans and specifications and in case, 
additional construction work thereupon is permitted in future, upon 
such event, the Promoter shall be entitled to revise the same by 
availing all such benefits, as may be permissible under DCR, at its 
sole discretion and choice and obtain sanction to it and commence 
and complete the construction work therein, to which the Allottee/s 
herein has/ have accorded his/ her/ their/ its irrevocable consent, 
 

o. the Promoter has entered into a Standard Agreement with an 
Architects viz.  SWEEPNIL J DESHPANDE (hereinafter referred to 
as the ARCHITECT), who are registered with the Council of 
Architects and, as such, the same is as per the agreement 
prescribed by the Council of Architects and the Promoter has 
appointed a Structural Engineer ARUN GOKHALE AND 
ASSOCIATES (hereinafter referred to as the STRUCTURAL 
ENGINEER) for the preparation of the structural design and 
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drawings of the building upon the Project Land and the Promoter 
accepts the professional services of the said Architect and 
Structural Engineer till completion of the said Project, 
 

p. the Promoter has registered the said Project under the provisions of 
the Real Estate (Regulation and Development) Act, 2016 with 
Rules framed thereunder with the Real Estate Regulatory Authority 
at _______ No.____, a photocopy whereof is attached in 
ANNEXURE ‘F’, 
 

q. the Promoter has sole and exclusive right to sell the apartments in 
the buildings being constructed on the Project Land and to enter 
into Agreement/s with the Allottee/s for allotment of the apartments 
and to receive the consideration derived therefrom, 
 

r. the Allottee/s is/are offered below mentioned apartment by the 
Promoter, 
 

s. on demand from the Allottee/s, the Promoter has given inspection 
to the Allottee/s of all the documents of title relating to the Project 
Land and the plans, designs and specifications of the buildings 
prepared by the Promoter’s Architects and of such other documents 
as are specified under the Act and the Rules and Regulations made 
thereunder, 
 

t. the photocopies of Certificate of Title issued by the Advocate of the 
Promoter and 7/12 Extract showing the nature of the title of the 
Consenting Parties and the Promoter to the Project Land on which 
the buildings consisting of apartments are being constructed by the 
Promoter, have been annexed hereto and marked as ANNEXURE 
‘A’ and ‘B’, respectively, 
 

u. the photocopy of the plans of layout, as approved by the Pune 
Municipal Corporation, has been annexed hereto and marked as 
ANNEXURE ‘C-1’, 
 

v. the photocopy of the plans of the buildings, as proposed by the 
Promoter and approved by the Pune Municipal Corporation 
according to which the construction thereof is proposed to be 
provided on the said Project, has been annexed hereto and marked 
as ANNEXURE ‘C-2’, 
 

w. the photocopies of the proposed layout plan and the proposed 
building plan showing future proposed development, as disclosed 
by the Promoter while its registration before the RERA Authority 
and further disclosed on the website as mandated, have been 
annexed hereto and marked as ANNEXURE C2A, 
 

x. the specifications of the buildings consisting of the apartments, 
which are being constructed upon the Project Land, has been 
annexed and marked as ANNEXURE ‘D’, 
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y. while sanctioning the said plans, the Pune Municipal Corporation 
has laid down certain terms, conditions, stipulations and 
restrictions, which are to be observed and performed by the 
Promoter while constructing the buildings upon the Project Land 
and upon due observance and performance of which only the 
completion or occupancy certificate in respect thereof shall be 
granted by the Pune Municipal Corporation, 
 

z. the Promoter has accordingly commenced construction of the 
buildings upon the Project Land, in accordance with the said 
sanctioned plans, 
 

aa. the Allottee/s has/have applied to the Promoter for allotment of a 
Residential Flat/Shop bearing Apartment number ____, located on 
the ____ floor in the building No.___ being constructed by the 
Promoter within the Project Land, more particularly described in the 
SCHEDULE “II” written hereunder (hereinafter referred to as the 
said APARTMENT), the floor plan whereof has been annexed 
hereto and marked as ANNEXURE ‘C-3’, 
 

bb. the carpet area of the said Apartment is ____ square meters and 
“carpet area” means the net usable floor area of an apartment, 
excluding the area covered by the external walls, area under 
service shafts, exclusive balcony appurtenant to the said Apartment 
for exclusive use of the Allottee/s or verandah area and exclusive 
open terrace area appurtenant to the said Apartment for exclusive 
use of the Allottee/s, but includes the area covered by the internal 
partition walls of the Apartment, 
 

cc. the parties hereto relying on the confirmations, representations and 
assurances of each other to faithfully abide by all the terms, 
conditions and stipulations contained in this Agreement and all 
applicable laws, are now willing to enter into this Agreement on the 
terms and conditions appearing hereinafter, 
 

dd. prior to the executions of these presents, the Allottee/s has/have 
paid to the Promoter a sum of Rs._________ (Rupees ________ 
___________________) only, being part payment of the sale 
consideration of the said Apartment agreed to be sold by the 
Promoter to the Allottee/s as advance payment or Application Fee 
(the payment and receipt whereof the Promoter doth hereby admit 
and acknowledge, subject to realization of cheque) and the 
Allottee/s has/have agreed to pay to the Promoter the balance of 
the sale consideration in the manner hereinafter appearing, 
 

ee. under Section 13 of the Act, the Promoter is required to execute a 
written Agreement for sale of the said Apartment with the Allottee/s, 
being in fact these presents and also to register the same under the 
Registration Act, 1908, 
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ff. in accordance with the terms and conditions set out in this 
Agreement and as mutually agreed upon by and between the 
parties, this Agreement is being executed. 
 
NOW THEREFORE THIS AGREEMENT WITNESSETH AND IT IS 
HEREBY AGREED BY AND BETWEEN THE PARTIES HERETO 
AS FOLLOWS: 
 

1. The Promoter shall construct the buildings comprising of residential 
and non-residential apartments upon the Project Land in 
accordance with the plans, designs and specifications, as approved 
by the Pune Municipal Corporation from time to time. 
 
PROVIDED that the Promoter shall have to obtain prior consent in 
writing of the Allottee/s in respect of variations or modifications 
which may adversely affect the said Apartment of the Allottee/s 
except any alteration or addition required by an Government 
authorities or due to change in law, 
 

2. The Allottee/s hereby agree/s to purchase from the Promoter and 
the Promoter hereby agrees to sell to the Allottee/s a Residential 
Flat/Shop bearing Apartment No.___ of carpet area admeasuring 
____ sq.mt. alongwith adjacent terrace admeasuring ____ sq.mt. 
located on the ____ floor in the Building No.___, as shown in the 
Floor Plan thereof hereto annexed and marked as ANNEXURE C-3 
and exclusive right to use space for parking of 1 (one) four wheeler 
vehicle in covered puzzle parking system of the building, being 
constructed upon the Project Land, more particularly described in 
the SCHEDULE “II” annexed herewith (hereinafter referred to as 
the said APARTMENT), for the consideration of Rs.__________ 
(________________________ only) including the proportionate 
price of the common areas and facilities appurtenant to the 
premises, the nature, extent and description thereof. 
 

3.  
(a) The Allottee/s has/have paid on or before execution of this 

agreement, a sum of Rs._______ (Rupees ___________________ 
___________ only) (not exceeding 10% of the total consideration) 
as advance payment or application fee and hereby agree/s to pay 
to the Promoter the balance amount of Rs._________ (Rupees 
________________________ only) in the following manner: 
 

Sr Amount (Rs) Particulars 

1  10% of total price paid by the Allottee/s by duly 
drawn crossed cheque/ pay order/ demand draft 
No.______________, dated ___________ on 
_________________________________ bank 

2  20% of total price payable by the Allottee/s to 
the Promoter on execution of this agreement.  

3  15% of total price payable by the Allottee/s to 
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the Promoter at the time of completion of plinth 
of the subject building 

4  25% of total price payable by the Allottee/s to 
the Promoter on completion of slabs including 
ground floor parking of the subject building  

5  5% of total price payable by the Allottee/s to the 
Promoter on completion of walls, internal 
plaster, flooring, doors and windows of the said 
Apartment  

6  5% of total price payable by the Allottee/s to the 
Promoter on completion of sanitary fittings, 
staircases, lift well, lobbies upto the floor level 
of the said Apartment  

7  5% of total price payable by the Allottee/s to the 
Promoter on completion of external plumbing, 
external plaster, elevation, terraces with water 
proofing of the subject building.  

8  10% of total price payable by the Allottee/s to 
the Promoter on completion of the lift, water 
pumps, electrical fitting, electro mechanical and 
environmental requirements, entrance lobby/s, 
plinth protection, paving of areas appertain and 
all other requirements of the building, as may 
be prescribed in the Agreement of sale. 

9  5% of total price payable by the Allottee/s to the 
Promoter at the time of delivery of possession 
of the said Apartment by the Promoter to the 
Allottee/s on or after receipt of occupancy/ 
completion certificate. 

Rs.____________ Total (___________________) amount. 

 
(Note: In case of total consideration above Rs.50,00,000/-, the 
Allottee/s will have to deduct 1% TDS therefrom, as contemplated 
under section 194-IA of the Income Tax Act, 1961 and deposit it 
with the Income Tax Department, for and on behalf of the Promoter 
and issue challan thereof to it within 7 days from the date of such 
deposit) 
 

(b) In addition to the agreed price, as aforesaid, taxes consisting of tax 
paid or payable by the Promoter by way of Value Added Tax, 
Service Tax, GST or any other taxes, as may be applicable from 
time to time, shall be borne and paid by the Allottee/s. 
 

(c) The installments of the amount agreed to be paid by the Allottee/s 
to the Promoter as mentioned above, shall always be the 
ESSENCE OF THIS AGREEMENT. 
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(d) The total price is escalation free, save and except escalations/ 
increases due to increase on account of development charges 
payable to the Pune Municipal Corporation and/or any other 
increase in charges which may be levied or imposed by the 
competent authority, local bodies/ Government from time to time. 
The Promoter undertakes and agrees that while raising a demand 
on the Allottee/s for increase in development charges, costs or 
levies imposed by the Competent authorities etc., the Promoter 
shall enclose the said notification, order, rule and regulation 
published/ issued in that behalf along with the demand letter being 
issued to the Allottee/s, which shall only be applicable on 
subsequent payments. 
 

(e) The Promoter may allow in its sole discretion and choice a rebate 
for early payments of equal installments payable by Allottee/s by 
discounting such early payment at the rate of 2% above Highest 
Marginal Cost of Lending of the State Bank of India, per annum for 
the period by which the respective installment has been preponed. 
The provision for allowing rebate and such rate of rebate shall not 
be subject to any revision/ withdrawals once granted to an 
Allottee/s by the Promoter. 
 

(f) The Promoter shall confirms the final carpet areas that have been 
allotted to the Allottee/s after the construction of the building is 
complete and the occupation certificate is granted by the competent 
authority, by furnishing details of changes, if any, in the carpet area, 
subject to a variation of 3%. The total price payable for the carpet 
area shall be re-calculated upon confirmation by the Promoter. If 
there is any reduction in the carpet area within the defined limit, 
then the Promoter shall refund the excess money paid by the 
Allottee/s within 45 days with interest at the rate of 2% above 
Highest Marginal Cost of Lending of the State Bank of India, per 
annum from the date when such an excess amount was paid by an 
Allottee/s.  If there is any increase in carpet area allotted to the 
Allottee/s, the Promoter shall demand additional amount from the 
Allottee/s as per the next milestone of the payment plan. All these 
monetary adjustments shall be made at the same rate per sq.mt., 
as agreed in clause 2 of this Agreement.   
 

4.1. The Promoter hereby agrees to observe, perform and comply with 
all the terms, conditions, stipulations and restrictions if any, which 
may have been imposed by the Pune Municipal Corporation at the 
time of sanctioning the said plans or thereafter and shall, before 
handing over possession of the said Apartment to the Allottee/s, 
obtain from the Pune Municipal Corporation occupancy and/or 
completion certificates in respect of the said Apartment. 
 

4.2. The Promoter shall abide by the time schedule for completing the 
said Project and handing over the said Apartment to the Allottee/s 
and the common areas to the association of the allottees after 
receiving the occupancy certificate or the completion certificate or 
both, as the case may be. 
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5. The Promoter hereby declares that the Floor Space Index available 

as on date in respect of the Project Land is _______ square meters 
only and Promoter has planned to utilize Floor Space Index of 
_______ by availing of TDR or FSI/FAR available on payment of 
premiums or FSI/FAR available, as incentive FSI/FAR by 
implementing various scheme as mentioned in the Development 
Control Regulation or based on expectation of increased FSI/FAR 
which may be available in future on modification to Development 
Control Regulations, which are applicable to the said Project. The 
Promoter has disclosed the Floor Space Index of _______ as 
proposed to be utilized by it on the Project Land and the Allottee/s 
has/ have agreed to purchase the said Apartment based on the 
proposed construction and sale of apartments to be carried out by 
the Promoter by utilizing the proposed FSI/FAR and on the 
understanding that the declared proposed FSI/FAR shall belong to 
Promoter only. 

 
6.1. In case, the Promoter fails to abide by the time schedule for 

completing the said Project and handing over the said Apartment to 
the Allottee/s, the Promoter agrees to pay to the Allottee/s, who 
does not intend to withdraw from the said Project, interest at the 
rate of 2% above Highest Marginal Cost of Lending of the State 
Bank of India, per annum, on all the amounts paid by the Allottee/s, 
for every month of delay, till the handing over of the possession. 
The Allottee/s agrees to pay to the Promoter, interest at the rate of 
2% above Highest Marginal Cost of Lending of the State Bank of 
India, per annum on all the delayed payment which become due 
and payable by the Allottee/s to the Promoter under the terms of 
this Agreement from the date the said amount is payable by the 
allottee to the Promoter. 
 

6.2. Without prejudice to the right of the Promoter to charge interest in 
terms of sub clause 6.1 above, on the Allottee/s committing default 
in payment on due date of any amount due and payable by the 
Allottee/s to the Promoter under this Agreement (including his/ 
her/their/its proportionate share of taxes levied by the Pune 
Municipal Corporation and other outgoings) and on the Allottee/s 
committing three defaults of payment of installments, the Promoter 
shall at its own option, may terminate this Agreement: 
 
PROVIDED that, the Promoter shall give notice of fifteen days in 
writing to the Allottee/s, by Registered Post AD at the address 
provided by the Allottee/s and/ or mail on the e-mail address, if any 
provided by the Allottee/s, of its intention to terminate this 
Agreement and of the specific breach or breaches of terms and 
conditions in respect of which it is intended to terminate the 
Agreement. If the Allottee/s fail/s to rectify the breach or breaches 
mentioned by the Promoter within the period of notice then at the 
end of such notice period, Promoter shall be entitled to terminate 
this Agreement. 
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PROVIDED FURTHER that upon termination of this Agreement as 
aforesaid, the Promoter shall refund to the Allottee/s (subject to 
adjustment and recovery of any agreed liquidated damages or any 
other amount which may be payable to the Promoter) within a 
period of thirty days of the termination, the installments of sale 
consideration of the said Apartment, which may till then have been 
paid by the Allottee/s to the Promoter. In the event of termination of 
the Agreement as aforesaid the Allottee/s shall not be entitled to 
claim/demand any interest and/or compensation on whatsoever 
ground from the Promoter. 
 

7.1. The common areas and amenities to be provided for by the 
Promoter in the building being constructed upon the Project Land, 
as are set out in ANNEXURE 'E' annexed hereto. 
 

7.2. It is also understood and agreed by and between the parties hereto 
that the Promoter is entitled to permit to use the restricted common 
areas and amenities to any of the allottee/s of the apartment/s by 
way of exclusive facility in the said Project. Upon such event, the 
Allottee/s shall not be entitled to raise any issue regarding granting 
exclusive facility, as aforesaid by the Promoter to such specified 
allottee/s of the apartment/s. 
 

8. The Allottee/s has/have agreed to purchase the said Apartment 
with the knowledge of the fact that the contents of all Brochures/ 
Hoardings/ Promotional Literature pertaining to “Chloris” such as 
furniture layout in the apartment, plantation shown around the 
building/apartment, as the case may be, color scheme of the 
building, picture of vehicles etc. to increase only the aesthetic value 
and is not factual and the same should not be taken literally by the 
Allottee/s herein. These features/ amenities are not agreed to be 
provided by the Promoter to the Allottee/s. The plans, 
specifications, images and other details herein are only indicative 
and the Promoter reserves the right to change any or all. The 
printed material does not constitute a contract / offer of any type 
between the Promoter and the Allottee/s. 
 

9. The Promoter shall give possession of the said Apartment to the 
Allottee/s on or before ______ day of _________ 20___. In case, 
the Promoter fails or neglects to give possession of the said 
Apartment to the Allottee/s on account of reasons beyond its 
control and of its agent/s by the aforesaid date, upon such event, 
the Promoter shall be liable, on demand, to refund to the Allottee/s 
the amounts already received by it in respect of the said Apartment 
with interest at the same rate, as mentioned in the clause 6.1 
herein above from the date the Promoter received the sum till the 
date the amounts and interest thereon is repaid. 
 
PROVIDED that the Promoter shall be entitled to reasonable 
extension of time for giving delivery of the said Apartment on the 
aforesaid date, if the completion of building in which the said 
Apartment is to be situated is delayed on account of:  
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(i) war, civil commotion, act of terrorism or act of GOD, 
(ii) any notice, order, rule, notification of the Government and/or 

other public authority, Pune Municipal Corporation /court. 
(iii) non-availability of steel, cement or any other building 

materials, water or electric supply, 
(iv) any delay on the part of Pune Municipal Corporation or any 

other Public Body or Authority including MSEDCL in issuing 
or granting necessary Certificates /NOC’S / Permissions / 
Licenses / Connections of any service such as Electricity, 
Drains and Water Connections and Meters to the said 
Project under construction by the Promoter on the said land, 

(v) the Allottee/s has/have committed any default in payment of 
installment as mentioned in clause No.3(a) (without 
prejudice to the right of Promoter to terminate this 
agreement under clause 6.2 mentioned herein above),  

(vi) any extra work/addition required to be carried in the said 
Apartment, as per the requirement and at the cost of the 
Allottee/s, 

(vii) any other reasons beyond the control of the Promoter. 
 
10.1. PROCEDURE FOR TAKING POSSESSION: 

The Promoter, upon obtaining the occupancy/completion certificate 
from the Pune Municipal Corporation and the payment made by the 
Allottee/s as per the agreement, shall offer in writing the possession 
of the said Apartment, to the Allottee/s in terms of this Agreement 
to be taken within 15 (fifteen days from the date of issuance of such 
notice) and the Promoter shall give possession of the said 
Apartment to the Allottee/s. The Promoter agrees and undertakes 
to indemnify the Allottee/s, in case of failure of fulfillment of any of 
the provisions, formalities, documentation on the part of the 
Promoter. The Allottee/s agree/s to pay the maintenance charges 
as determined by the Promoter or association of allottees, as the 
case may be. The Promoter on its behalf shall offer the possession 
to the Allottee/s in writing within 7 days of receiving the occupancy/ 
completion certificate of the said Project. 
 

10.2. The Allottee/s shall take possession of the said Apartment within 15 
days of the written notice from the Promoter to the Allottee/s 
intimating that the said Apartment is ready for use and occupancy. 
 

10.3. FAILURE OF ALLOTTEE/S TO TAKE POSSESSION OF THE 
SAID APARTMENT: 
Upon receiving a written intimation from the Promoter as per clause 
10.2 hereinabove, the Allottee/s shall take possession of the said 
Apartment from the Promoter by executing necessary indemnities, 
undertakings and such other documentation as prescribed in this 
Agreement and the Promoter shall give possession of the said 
Apartment to the Allottee/s. In case, the Allottee/s fail/s to take 
possession within the time provided in clause 10.1 herein above, 
such Allottee/s shall continue to be liable to pay maintenance 
charges, as applicable. 
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10.3.1. If within a period of five years from the date of 

handing over the said Apartment to the Allottee/s, the 
Allottee/s bring/s to the notice of the Promoter any 
structural defect in the said Apartment or building in 
which the said Apartment is situated or any defects on 
account of workmanship, quality or provision of service, 
then, wherever possible, such defects shall be rectified 
by the Promoter at its own cost and in case it is not 
possible to rectify such defects, then the Allottee/s shall 
be entitled to receive from the Promoter, compensation 
for such defect in the manner as provided under the 
Act, provided regular maintenance and due care has 
been taken by the Allottee/s to keep the said Apartment 
in good and habitable conditions and repairs,  

 
PROVIDED FURTHER that the Allottee/s shall not carry out any 
alterations of whatsoever nature in the said Apartment and/or in the 
fittings provided therein by the Promoter, and in particular it is 
hereby agreed that the Allottee/s shall not make any alterations in 
any of the fittings, pipes, water supply connections or any of the 
erections in the bathroom, which may results in seepage of the 
water. If any of such works are carried out without the written 
consent of the Promoter, the defect liability automatically shall 
become void. 
 

10.4.1. The word “defect” hereinabove stated shall mean only the 
manufacturing defects caused on account of willful neglect of the 
Promoter herein itself and shall not mean defects caused by normal 
wear and tear, negligent use of the said Apartment by the 
Allottee/s, abnormal fluctuations in temperatures, abnormal heavy 
rains etc. 
 

10.4.2. The said Project as a whole has been conceived, designed and 
being constructed based on the commitments and warranties given 
by the vendors/ manufacturers, who has/have supplied the requisite 
instruments, equipments, fixtures and fittings therein, which shall be 
maintained by the Apartment Allottees Organization and/or the 
Allottee/s, as the case may be, by entering into maintenance / 
warranty contracts with the original manufacturer/s and/or their 
authorised service agents, so as to keep it in proper working 
condition to continue warranty. Further, where the manufacturer 
warranty as disclosed by the Promoter to the Allottee/s expires 
before the defects liability period, upon such event, such warranties 
shall be covered under the comprehensive maintenance warranty 
contract or extended warranty contract by the Apartments Allottees 
Organisation or the Allottee/s of the said Apartment, as the case 
may be and if the annual maintenance contract/s is/are not done / 
renewed, as aforesaid,, upon such event, the Promoter shall not be 
responsible for any defects occurring due to the same. 
 

10.4.3. That the allottee/s has/have been made aware and the allottee/s 
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expressly agree/s that the regular wear and tear of the Apartment / 
Building includes minor hairline cracks on the external and internal 
walls excluding the RCC structure, which happens due to variation 
in temperature and which do not amount to structural defects and 
as such cannot be attributed to either bad workmanship or 
structural defect,  
 
PROVIDED FURTHER THAT any deviation in usage / maintenance 
of the said Apartment in contravention of User Manual shall amount 
to default on the part of the allottee/s towards proper maintenance 
of the apartment / building and the Apartment Allottees 
Organisation and/or the allottee/s shall not be entitled to claim any 
compensation on whatsoever ground against defect liability from 
the Promoter. 

 
11. The Allottee/s shall use the said Apartment or any part thereof or 

permit the same to be used only for purpose for which its plan is 
sanctioned. He/she/they shall use the parking space only for the 
purpose of keeping or parking vehicle. 
 

12. The Allottee/s alongwith other allottees of the Apartments in the 
building shall join in forming and registering the Society or 
Association of Apartment Holders to be known under the name and 
style as “PRAYEJA CITY PHASE-II” or in such other name, as the 
Promoter may decide and for this purpose also from time to time 
sign and execute the application for registration and/or membership 
and the other papers and documents necessary for the formation 
and registration of the Society or Association of Apartment Holders 
and for becoming a member, including the byelaws of the proposed 
Society and duly fill in, sign and return to the Promoter within seven 
days of the same being forwarded by the Promoter to the Allottee/s, 
so as to enable the Promoter to register the common organisation 
of Allottee/s. No objection shall be taken by the Allottee/s if any 
changes or modifications are made in the draft bye-laws or deed of 
declaration, as the case may be, as may be required by the 
Registrar of Co-operative Societies or any other Competent 
Authority. 
 

13. The Promoter shall, within three months of registration of the 
Society or Association of Apartment Holders, as aforesaid, cause to 
be transferred to the Society all its right, title and the interest in the 
Project Land and building thereof in which the said Apartment is 
situated by executing conveyance thereof or in case of Apartment 
Holders Association, the conveyance of apartment in the name/s of 
Allottee/s. 
 

14. Within 15 days after notice in writing is given by the Promoter to the 
Allottee/s that the said Apartment is ready for use and occupancy, 
the Allottee/s shall be liable to bear and pay the proportionate share 
(i.e. in proportion to the carpet area of the said Apartment) of 
outgoings in respect of the Project Land and building/s namely local 
taxes, betterment charges or such other levies by the Pune 
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Municipal Corporation and/or such other government authorities, 
water charges, insurance, common lights, repairs and salaries of 
clerks bill collectors, chowkidars, sweepers and all other expenses 
necessary and incidental to the management and maintenance of 
the Project Land and building. Until the Society or Association of 
Apartment Holders is formed and the Project Land and the building 
constructed thereon is transferred to the Society or the Allottee/s, 
as the case may be, as aforesaid, the Allottee/s shall pay to the 
Promoter such proportionate share of outgoings as may be 
determined. The Allottee/s further agrees that till the Allottee/'s 
share is so determined, the Allottee/s shall pay to the Promoter 
provisional monthly contribution of Rs._____ per month towards the 
outgoings. The amounts so paid by the Allottee/s to the Promoter 
shall not carry any interest and remain with the Promoter until a 
conveyance of the Project Land and the building thereof is 
executed in favour of the society or the Allottee/s as aforesaid. On 
such conveyance being executed for the Project Land with the 
building or the Allottee/s the aforesaid deposits (less deduction 
provided for in this Agreement) shall be paid over by the Promoter 
to the Society or Association of Apartment Holders, as the case 
may be. 
 

15. The Allottee/s shall on or before delivery of possession of the said 
Apartment keep deposited with the Promoter, the following 
amounts: - 
 

(i) Rs.___________ for share money, application entrance fee of 
the Apartment Holders Organization. 

(ii) Rs.___________  for formation and registration of the Apartment 
Holders Organization. 

(iii) Rs.___________  for proportionate share of taxes and other 
charges/levies in respect of the Apartment 
Holders Organization   

(iv) Rs.___________  or deposit towards provisional monthly 
contribution towards outgoings of Apartment 
Holders Organization. 

(v) Rs.___________ for deposit towards Water, Electric, and other 
utility and services connection charges &  

(vi) Rs.___________  for deposits of electrical receiving and Sub 
Station provided.  

 
16. The Allottee/s shall pay to the Promoter a sum of 

Rs.____________ for meeting all legal costs, charges and 
expenses, including professional costs of the Advocates of the 
Promoter in connection with formation of the said Society or 
Apartment Holders Organization, as the case may be and for 
preparing its rules, regulations and bye-laws and the cost of 
preparing and engrossing the conveyance. 
 

17. At the time of registration of conveyance of the Project Land and 
building thereof, the Allottee/s shall pay to the Promoter, the 
Allottee/s' share of stamp duty and registration charges payable by 
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the Society on such conveyance or any document or instrument of 
transfer in respect of the Project Land and the building thereof or in 
case of Apartment Holders Organization by the Allottee/s, as the 
case may be. 
 

18. REPRESENTATIONS AND WARRANTIES OF THE PROMOTER 
 
The Promoter hereby represents and warrants to the Allottee/s as 
follows: 
 
(i) The Promoter has clear and marketable title with respect to 

the Project Land, as declared in the title report annexed to 
this agreement and has the requisite rights to carry out 
development upon the Project Land and also has actual, 
physical and legal possession thereof for implementation of 
the said Project,  
 

(ii) The Promoter has lawful rights and requisite approvals from 
the Pune Municipal Corporation to carry out development of 
the said Project and shall obtain requisite approvals from 
time to time to complete the development thereof, 
 

(iii) There are no encumbrances upon the Project Land or the 
said Project except those disclosed in the title report, 
 

(iv) There are no litigations pending before any Court of law with 
respect to the Project Land or the said Project,  
 

(v) All approvals, licenses and permits issued by the Pune 
Municipal Corporation in respect of the Project Land and 
building being constructed thereon are valid and subsisting 
and have been obtained by following due process of law. 
Further, all approvals, licenses and permits to be issued by 
the Pune Municipal Corporation with respect to the Project 
Land and building being constructed thereon shall be 
obtained by following due process of law and the Promoter 
has been and shall, at all times, remain to be in compliance 
with all applicable laws in relation to the Project Land and 
building being constructed thereon and common areas, 
 

(vi) The Promoter has the right to enter into this Agreement and 
has not committed or omitted to perform any act or thing, 
whereby the right, title and interest of the Allottee/s created 
herein, may prejudicially be affected, 
 

(vii) The Promoter has not entered into any agreement for sale 
and/or development agreement or any other agreement/ 
arrangement with any person or party with respect to the 
Project Land and the said Apartment which will, in any 
manner, affect the rights of the Allottee/s under this 
Agreement, 
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(viii) The Promoter confirms that it is not restricted in any manner 
whatsoever from selling the said Apartment to the Allottee/s 
in the manner, as contemplated in this Agreement, 
 

(ix) At the time of execution of the conveyance deed of the 
Project Land and the building thereof to the Apartment 
Holders Organization, the Promoter shall handover lawful, 
vacant, peaceful and physical possession of the common 
areas of the said Project to the association of the Allottees, 
 

(x) The Promoter has duly paid and shall continue to pay and 
discharge undisputed governmental dues, rates, charges 
and taxes and other monies, levies, impositions, premiums, 
damages and/or penalties and other outgoings, whatsoever, 
payable in respect of the said Project to the Pune Municipal 
Corporation and/or such other government authorities, 
 

(xi) No notice from the Government or any other local body or 
authority or any legislative enactment, government 
ordinance, order, notification (including any notice for 
acquisition or requisition) has been received or served upon 
the Promoter in respect of the Project Land. 

 
19. The Allottee/s  with intention to bring all persons into whosoever 

hands the said Apartment may come, hereby covenants with the 
Promoter as follows :- 
 

i. To maintain the said Apartment at the Allottee/s’ own cost in 
good and tenantable repair and condition from the date that 
of possession of the said Apartment is taken and shall not do 
or suffer to be done anything in or to building in which the 
said Apartment is situated, which may be against the rules, 
regulations or bye-laws or change/alter or make addition 
therein and/or the said Apartment itself or any part thereof 
without the consent of the Pune Municipal Corporation, if 
required. 

ii. Not to store in the said Apartment any goods which are of 
hazardous, combustible or dangerous nature or are so 
heavy as to damage the construction of building in which the 
said Apartment is situated or storing of which goods is 
objected to by the Pune Municipal Corporation and shall take 
care while carrying heavy packages, which may damage or 
likely to damage the staircases, common passages or any 
other structure thereof, including entrances of building and in 
case any damage is caused thereto or the said Apartment 
on account of negligence or default of the Allottee/s in this 
behalf, the Allottee/s shall be liable for the consequences of 
the breach. 

iii. To carry out at his/her/their own cost all internal repairs to 
the said Apartment and maintain it in the same condition, 
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state and order in which it was delivered by the Promoter to 
the Allottee/s and shall not do or suffer to be done anything 
in or to building in which the said Apartment is situated or the 
said Apartment which may be contrary to the rules and 
regulations and bye-laws of the Pune Municipal Corporation 
or other public authority. In the event of the Allottee/s 
committing any act in contravention of the above provision, 
the Allottee/s shall be responsible and liable for the 
consequences thereof to the Pune Municipal Corporation 
and/or such other public authority. 

iv. Not to demolish or cause to be demolished the said 
Apartment or any part thereof, nor at any time make or 
cause to be made any addition or alteration of whatever 
nature in or to the said Apartment or any part thereof, nor 
any alteration in the elevation and outside colour scheme of 
building in which the said Apartment is situated and shall 
keep the portion, sewers, drains and pipes in the said 
Apartment and the appurtenances thereto in good 
tenantable repair and condition, and in particular, so as to 
support shelter and protect the other parts of building thereof 
and shall not chisel or in any other manner cause damage to 
columns, beams, walls, slabs or RCC, Pardis or other 
structural members in the said Apartment without the prior 
written permission of the Promoter and/or Apartment Holders 
Organization . 

v. Not to do or permit to be done any act or thing which may 
render void or voidable any insurance of the Project Land 
and building in which the said Apartment is situated or any 
part thereof or whereby any increased premium shall 
become payable in respect of the insurance. 

vi. Not to throw dirt, rubbish, rags, garbage or other refuse or 
permit the same to be thrown from the said Apartment in the 
compound or any portion of the Project Land and building in 
which the said Apartment is  situated. 

vii. Pay to the Promoter within fifteen days of demand by the 
Promoter, his share of security deposit demanded by the 
Pune Municipal Corporation and/or such other government 
authorities for giving water, electricity or any other service 
connection to building in which the said Apartment is 
situated.  

viii. To bear and pay increase in local taxes, water charges, 
insurance and such other levies, if any, which are imposed 
by the Pune Municipal Corporation and/or such other 
government authorities, on account of change of user of the 
said Apartment by the Allottee/s for any purposes other than 
for purpose for which it is sold. 

781



21 
 

ix. The Allottee/s shall not let, sub-let, transfer, assign or part 
with interest or benefit factor of this Agreement or part with 
the possession of the said Apartment until all dues payable 
by the Allottee/s to the Promoter under this Agreement are 
fully paid up. 

x. The Allottee/s shall observe and perform all the rules and 
regulations of the Apartment Holders Organization, as may 
adopted by it, at its inception and the additions, alterations or 
amendments thereof that may be made from time to time for 
protection and maintenance of the building and the 
apartments therein and for the observance and performance 
of the building Rules, Regulations and Bye-laws for the time 
being of the Pune Municipal Corporation and of such other 
government authorities. The Allottee/s shall also observe/s 
and perform/s all the stipulations and conditions laid down by 
the Apartment Holders Organization regarding the 
occupancy and use of the said Apartment in building and 
shall pay and contribute regularly and punctually towards the 
taxes, expenses or other out-goings in accordance with the 
terms of this Agreement. 

xi. Till a conveyance of the Project Land and the building 
constructed thereon consisting of building in which the said 
Apartment is situated is executed in favour of Society or in 
case of formation of Apartment Holders Association, 
conveyance of the said Apartment in the name of Allottee/s, 
he/she/they shall permit the Promoter and its surveyors and 
agents, with or without workmen and others, at all 
reasonable times, to enter into and upon the Buildings or any 
part thereof to view and examine state and condition thereof. 

20. The Promoter shall maintain a separate account in respect of sums 
received by it from the Allottee/s, as advance or deposit, sums 
received on account of the share capital for the promotion of the 
Co-operative Society or Association of Apartment Holders or 
towards the outgoings, legal charges and shall utilize the amounts 
only for the purposes for which they have been received. 
 

21. Nothing contained in this Agreement is intended to be nor shall be 
construed as a grant, demise or assignment in law, of the said 
Apartment or of the Project Land and building or any part thereof. 
The Allottee/s shall have no claim save and except in respect of the 
said Apartment hereby agreed to be sold to him/her /them and all 
open spaces, parking spaces, lobbies, staircases, terraces 
recreation spaces, will remain the property of the Promoter until the 
Project Land and the building thereof is transferred to the 
Apartment Holders Organization. 
 

22. PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE 
After the Promoter executes this Agreement, it shall not mortgage 
or create a charge on the said Apartment and if any such mortgage 
or charge is made or created then notwithstanding anything 
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contained in any other law for the time being in force, such 
mortgage or charge shall not affect the right and interest of the 
Allottee/s, who has taken or agreed to take the said Apartment. 
 

23. BINDING EFFECT 
Forwarding this Agreement to the Allottee/s by the Promoter does 
not create a binding obligation on the part of the Promoter or the 
Allottee/s until, firstly, the Allottee/s sign/s and deliver/s this 
Agreement with all the schedules alongwith the payments due as 
stipulated in the Payment Plan within 30 (thirty) days from the date 
of receipt by the Allottee/s and secondly, appears for registration of 
the same before the concerned Sub-Registrar as and when 
intimated by the Promoter. If the Allottee/s fail/s to execute and 
deliver to the Promoter this Agreement within 30 (thirty) days from 
the date of its receipt by the Allottee/s and/or appear before the 
Sub-Registrar for its registration as and when intimated by the 
Promoter, then the Promoter shall serve a notice to the Allottee/s 
for rectifying the default, which if not rectified within 15 (fifteen) 
days from the date of its receipt by the Allottee/s, application of the 
Allottee/s shall be treated as cancelled and all sums deposited by 
the Allottee/s in connection therewith including the booking amount 
shall be returned to the Allottee/s without any interest or 
compensation whatsoever, however by deducting the amount of 
stamp duty and registration fees and such other charges incurred 
by the Promoter for preparation of the Agreement in respect of the 
said Apartment. 
 

24. ENTIRE AGREEMENT 
This Agreement, along with its schedules and annexure, constitutes 
the entire Agreement in respect of the said Apartment between the 
parties and supersedes all understandings, any other agreements, 
allotment letter, correspondences, and arrangements whether 
written or oral, if any, between the parties in respect thereof. 
 

25. RIGHT TO AMEND 
This Agreement may only be amended through written consent of 
the parties. 
 

26. PROVISIONS OF THIS AGREEMENT APPLICABLE TO THE 
ALLOTTEE / SUBSEQUENT ALLOTTEE/S 
It is clearly understood and so agreed by and between the parties 
hereto that all the provisions contained herein and the obligations 
arising hereunder in respect of the said Project shall equally be 
applicable to and enforceable against any subsequent Allottee/s of 
the said Apartment, in case of a transfer, as the said obligations go 
along with the said Apartment for all intents and purposes. 
 

27. SEVERABILITY 
If any provision of this Agreement shall be determined to be void or 
unenforceable under the Act or the Rules and Regulations made 
thereunder or under other applicable laws, such provisions of the 
Agreement shall be deemed amended or deleted in so far as 
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reasonably inconsistent with the purpose of this Agreement and to 
the extent necessary to conform to Act or the Rules and 
Regulations made thereunder or the applicable law, as the case 
may be, and the remaining provisions of this Agreement shall 
remain valid and enforceable as applicable at the time of execution 
of this Agreement. 
 

28. METHOD OF CALCULATION OF PROPORTIONATE SHARE 
WHEREVER REFERRED TO IN THE AGREEMENT 
Wherever in this Agreement it is stipulated that the Allottee/s has/ 
have to make any payment, in common with other Allottee/s in 
Project, the same shall be in proportion to the carpet area of the 
said Apartment to the total carpet area of all the Apartments in the 
said Project. 
 

29. FURTHER ASSURANCES 
Both Parties agree that they shall execute, acknowledge and 
deliver to the other such instruments and take such other actions, in 
additions to the instruments and actions specifically provided for 
herein, as may be reasonably required in order to effectuate the 
provisions of this Agreement or of any transaction contemplated 
herein or to confirm or perfect any right to be created or transferred 
hereunder or pursuant to any such transaction. 
 

30. PLACE OF EXECUTION 
The execution of this Agreement shall be complete only upon its 
execution by the Promoter through its authorized signatory at the 
Promoter’s office or at some other place, which may be mutually 
agreed between the parties hereto and after the Agreement is duly 
executed by the Allottee/s and Promoter or simultaneously with the 
execution the said Agreement shall be registered at the office of 
Sub-Registrar. Thus, this Agreement shall be deemed to have been 
executed at Pune. 
 

31. The Allottee/s shall present this Agreement as well as the 
Conveyance at the proper registration office of registration within 
the time limit prescribed by the Registration Act and the Promoter 
will attend such office and admit execution thereof. 
 

32. That all notices to be served on the Allottee/s and the Promoter as 
contemplated by this Agreement shall be deemed to have been 
duly served if sent to the Allottee/s or the Promoter by Registered 
Post A.D and notified Email ID at their respective addresses 
specified below: 
Name of Allottee/s 
(Allottee/s Address) 
Notified Email ID:___________ 
 
M/s Promoter name:- “PRAYEJA CITY”, 
(Promoter Address):- S.no.71, Wadgaon (Bk) Sinhgad Road, Pune 
411041 
Notified Email ID: prayejacity@gmail.com 
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It shall be the duty of the Allottee/s and the Promoter to inform each 
other of any change in address subsequent to the execution of this 
Agreement in the above address by Registered Post or email, 
failing which all communications and letters posted at the above 
address shall be deemed to have been received by the promoter or 
the Allottee/s, as the case may be. 
 

33. JOINT ALLOTTEES 
That in case there are Joint Allottees all communications shall be 
sent by the Promoter to the Allottee/s whose name/s appears first 
and at the address given by him/her which shall for all intents and 
purposes to consider as properly served on all the Allottees. 
 

34. STAMP DUTY AND REGISTRATION 
The charges towards stamp duty and registration of this Agreement 
shall be borne by the Allottee/s. 
 

35. DISPUTE RESOLUTION  
Any dispute between parties shall be settled amicably. In case of 
failure to settled the dispute amicably, which shall be referred to the 
Real Estate Regulatory Authority as per the provisions of the Real 
Estate (Regulation and Development) Act, 2016, Rules and 
Regulations, thereunder. 
 

36. GOVERNING LAW 
That the rights and obligations of the parties under or arising out of 
this Agreement shall be construed and enforced in accordance with 
the laws of India for the time being in force and the courts will have 
the jurisdiction for this Agreement. 
 

37. OVERRIDING EFFECT 
This Agreement constitutes and is the repository of the entire 
agreement between the parties hereto relating to the subject matter 
hereof and supersede and cancel all previous agreements, 
negotiations and representations in respect thereto. 
 
STAMP-DUTY PARTICULARS: 
 
LOCATION:  The Project Land is described in Sector 64/713, of the 
Ready Reckoner of the Town Planning and Valuation Department 
for the year 2017-18. 

 
Prescribed Rate  : Rs._________ per sq.mt. 
Apartment area in carpet : ____________ sq.mt.   
Apartment area in built-up : ____________ sq.mt.    
(for valuation purpose) 
 

785



25 
 

Restricted area   
(i) Attached Terrace  : _____ sq.mt., x 40%  
(ii) Covered Parking  : _____ sq.mt. x 25%  
 
User            : Residential/Non-Residential 
Agreed price : Rs._______________/- 
Prescribed valuation : Rs._______________/- 
Stamp duty paid  : Rs._______________/- 
Registration charges paid : Rs._______________/-  

 
0-0-0-0-0 

 
SCHEDULE “I” 

(Description of the said PROPERTY) 
 
All those pieces and parcels of the below mentioned lands, situate 
at village Vadgaon Budruk, Taluka Haveli, District Pune, within the 
limits of the Pune Municipal Corporation and Registration District 
Pune, Sub Registrar, Haveli, Pune:  
 
Property 

No 
Survey No. Area 

Ha = Are 
Asses 
Rs=Ps 

1 71/3/2 0=0475 0=27 
2 71/3/3 0=0475 0=27 
3 71/3/1 0=0475 0=28 
4 71/3/4 0=0475 0=27 
5 71/3/6 0=0950 0=55 
6 71/3/5 0=0950 0=55 
7 71/5 0=4798 

out of  
0=60 

+0=20 
out of total 

01=63 

 
 
 
 
 

9=44 
8  

 
72/21 
72/22 

72/27A 
72/27B 

0=4327 
out of 

0=48 + 
0=44 + 
0=18 + 

      0=18  

 
 

3=00 
2=81 
1=19 
1=19 

9  
 

72/23 
72/24 
72/25 
72/26 

0=3632 
out of 

0=35 + 
0=36 + 
0=34 + 

       0=34  

 
 

2=32 
2=37 
2=25 
2=19 

 
together with all easements, appurtenances, ingress, egress, 
pathways, incidental, ancillary and consequential rights thereto.  
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SCHEDULE “II” 
(Description of the PROJECT LAND) 

 
All that piece and parcel of the portion of the land admeasuring 
7895 sq.mt., forming part of the said Property, more particularly 
described in the SCHEDULE “I” herein above written and which is 
bounded by as under: 
 
East : Portion of Survey No.71 of Ghansham Dangat & 

18 mtr wide D.P. road 
South : Survey No.71/8 
West : 30 mtr wide D.P. road Survey No.71/4 (part) 
\North : 18 mtr wide D.P. road and partly Survey No.71/4  
 
together with availing all benefits, as may be permissible under 
Development Control Rules pertaining to the 30 meter road, 
amenity space and open space as well as all easements, 
appurtenances, ingress, egress, pathways, incidental, ancillary and 
consequential rights thereto. 

 
SCHEDULE “III” 

(Description of the APARTMENT) 
 
The Residential Flat/Shop bearing Apartment No._____, 
admeasuring _______ sq.mt. (_______ sq.ft.) carpet area along 
with attached terrace admeasuring _____ sq.mt. (______ sq.ft.), 
located on _________ Floor, in the building No._____ being 
constructed upon the Project Land, more particularly described in 
the SCHEDULE “II” herein above written and shown in the Floor 
Plan annexed hereto as Annexure `C’ and Parking space 
approximately admeasuring 9.29 sq.mt. (100 sq.ft.).  

 
In witness whereof the parties hereto have signed, sealed and 
delivered to each other this Agreement on the date hereinbefore 
first mentioned.  

 
Vijay Bandulal Bhandari, 

being (i) designated partner, Bhandari Gelada Associates LLP, a 
constituent of a JV “PRAYEJA CITY” (Promoter) and (ii) 

constituted attorney of the Consenting Parties 
Photograph LHTI and Signatures 

 
 
 
 
 
 
 

 

 
Sandeep Narayandas Jani 

being (i) partner, Prayeja Developers LLP, a constituent of a JV 
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“PRAYEJA CITY” (Promoter) and (ii) constituted attorney of the 
Consenting Parties 

Photograph LHTI and Signatures 
 
 
 
 
 
 

 

 
_______________________ 

Allottee 
Photograph LHTI and Signatures 

 
 
 
 
 
 
 

 

_______________________ 
Allottee 

Photograph LHTI and Signatures 
 
 
 
 
 
 
 

 

 
Witnesses Signatures 

 
 
 
 

 

 
 
 
 

 

 
 Flat-Agr-Lyt-2-OF RERA-96543 
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ANNEXURE “A” 
Title Certificate 

 
ANNEXURE “B” 

7/12 extracts 
 

ANNEXURE “C-1” 
Layout Plan 

 
ANNEXURE “C-2” 

Building Plan 
 

ANNEXURE “C2A” 
Proposed Building Plan showing future proposed development 

 
ANNEXURE “C-3” 

Apartment Floor Plan 

 
ANNEXURE “D” 

Brief Specifications 
 
Walls: Brick walls with POP finish inside and external sand faced 
plaster. 
 
Doors: Aesthetically designed veneer finished main entrance door 
with brass fitting, night latch. All waterproof flush doors with frame. 
 
Flooring: Glazed vitrified flooring in all rooms. 
Attached terrace: Antiskid ceramic tiles. 
 
Kitchen: Kitchen with Black Granite top with S.S. Sink, Glazed tiles 
dado upto lintel level, provision for water purifier, refrigerator and 
exhaust fan provision for pipe cooking gas. 
 
Toilet: with marble door frame with hot and cold mixer unit, boiler 
provision, dado upto lintel level flooring. 
 
Windows: Low sill level track powder coated aluminium windows 
with mosquito net safety grills. 
 
Electrical: Concealed electrification with flame retardant copper 
wire with elegant switches. Door distribution box with MCB’s 
 
Telecommunication: Intercom security and intra apartment, 
telephone point in living and master bed 
 
Television: Provision of TV in living and master bed. 
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Plumbing/Sanitary: Concealed plumbing premium quality CP and 
Sanitary fittings. 
 
Painting: Oil bond distemper for apartments. 
 

ANNEXURE “E” 
Common Amenities and Facilities 

1 Compound wall and main gate 
2 Parking area, excluding the parking spaces allotted to the 

respective allottees 
3 Underground and overhead water tank 
4 Multipurpose hall 
5 Elevators 
6 Power back up for lift and common areas 
7 Garbage chute 

 

ANNEXURE “F” 
Project Registration 

 
0-0-0-0 

 
 
[I:\Law Smith\Documents\Flat-Agr-Lyt-2-RERA-96543.Doc] 

TRUE COPY
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Form-1

APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE

1. Basic Informations

Project Name Prayeja City - Plot 2 Company/Organisation
Name

PRAYEJACITY A JV
BHANDARI GELADA
ASSOCIATES LLP &

PRAYEJA DEVELOPERS
LLP

Registered Address

"Mangeshree", 1464,
Sadashiv Peth, Pune
411030 Maharashtra

411030

Legal Status of the
Company Private

2.

Address for the correspondence:
(a)Name of the Applicant Sandeep Narayandas Jani
(b)Designation (Owner/ Partner/
CEO) Partner

(c)Address "Mangeshree", 1464, Sadashiv Peth, Pune
411030,Pune,Maharashtra-411030

(d)Pin code 411030
(e)E-mail sn.jani@yahoo.in
(f)Telephone No. 20-25655004
(g)Fax No.
Copy of documents in support of the
competence/authority of the person
making this application to make
application on behalf of the User
Agency .

NIL

3.

Category of the Project/Activity as per Schedule of EIA Notification,2006:
(a)Major Project/Activity 8(a) Building and Construction projects
(b)Minor Project/Activity NIL
(c)Category B2
(d)Proposal Number SIA/MH/MIS/117936/2019
(e)Master Proposal Number(Single
Window) SW/117935/2019

(f)EAC concerned (for category A
Projects only) INFRA-2

(g)Project
Type(New/Expansion/Modernization) Fresh EC

4.
(a)Number of States in which Project
will be Executed 1

(b)Main State of the project Maharashtra

Details of State(s) of the project

S.
No. State Name District Name Tehsil Name Village Name

(1.) Maharashtra Pune Haveli Wadgaon (BK)

5.

Details of Public Consultation:
(a)Whether the Project Exempted
from Public Hearing? Yes

(c)Reason -1
(d)Supporting Document NILL
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Project Profile

Location of the project

S.NO. 71(Pt) & 72/20A
TO 27A, PLOT NO.2,

WADGAON(BK),
SINHGAD

ROAD,TALUKA:-HAVELI,
DISTRICT:- PUNE,

PINCODE:- 411041.

Town / Village
(Name of more than one
town may be entered by
separating with)

WADGAON(BK)

Plot/Survey/Khasra
No.
(Name of more than one
town may be entered by
separating with)

S.NO. 71(Pt) & 72/20A
TO 27A, PLOT NO.2

State Maharashtra District Pune
Tehshil Haveli Pincode 411041
Nearest railway
station Pune Railway Station Distance from the

project site 11.2

Nearest airport Pune International
Airport

Distance from the
project site 19.8

Nearest
Town/City/District
Headquarters

Office of District
Collector, Pune

Distance from the
project site 10.9

Village Panchayats,
Zila Parishad,
Municipal Corporation,
Local body(Complete
postal addresses with
telephone nos. to be
given)

PMC Main Building, Near
Mangla Theatre,

Shivajinagar, Pune- 411
005

Upload GPS file Copy of Kml File      
Uploaded GPS file

Shape of the project
land Block (Polygon) Site alternative under

consideration(If any)
Uploaded Site alternative

under consideration
Brief summary of
project

Uploaded Brief summary
of project

Does your project
location falls under
out of any following
areas

None of above Areas

Proposed Built up area
(Built up area or
covered area on all
the floors puttogether
including its basement
and other service
areas which are
proposed in the
building or
construction projects)
(In Meter /Sqr)

37095.09 Existing Built Up
Area(In Meter /Sqr) 11200.15

Does it attract any of
the general conditions
given below?

No

Does it attract the
specific condition
given below?

No

Interlinked Projects No
Whether separate
application of
interlinked projects
has been submitted?

Date of Submission

Whether the proposal
involves
approval/clearance
under the Forest
(Conservation)
Act,1980?

No

Whether the proposal
involves
approval/clearance
under the wildlife
(Protection)
Act,1972?

No

Whether the proposal
involves

No
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approval/clearance
under the C.R.Z
notification,2011?
Whether there is any
Government
Order/Policy
relevent/relating to
the site?

No

Forest land
involved(hectares) No

Is there any litigation
pending against the
project?

No

Activity

1.
Construction, operation or decommissioning of the Project involving actions, which will
cause physical changes in the locality (topography, land use, changes in water bodies,
etc.)

S.No

Information/Checklist confirmation Yes/No

Details there of (with
approximate

quantities/rates, wherever
possible) with source of

information data

1.1
Permanent or temporary change in land use, land
cover or topography including increase in intensity of
land use (with respect to local land use plan)

Yes

The project is proposed on
open land.
 There will be
permanent change in the usage
of land with increase in
intensity of land use

1.2 Clearance of existing land, vegetation and buildings? No Trees do not obstruct the
building line

1.3 Creation of new land uses? Yes
After completion of construction
the land will be used for
residential purpose.

1.4 Pre-construction investigations e.g. bore houses, soil
testing? Yes Elaborated in Hydro-Geo Report

1.5 Construction works? Yes

Existing construction - Building
H as per sanctioned plan. The
proposed construction will be
as per sanctioned plan.

1.6 Demolition works? No No existing old structures on
site.

1.7 Temporary sites used for construction works or
housing of construction workers? Yes

1. Temporary material storage
structure
 2. Site Office
 3.
Labour Camp.

1.8
Above ground buildings, structures or earthworks
including linear structures,cut and fill or excavations
and fill or excavations

Yes Elaborated in Debris
Management Plan

1.9 Underground works including mining or tunneling? No Not Applicable

1.10 Reclamation works? No Not Applicable

1.11 Dredging? No Not Applicable

1.12 Offshore structures? No Not Applicable

1.13 Production and manufacturing processes? No Not Applicable

1.14 Facilities for storage of goods or materials? Yes
The Storage Facility for
construction related material
on site shall be provided

1.15 Facilities for treatment or disposal of solid waste or
liquid effluents?

Yes Liquid Waste -
 Sewage
Generation 4.56 KLD
Operation
Phase - The STP shall be
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provided for the same with
proposed following capacities
STP 180 KLD
Operation Phase -
In-situ treatment shall be
provided for wet waste and
storage for dry waste
 Total
Solid Waste 724.3 Kg/day
Area
60 SQM

1.16 Facilities for long term housing of operational
workers? No Not Applicable

1.17 New road, rail or sea traffic during construction or
operation? No Not Applicable

1.18
New road, rail, air water borne or other transport
infrastructure including new or altered routes and
stations, ports, airports etc?

No Not Applicable

1.19
Closure or diversion of existing transport routes or
infrastructure leading to changes in traffic
movements?

No Not Applicable

1.20 New or diverted transmission lines or pipelines? No Not Applicable

1.21
Impoundment, damming, culverting, realignment or
other changes to the hydrology of watercourses or
aquifers?

No Not Applicable

1.22 Stream crossings? No Not Applicable

1.23 Abstraction or transfers of water from ground or
surface waters? No The water for construction shall

be Tanker water

1.24 Changes in water bodies or the land surface affecting
drainage or run-off? No Not Applicable

1.25 Transport of personnel or materials for construction,
operation or decommissioning? Yes

There shall be transport of
material on site.
The outsource
labour (other in camp) shall be
arranged by contractor

1.26 Long-term dismantling or decommissioning or
restoration works? No Not Applicable

1.27 Ongoing activity during decommissioning which could
have an impact on the environment? No Not Applicable

1.28 Influx of people to an area in either temporarily or
permanently? Yes

The proposed Project is
residential project providing
tenements on permanent basis.
Increase in No of Residents
1655

1.29 Introduction of alien species? No Not Applicable

1.30 Loss of native species or genetic diversity? No Not Applicable

1.31 Any other actions? No Not Applicable

2
Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

S.No

Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

2.1 Land especially undeveloped or agricultural land (ha) Yes
The project is proposed on
Non- Agricultural land and in
Residential permission

2.2 Water (expected source & competing users) unit: KLD Yes The water source and quantity
in KLD is as under -
Construction Phase 4.56
 Water
Supply - By Tankers is
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proposed
 Construction
 purpose
1.51 KLD
 Domestic Use 2.55
KLD
 Operation Phase 205.29
KLD
Source PMC
Fresh 129.775
KLD

2.3 Minerals (MT) No Not Applicable

2.4 Construction material – stone, aggregates, sand / soil
(expected source – MT) Yes

Steel, RMC, Gravels,
Blocks/Bricks, Aluminium,
Glass, Paits, Tiles etc.

2.5 Forests and timber (source – MT) No RCC frames & Aluminum
Windows are proposed

2.6 Energy including electricity and fuels (source,
competing users) Unit: fuel (MT),energy (MW) Yes

The Energy Consumption shall
be during construction &
Operation phase. The source
shall be - MSEDCL for
electricity. The Fuel shall be
required for DG Set
Construction Phase
 Demand
Load 71 kW
D G Set 62.5 kVA
Operation Phase
 Demand Load
788 kW
 D G Set 200 kVA X 1
Nos.

2.7 Any other natural resources (use appropriate standard
units) No Not Applicable

3
Use, storage, transport, handling or production of substances or materials, which
could be harmful to human health or the environment or raise concerns about actual or
perceived risks to human health

S.No

Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

3.1
Use of substances or materials, which are hazardous
(as per MSIHC rules) to human health or the
environment (flora, fauna, and water supplies

No Not Applicable

3.2 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases) No Not Applicable

3.3 Affect the welfare of people e.g. by changing living
conditions? Yes

The facilities proposed are sure
to affect the living conditions in
positive side with amenities
proposed in the project

3.4
Vulnerable groups of people who could be affected by
the project e.g. hospital patients, children, the elderly
etc.

No Not Applicable

3.5 Any other causes No Not Applicable

4 Production of solid wastes during construction or operation or decommissioning
(MT/month)

S.No

Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

4.1 Spoil, overburden or mine wastes Yes The excavated soil shall be
used - By preserving top soil
layer for Gardening, aggregates
for road leveling and for back
filling. Any excess shall be
disposed of as per the
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guidelines of sanctioning
Authority

4.2 Municipal waste (domestic and or commercial wastes) Yes In-situ treatment for MSW

4.3 Hazardous wastes (as per Hazardous Waste
Management Rules) Yes

Though negligible waste is
generated during operation
phase, it shall be dealt as per
Hazardous Waste Management
Rule

4.4 Other industrial process wastes No Not Applicable

4.5 Surplus product No Not Applicable

4.6 Sewage sludge or other sludge from effluent
treatment Yes In-situ by Composting after

proper de-watering the sludge

4.7 Construction or demolition wastes Yes Elaborated in Debris
Management Plan

4.8 Redundant machinery or equipment No Not Applicable

4.9 Contaminated soils or other materials No Not Applicable

4.10 Agricultural wastes No Not Applicable

4.11 Other solid wastes No Not Applicable

5 Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)

S.No

Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources Yes

Emission will be only during the
operation of DG Set during
construction & operation phase.
The mobile source is the
vehicles mainly during
operation phase. The sufficient
plantation is proposed to create
carbon sink for absorption

5.2 Emissions from production processes No Not Applicable

5.3 Emissions from materials handling including storage or
transport Yes

Fugitive emission generated will
be controlled by frequent
sprinkling of water.

5.4 Emissions from construction activities including plant
and equipment Yes

Fugitive emission generated will
be controlled by frequent

sprinkling of water.

5.5 Dust or odours from handling of materials including
construction materials, sewage and waste No Not Applicable

5.6 Emissions from incineration of waste No Not Applicable

5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris) No Not Applicable

5.8 Emissions from any other sources No Not Applicable

6 Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No Information/Checklist confirmation Yes/No Details thereof (with
approximate

quantities/rates, wherever
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possible) with source of
information data

6.1 From operation of equipment e.g. engines, ventilation
plant, crushers Yes

The noise from operations of
construction equipment cannot
be avoided in totality but shall
be maintained within the
permissible limits

6.2 From industrial or similar processes No Not Applicable

6.3 From construction or demolition Yes

It shall be restricted to day
time working and barricades
shall be provided to reduce the
noise level outside the site

6.4 From blasting or piling No Not Applicable

6.5 From construction or operational traffic Yes

1) During construction: Noise
generated during transportation
of materials.
 2) During
operational phase: Noise
generated in parking area.

6.6 From lighting or cooling systems No Not Applicable

6.7 From any other sources No Not Applicable

7 Risks of contamination of land or water from releases of pollutants into the ground or
into sewers, surface waters, groundwater, coastal waters or the sea:

S.No

Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

7.1 From handling, storage, use or spillage of hazardous
materials No Not Applicable

7.2 From discharge of sewage or other effluents to water
or the land (expected mode and place of discharge) Yes

100 % of the sewage generated
shall be treated in-situ. The
Parameters for discharge shall
be attained. The excess treated
water shall be connected to
drain

7.3 By deposition of pollutants emitted to air into the land
or into water No Not Applicable

7.4 From any other sources No Not Applicable

7.5 Is there a risk of long term build up of pollutants in
the environment from these sources? No Not Applicable

8 Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

S.No

Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous substances No Not Applicable

8.2 From any other causes No

Risk is negligible with Safety /
protective Gears, equipment,
Boards, instructions and proper
training

8.3 Could the project be affected by natural disasters No 1) Landslides are not expected
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causing environmental damage (e.g. floods,
earthquakes, landslides, cloudburst etc)?

in the area.
 2) Earthquake
resistance structure.

9
Factors which should be considered (such as consequential development) which could
lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

S.No Information/Checklist confirmation Yes/No

Details thereof (with
approximate

quantities/rates, wherever
possible) with source of

information data

9.1

Lead to development of supporting utilities, ancillary
development or development stimulated   by the
project which could have impact on the environment
e.g.:

Supporting infrastructure (roads, power
supply,waste or waste water treatment, etc.)
housing development
extractive industries
supply industries
Other

No

The Project is proposed in the
immediate vicinity of
Metropolitan City of Pune and
infrastructure development is
not needed primarily.

9.2 Lead to after-use of the site, which could have an
impact on the environment No Not Applicable

9.3 Set a precedent for later developments Yes

The Project is proposed to
sustain the environmental
damages that would be caused
by change of use

9.4 Have cumulative effects due to proximity to other
existing or planned projects with similar effects No Not Applicable

(III) Environmental Sensitivity

S.No Areas Name/Identity
Aerial distance (within

15km.) Proposed project
location boundary

1
Areas protected under international conventions,
national or local legislation for  their ecological,
landscape, cultural or other related value

No Not Applicable

2
Areas which are important or sensitive for ecological
reasons - Wetlands, watercourses or other water
bodies, coastal zone, biospheres, mountains, forests

No Not Applicable

3
Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

No Not Applicable

4 Inland, coastal, marine or underground waters No Not Applicable

5 State, National boundaries No Not Applicable

6 Routes or facilities used by the public for access to
recreation or other tourist, pilgrim areas No Not Applicable

7 Defence installations No Not Applicable

8 Densely populated or built-up area No Not Applicable

9
Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, community
facilities)

Yes

The is proposed adjoining the
Pune Metropolitan area and
the facilities / services are
available for the proposed
residents

10 Areas containing important, high quality or scarce
resources.(ground water resources,surface

No Not Applicable
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resources,forestry,agriculture,fisheries,tourism,minerals)

11
Areas already subjected to pollution or environmental
damage.(those where existing legal environmental
standards are exceeded)

No Not Applicable

12

Areas susceptible to natural hazard which could cause
the project to present environmental problems
(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic conditions)
similar effects

No

1) Landslides are not expected
in the area in absence of Hills,
Hillocks
 2) Earthquake
resistance structure (The area
falls under Category -3) of
seismic zone
3) The proposed
location is not adjoining any
river, stream or lake

Document to be attached
1. Upload a copy of PFR Uploaded a copy of PFR.
2. Upload a copy of EMP Uploaded a copy of EMP.

3. Upload Scanned copy
of covering letter. Uploaded Scanned copy of covering letter..

4.
Upload Additional
attached if any(Single
PDF)

Uploaded Additional attached if any(Single PDF).

5.

Whether it is a
violation case and
application is being
submitted under
Notification No.
S.O.804(E) dated
14.03.2017 ?

No

           Essential Details Sought

S.
No. EDS Sought Date EDS Sought Letter

NO Record

           Additional Details Sought

S.
No. ADS Sought Date ADS Sought Letter

(1.) 02/05/2020 PP is requested to comply with the points raised in
the SEAC-3 minutes uploaded on the portal.

(2.) 22/06/2020 All Compliance Points Prayeja Plot 2 EDS Letter

(3.) 03/05/2021 Kindly submit the compliance as per SEIAA Minutes.

Undertaking
I hereby give undertaking that the data and information given in the application and
enclosures are true to be best of my knowledge and belief. And I am aware that if any
part of the data and information found to be false or misleading at any stage, the
project will be rejected and clearance given, if any to the project will be revoked at our
risk and cost. In addition to above, I hereby give undertaking that no activity/
construction/ expansion has since been taken up.

Name of Applicant Sandeep Narayandas Jani
Designation Partner
Name of Company (Applicant Name
should not be given here)

PRAYEJACITY A JV BHANDARI GELADA ASSOCIATES
LLP & PRAYEJA DEVELOPERS LLP

Address "Mangeshree", 1464, Sadashiv Peth, Pune 411030

Print
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FORM – IA

PRAYEJA CITY PLOT 2

at

S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2, WADGAON(BK), SINHGAD
ROAD,TALUKA:-HAVELI, DISTRICT:- PUNE, PINCODE:- 411041.

Village Wadgaon (bk) Tehsil Haveli
District Pune State Maharashtra

By “PRAYEJACITY “a Jv, BHANDARI GELADA ASSOCIATES LLP & PRAYEJA DEVELOPERS
LLP.

Estimated Cost
(Rs.) 480000000

Number of Tenements 272
Number of Occupants 1360
No. of Commercial Population 295
Name of Project Proponent SANDEEP NARAYANDAS JANI

Address "MANGESHREE", 1464,SADASHIV PETH, PUNE 4110030.

Contact email address sn.jani@yahoo.in
Contact Number 8600866660, 8888100081 / 020 25655004

(ONLY FOR CONSTRUCTION PROJECTS LISTED UNDER ITEM 8 OF THE SCHEDULE)
Check List of Environmental Impacts

(Project proponents are required to provide full information and wherever necessary attach
explanatory notes with the Form and submit along with proposed Environmental Management

Plan & Monitoring Programme)
1 LAND ENVIRONMENT

1.1

Will the existing land use get significantly altered from the project that is not
consistent with the surroundings? (Proposed land use must conform to the approved
Master Plan / Development Plan of the area. Change of land use if any and the
statutory approval from the competent authority to be submitted). Attach Maps of (i)
site location, (ii) surrounding features of the proposed site (within 500 meters) and
(iii) the site (indicating levels & contours) to appropriate scales. If not available attach
only conceptual plans.

Ans.
The Project will not significantly alter the land use as the proposed site location is in
the RP Zone for residential use.
Google Image is attached as Annexure. Conceptual Layout is attached as Annexure.

1.2 List out all the major project requirements in terms of the land area, built up area,
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water consumption, power requirement, connectivity, community facilities, parking
needs etc.

Ans Licensed Architect certificate regarding B.U.A is attached herewith as Annexure
Major requirements of the project are listed below as:

S. No. Particulars Details
A LAND AREA
1 Total plot area 17063.63 sqm
a Deductions 3036.51 sqm
b Net Plot Area 14027.12 sqm
2 Proposed F.S.I. 17875.09 sqm
3 Proposed Non FSI 19220 sqm
4 Total Built up area 37095.09 sqm

5 Parking area including
Basement 10682.12 sqm

6 R.G. area (area for landscape) 1402.712 sqm
B WATER
I During Construction Phase
1 For Workers (Lpd) Drinking 500 Domestic 2550
2 Construction purposes (Lpd) 1510
3 Total (1+2) 4560
II During Operation Phase
1 Total Water Requirement 205.29 m3/day
2 Fresh water requirement 129.78 m3/day
3 Flushing water requirement 67.10 m3/day
4 Landscaping water requirement 67.10 m3/day
5 Waste water generation 177.19 m3/day

6 Wastewater to municipal drain (WET
SEASON) 92.37 m3/day

C POWER

1 During Construction
Phase Source MSEDCL

2 During Operation
Phase

Source MSEDCL
Max. Demand Load 788 kW
Connected Load 1909 kW

3 DG set
Back-up

Construction
Phase 1 Nos. 62.5 kVA

Operation
Phase 1 Nos. 200 kVA X 1 Nos.

D

PARKING
Vehicles Required as per Norm Parking Provided
Cars 296 298

Scooters 617 620
Cycles 296 296
Total 1209 1214
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1.3
What are the likely impacts of the proposed activity on the existing facilities adjacent
to the proposed site? (Such as open spaces, community facilities, details of the existing
land use, disturbance to the local ecology).

Ans.

No major impact as the construction is proposed following the norms for environment
& ecological maintenance. There shall be additional tree plantation, rainwater
harvesting, energy conservation measures to subside the impact of construction.
The proposed site is expected to promote local ecology through the proposed
plantation of native species.
The proper planned rain water harvesting will ensure the stability of aquifer.
The proposed project is also expected to maintain open space as per the DCR and also
to provide amenity space for community development and facilities.
The energy conservation measures and passive renewable energy features would
reduce the impact of proposed construction.

1.4
Will there any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity
etc may be given).

Ans.

Soil Type Detailed in Geo - Hydro Report
Slope of Site 0
Seismic Zone 3 of 5
The Site is not vulnerable for dangers like floods and land slides

1.5 Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

Ans No alteration is proposed for the natural drainage system. Contour Layout of the
project site is attached as Annexure.

1.6
What are the quantities of earthwork involved in the construction activity-cutting,
filling, reclamation etc. (Give details of the quantities of earthwork involved, transport
of fill materials from outside the site etc?)

Ans. The estimated quantities of excavation and subsequent disposal of Construction
Debris is Elaborated in Debris Management Plan.

1.7 Give details regarding water supply, waste handling etc during the construction
period.

Ans.

Details of water supply and waste management during construction phase is given
below:

Water
Total water requirement 4.56 cum/day
Domestic/ Drinking
requirement 3.05 cum/day

Construction activity
requirement 1.51 cum/day

WasteWater Generation
Generated sewage at Site 4.56 cum/day
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In- situ using septic tank & bio-culture dosing, disinfecting
SOLIDWASTE

Quantity 5 Kg / day
Disposal In- Situ through Composting

1.8 Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

Ans. Not Applicable to the site.

1.9
Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

Ans .

APPROXIMATE CONSTRUCTIONWASTE QUANTITIES
Type of Material Quantity of Waste

Generation
Disposal Method

Cement (cum) 19 Used in Internal Roads
Steel (MT) 15 Recycled via Recycler

River Sand (cum) 2 Used in Internal Roads
AAC Blocks (Nos.) 1153 Used in Internal Roads
Gypsum (25kg bags) 249 Used in Internal Roads

Paints (Ltr) 183 Disposed off via authorised
agency

Tiles (sqm) 1117 Used in Internal Roads
Glass (sqm) 104 Recycled via Recycler

Safety Measures for Health of Labour
• Medical check-up for workers shall be arranged at regular intervals.
• Disinfection of site on regular intervals
• Sprinkling of water for dust suppression & PPE for Labour

SOURCE:
Construction debris: Construction waste will be generated from the building will be
channelized through debris chutes. It includes waste concrete, excavated soil, broken
bricks, waste plaster, metallic scrap etc. Construction debris will be used for base
course preparation.
Domestic Solid Waste: 5 Kg/day from labour use. It includes food waste, rubbish &
other biodegradable waste.
DISPOSAL:
Domestic solid waste: The domestic solid waste from labours will be collected and
disposed off through authorized recyclers.
Provisions of Construction & Demolition Waste Rules, 2016 will be followed: Yes

2 WATER ENVIRONMENT

2.1 Give the total quantity of water requirement for the proposed project with the
breakup of requirements for various uses. How will the water requirement met? State
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the sources & quantities and furnish a water balance statement.

Ans.

A Construction Phase
Drinking Demand 0.5 cum/day
Domestic 2.55 cum/day
Construction purpose 1.51 cum/day

B Operation Phase
Total Water Requirement 205.29 cum/day
Fresh water requirement 129.78 cum/day
Flushing water requirement 67.10 cum/day
Landscaping & Car Washing
requirement 8.42 cum/day

Waste water generation 177.19 cum/day
Excess disposal of waste water
to drain (Wet Season) 92.37 cum/day

The details are enclosed inWater Balance Chart attached as Annexure.

2.2 What is the capacity (dependable flow or yield) of the proposed source of water?

Ans

Construction
Phase Tanker Water shall be used

Operation
Phase Source PMC

2.3
What is the quality of water required, in case, the supply is not from a municipal
source? (Provide physical, chemical, biological characteristics with class of water
quality)

Ans. Total domestic water i.e. Fresh Water
requirement 129.78 cum/day

2.4 Howmuch of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

Ans.

Recycled treated water is used for Flushing and Landscaping purposes. Their
estimated quantities are as follows:
Flushing water requirement 67.10 cum/day
Landscaping requirement 8.42 cum/day

2.5 Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

Ans. The proposed supply is sufficent to cater the need of expected occupancy. There will
be no diversion of water from other users.

2.6
What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from
the proposed activity)

Ans.

Waste water generated 177.19 cum/day
Treated waste water recycled for flushing /
landscaping 75.52 cum/day

Excess treated waste water to drain (wet 92.37 cum/day
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season)

2.7 Give details of the water requirements met from water harvesting? Furnish details of
the facilities created.

Ans.:

No separate Rain Water Harvesting Tank/s proposed. The facility for rain water
harvesting is proposed through ground water recharge. The Ground Water recharge is
proposed using Recharge/Harvesting Pits with bore well. The details of recharge pits
are elaborated as follows:

Pits Proposed 6 Nos. Nos. Total Capacity of
Rechrage Pits 36 cum/day

2.8

What would be the impact of the land use changes occurring due to the proposed
project on the runoff characteristics (quantitative as well as qualitative) of the area in
the post construction phase on a long term basis? Would it aggravate the problems of
flooding or water logging in any way?

Ans.
Major Impact: No
Storm water drain of 450 - 600 mm size shall be provided to avoid clogging and to
support uninterrupted run off

2.9
What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity and
approvals obtained from competent authority, if any)

Ans.
Ground water tapping is not proposed for construction phase. During operation phase,
a well-designed rainwater harvesting system will be used to recharge ground water is
proposed for the project.

2.10
What precautions / measures are taken to prevent the run-off from construction
activities polluting land & aquifers? (Give details of quantities and the measures taken
to avoid the adverse impacts)

Ans.

Following measures are proposed in project to control run off from construction site:
• Proper storm water drainage system comprising of lined drains is proposed.
• Filtration media and traps such as online filters and oil & grease traps, silt traps etc.
will be fixed to rainwater harvesting bores.
• Boundary wall will be constructed around the site.
• Soak pits are proposed for safe disposal of domestic waste water during construction
phase.
• Prevent the mixing of storm water runoff and sewage from labour camps.
• Use of leak proof containers for storage oil to avoid contamination of runoff

2.11
How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

Ans.

StormWater Runoff in a year (750 mm
rainfall) 26 cum/day

Max. storm water runoff in flooding
condition 56 cum/day

Max. Diameter of Storm water drain 450 - 600 mm
Disposal point Refer to StormWater Layout Drawing
Area of Open Space 1402.712 sqm
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2.12 Will the deployment of construction labours particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

Ans.

No unsanitary conditions with due following Precautions Proposed -
• Proper built mobile toilets which are proposed to be disposed-off with succession
vehicle.
• Waste segregation bins & in-situ treatment for biodegradable waste by way of
composting.
• The non-biodegradable waste shall be disposed-off through scrap & authorised
vendor
• Regular fumigation and pesticide control

2.13
What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

Ans.

Disposal of Construction Waste Debris Through authorised agency
Sewage Generation in KLD 177

STP Technology MBBR
Capacity of STP (CMD) 180

Location & Area of the STP Shown on Plan
For Final Disposal Point/Connectivity, please refer to Drainage Layout

2.14. Give details of dual plumbing system if treated waste water is used for flushing of
toilets or any other use.

Ans.

Waste Water Treatment is proposed considering the per day generation
Discharge: 180 cum/day
Head: 56 Meter
Working hours 12 per day
Capacity of pumps 7.20 maximum cum/hr
Working + standby: 1 + 1 No
Type of pipes used CPVC specification
For detailed drawing of water supply, please refer to dual plumbing/water
supply drawing

3 VEGETATION

3.1 Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with its unique features, if any)

Ans.

No.
The top soil layer of about 300 mm is proposed to be preserved and used for the
plantation and in open area where by nutrient contents supporting the biodiversity is
maintained. The plantation of local species is proposed where by flora and fauna are
supported.
In addition the green cover shall help in maintaining the air quality which otherwise
may have affected due to increased human habitation.
The proposed rain water harvesting by way of ground water recharge shall help in
increasing the water table and help better growth of vegetation.
The use of recycled water shall reduce the water usage as well the in-situ treatment of
bio-degradable waste shall not only dispose of the waste but shall add by way of
generation and use of organic fertilizer at the proposed site.

3.2 Will the construction involve extensive clearing or modification of vegetation?
(Provide a detailed account of the trees & vegetation affected by the project).
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Total number of trees to be planted @ 1 tree per 80
sq.m 175

Total no. of trees proposed 175
Top Soil Layer of 300 mm shall be preserved and re-used in Open Space

3.3
What are the measures proposed to be taken to minimize the likely impacts on
important site features (Give details of proposal for tree plantation, landscaping,
creation of water bodies etc along with a layout plan to an appropriate scale).

Ans. Detailed Tree List is attached as Annexure
The trees with limited spread and height are proposed to be planted near the
driveway to avoid covering the driveway, while high growing and wide spreading
trees are considered in open space and along the compound wall. Preference is given
only to native species Allergy causing trees will be avoided

4 FAUNA

4.1 Is there likely to be any displacement of fauna-both terrestrial and aquatic or creation
of barriers for their movement? Provide the details.

Ans. No rather the increased in habitat and creation of green cover would encourage the
fauna

4.2 Any direct or indirect impacts on the avifauna of the area? Provide details.

Ans. No rather the increased in habitat and creation of green cover would encourage the avi
fauna providing them additional shelter and food

4.3 Prescribe measures such as corridors, fish ladders etc. to mitigate adverse impacts on
fauna.

Ans. Not Applicable since no natural water body exists within the site
5 AIR ENVIRONMENT

5.1

Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on
dispersion models taking into account the increased traffic generation as a result of
the proposed constructions)

Ans.

This project will not result in any kind of heat islands due to vehicular emissions. To
reduce the gaseous emission from vehicle, proper entry/exit is proposed in the project
with adequate wide internal road. We are proposing tree plantation to help reduce the
carbon sink. Since the baseline ambient air quality at and around the site is well within
the permissible limits, the resultant increment in gases concentration will also be
within the limits.

5.2 What are the impacts on generation of dust, smoke, odours fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Ans.

We are proposing ready-mix concrete for construction thereby vehicular traffic for
inward raw material will be reduced as well as air and noise pollution will also be
reduced. No hazardous gas generation is expected at site. Further to mitigate the
impact of construction activity we propose as under:
• Barricading of at least 3 m height
• Water Sprinkling for dust supression
• Dust mask
• Covering of trucks with tarpaulin sheets
• No major impact on meteorological parameters such as soil temperature, daily mean
temperature in open atmosphere, daily mean wind speed and relative humidity as no
emissions on account of gases or fumes are expected
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• The air pollution shall be well within the parameters with proposed measures
• The Noise pollution is expected only at the time of excavation and therefore the
excavation work shall be done only during day time and barricades are proposed to
keep control over the noise pollution.

5.3
Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Ans.

We shall ensure the sufficient parking space for the vehicles in accordance to the
bye-laws to avoid traffic congestion. No parking shall be made on the internal road to
smooth the vehicular traffic. The parking area proposed as per the DC Rules is as
under:
PARKING

Vehicles Required as per Norm
(sqm) Parking Provided (sqm)

Cars 2312.5 3704
Scooters 4687.5 1234
Cycles 129.5 207
Total 7129.5 5145

5.4 Provide details of the movement patterns with internal roads, bicycle tracks,
pedestrian pathways, footpaths etc., with areas under each category.

Ans.

The Internal road with minimumwidth of 6 meter is provided for smooth vehicular
traffic and easy access to the Parking to avoid congestion
For detailed vehicular movement area, please refer to Fire Tender Movement
Drawing

5.5 Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

Ans.

No. There shall be definite increase in vehicular traffic but it shall not be significant
considering the residential nature of the proposed construction. The parking area is
proposed to be kept open from all the sides whereby significant increase in noise level
is avoided. The internal roads are designed with adequate width to avoid congestion
inside the plot.

5.6 What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details

Ans.

Type of DG set used: Acoustic enclosed type DG Set
Noise reduction device shall be used
Stack emission parameters: As per CPCB Norms
Noise levels within 10 m from D.G. set: As per CPCB Norms
Exhaust pipe height will be as per CPCB Emission Regulations Part IV

6 AESTHETICS

6.1
Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the
proponents?

Ans.

The development including the proposed landscape will add to the scenic beauty of
the area. The proposed plantation of trees would not only add to the scenic beauty but
shall support environment in various aspects such as air purification, noise reduction,
avi fauna support etc.
The plantation shall also help in keeping the surrounding temperature low with

809



adequate humidity.
Proposed Plantation of native non-allergic
trees 175

6.2 Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

Ans.

No adverse impact is expected since following measures are proposed - The separate
entry / exit is proposed for the upcoming construction area. The proposed
construction area shall be be provided with 4 Meter barricades. The inward vehicular
traffic shall be allowed only during the day time as well the excavation shall be done
only during the day time.
Water sprinkling shall be done at regular intervals for dust suppression as well the
vehicles shall be covered with tarpaulin.
Detailed Mitigation Measures are proposed. Please refer to Phase-wise mitigation
Layout Drawing

6.3

Max building height 46 Meter
Min. turning radius 9 Meter
Distances of services like UGT, OWC and STP from plot boundary and building
lines is depicted in the Schematic Section Drawing

6.4 Are there any anthropological or archaeological sites or artifacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered ?

Ans. No
7 SOCIO-ECONOMIC ASPECTS

7.1 Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

Ans.
Yes . There shall be addition to the residing population as well as service providers to
the residents.
The estimated increase in population 1655 Nos

7.2 Give details of the existing social infrastructure around the proposed project.

Ans. Elaborated in Socio-economic Details attached separately as Annexure.

7.3 Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

Ans. No. As the project is part and parcel of already developing area with existing
constructions.

8 BUILDING MATERIALS

8.1

May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

Ans.

Fly ash/ GGBS consumption:
• R.C.C with Fly ash content shall be used
• Blocks with fly ash content / eco friendly are proposed whereby permanent disposal
of soil in brick manufacturing is avoided
• As far as possible material with recycled content shall be preferred
• Type of reinforcement steel used: FE 500 TMT
• Type of door: Laminated
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• Type of flooring material: Vitrified and Ceramic Tiles
• Type of dado: Ceramic Tiles
• Type of glass: Clear Glass

8.2 Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

Ans.

Following measures will be taken to avoiding such pollution:
• Barricading the periphery by corrugated tin sheet for at least 3 m height.
• Sprinkling of water to avoiding dust pollution.
• Vehicle carrying materials to be transported must have PUC certificate.
• Tarpaulin sheets will be used to cover the trucks carrying loose materials.

8.3 Are recycled materials used in roads and structures? State the extent of savings
achieved?

Ans.

The coarser material from the earth work and construction debris is proposed to be
used in internal roads and pedestrian paved area.
The estimated use of material from earth work and construction debris to be
compacted for internal road, levelling and pedestrian paved area.

8.4 Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

Ans.

Waste generation in the operation Phase is estimated as under -
Dry waste 302 Kg/ day
Wet waste @
0.3kg/person/day 423 Kg/ day

STP sludge 16 Kg/ day
Hazardous waste Negligible Kg/ day
E-waste 975.0 Kg/ day
Biomedical waste N.A Kg/ day
Mode of Disposal of waste
• Separate dry and wet waste bins for each unit and at ground level provided
• Dry waste : Handed over to authorized recycler for further handling & disposal
purpose
• Wet waste: Through Organic Waste Composter. Generated manure will be used for
gardening
• STP Sludge : Will be used as manure for gardening purpose or will be disposed off as
per CPHEEOmanual on sewerage & sewage treatment system, 2013
• Hazardous waste: Handed over to authorized Vendor
• E- waste : Handed over to authorized Vendor
• Biomedical waste : NA
• Provisions of Solid Waste (Management) Rules, 2016, E- Waste (Management) Rules,
2016 & Plastic Waste (Management) Rules, 2016 will be complied

9 ENERGY CONSERVATION

9.1
Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you tried
to minimize energy consumption?

Ans.

Sr. No. Power Requirement

1 Source of power
supply MSEDCL

2 During Construction Phase
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a) Total Demand Load 71 kW

3

During Operation Phase
a) Total Max. Demand
Load 788 kW

b) Total Connected
Load 1909 kW

4
Energy

consumption/sqft of
built-up area

0.00601 KW/sq.ft

5 Transformers & DG
Sets.

630 kVA X 2 + 315 kVA X 1
200 kVA X 1 Nos.

1. Most of the common area & external lighting are proposed to work on high energy
efficient lamps(LED) as specified in bureau of energy efficiency which again results in
saving in general consumption
2. Low loss Transformers due to which 6.22% losses are saved against conventional
transformer. 3. Power Capacitors are proposed for load power factor correction and to
maintain a healthy power situation. This also results in less demand load factor for the
project. 4. Solar PV, Hot Water, Solar Street Lights, Energy Efficient Motors are
proposed

9.2 What type of, and capacity of power back-up do you plan to provide?

Ans.

DG Sets are provided for power back up.
Sr. No. D G Set Capacity Unit

1

DG set as Power Back-up
a) During
Construction phase 62.5 kVA

b) During Operation
phase 200 kVA X 1 Nos.

9.3 What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

Ans.

It is proposed that clear float glass of 3 mm thickness shall be used.
Solar factor: 87% which will allow high light transmission, optical clarity and can be
further fabricated into reflective, low e glass.
U value: of 3 mm glass is 5.8

9.4 What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

Ans.

• Maximum use of natural light through architectural design
• Use of shading effects in the architectural design
• Use of proper fenestration for maximum light and air circulation as passive
architectural features in the proposed project

9.5
Does the layout of streets & buildings maximize the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water
systems for use in the building complex? Substantiate with details.

Ans. Solar photovoltaic generation @ 1% demand load 7.88 KW
Solar water heating system 27200 Liters

9.6
Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How
much energy saving has been effected?
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Ans.

Optimum usage of shading shall be considered on the East andWest. Principles, details
and energy saving shall be worked out during detailed design. Architectural elements
of façade and roof shall be designed to maximum shading. Roof top paint coatings for
reflection of light and reduce temperature.

9.7

Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

Ans. Compliance to ECBC: Yes; All compliances to ECBC are elaborated in the ECBC Report.

9.8
What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on
creation of heat island & inversion effects?

Ans.

The proposed layout plan includes landscapes and open spaces for proposed buildings
as per requirement. The project proposes to utilize energy efficient materials in the
construction of the buildings (that will emit less energy). All these factors will together
check and offset any heat island effects and help in reducing the temperature.

9.9
What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the R
values of the individual components.

Ans.

Sr. No. Part of building
envelope Material Used U-Factor/ R-Value

1 Roof RCC 1.69
2 External walls Common Brick 0.8
3 Fenestration Aluminum 0.61

9.10 What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

Ans.

• Fire fighting system will be provided as per Fire NOC
• Sand buckets shall be placed at adequate locations during construction
• Fire alarm and extinguishers will be provided at strategic locations
• Separate fire fighting underground and over head water tank will be provided
• Proper signage for emergency evacuation will be displayed
• Fire fighting & emergency evacuation plan is attached herewith
Assembly points in case of emergencies and fire are depicted in the Fire
Evacuation drawing
Provisional Fire NOC Obtained

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

Ans. No. The use of glass wall is not proposed

9.12 What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

Ans.

1. The windows are provided with aluminummetal sliding windows with rubber
lining to prevent air infiltration
2. All ventilation & exhaust systems will comprise of one fan each of 100% capacity for
that specific area, either connected to galvanized sheet steel ducting or free flow.

9.13 To what extent the non-conventional energy technologies are utilized in the overall
energy consumption? Provide details of the renewable energy technologies used.

Ans. Non-conventional energy technologies to reduce the overall energy consumption will
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be adopted as follows:
Power Capacitors are proposed for common services load power factor correction

and to maintain a healthy power situation. This also results in less demand load factor
for the project.
Most of the common area lighting is proposed to work on high energy efficient

lamps (LED) as specified in bureau of energy efficiency, which again results in saving
in general consumption.
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AMENITIES IN PLOT VICINITY

Project Name: PRAYEJACITY

Developer: BHANDARI GELADA ASSOCIATES LLP & PRAYEJA DEVELOPERS LLP.

Location: S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2, WADGAON(BK), SINHGAD
ROAD,TALUKA:-HAVELI, DISTRICT:- PUNE, PINCODE:- 41104

Amenities Name Distance (km)

approx.

Airport Pune International Airport 26.8 km

Nearest Railway Station Pune Railway Station 11.2 km

Bus Depot Patil Colony 2.8 km

Post office Warje Sub Post Office 3 km

Fire Station Sinhgad road Fire Station 2.9 km

Police Station Haveli Police Station 2.1 km

Hospital Kamala Devi Memorial

Hospital

Rakshak Multispeciality

Hospital

1.6 km

3 km

Educational

Facility

Pre- Primary &

Primary

Schools

Preschool Dhayari

Guruschool Preschool

1.2 km

0.8 km

School/Jr.

College

Sanas Vidyalaya

Versatile School

2.7 km

4.3 km

College Jai Ganesh Education

Foundation

Sinhagad Institute of

Technology and Science

2.4 km

4.2 km

816



Bank / ATM HDFC Bank 2km

Entertainment Centre Funtimemultiplex 1.5 km

Health Club Power Pack Fitness Club 850 m

Park / Play Ground Shinde Maidan 1.6 km

817



Sr. 

no
Photo Description

1 Shirish Shape Of Crown is 

dense and 

spreading branching

Dense foliage 

providing Shade

2 Neem Evergreen medium 

to large size treeto large size tree

Good for restoration 

of drier parts

3 Rakta -kanchan Dropping branches,

Drought resistant, 

good  for plantation 

on less soil layer. 
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Sr. 

no
Photo Description

4 Palas Use for afforestation. 

5 Bakul Nicely Fragrant flowers and 

edible fruits

6 Badam Big size leavs

819



Sr. 

no
Photo Description

7 Bel Religious value, 

Deciduous tree. 

8 Ashvatha/

Pimple

Deciduous tree. 

Beautiful red foliage in Pimple Beautiful red foliage in 

December. 

9 Kusum Whole tree becomes 

red during foliage

season
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Sr. 

no
Photo Description

10 Awala Light Canopy, bright 

green new leaves 

11 Gorakh-

Chincha

Evergreen deciduous 

treeChincha tree

12 Jambhul Light green colored 

foliage 
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Sr. 

no
Photo Description

13 Sita-Ashok beautiful foliage and 

fragrant flowers

14 Bahava Tree full with yellow 

flowers during summerflowers during summer

15 Kavath Medium size deciduous 

tree
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Sr. 

no
Photo Description

16 Hedu Tall deciduous tree. 

17 Wawal deciduous tree. 

Common for road side Common for road side 

plantation

18 Kalam Ball shape fragrant 

flowers. Durable Wood
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Sr. 

no
Photo Description

19 Shami Hardy Plant, Drought 

resistant, grows in semi 

arid area

20 Ganer/ It attracts many birds 20 Ganer/

Sonsawar

It attracts many birds 

while flowering, Leaves 

and gym useful in cough, 

diarrhoea and dysentery. 
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Sr. 

no
Photo

In Front 

of Shop
Description

A Shindi Plam Grows in barren land 

too. Fruit is tonic and 

restorative. 

Plantation in front of shop - Palm trees to maintain visual connectivity

B Foxtail Palm

825



Sr. 

no
Photo Description

C Supari

D Fishtail Palm
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Dry Season

 Total Water Requirement - 

205.29 cum

Fresh Water -  Recycled Water- 

129.775 cum Swimming Pool Make Up - 75.52 cum

0 cum

Domestic Water - Flushing Water - Gardening - 

129.775 cum 67.10 cum 8 cum

Sewage Generation - 

177.19 cum

STP Capacity - 

180 cum

Excess Treated Water - 

83.95 cum
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Wet Season

 Total Water Requirement - 

196.88 cum

Fresh Water -  Recycled Water- 

129.775 cum Swimming Pool Make Up - 67.10 cum

0 cum

Domestic Water - Flushing Water - Gardening - 

129.775 cum 67.10 cum 0 cum

Sewage Generation - 

177.19 cum

STP Capacity - 

180 cum

Excess Treated Water - 

92.37 cum
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BRIEF SUMMARY OF PROJECT
PRAYEJA CITY PLOT 2

1 Net Plot Area 14027.12
2 Type of Project Residential and Commercial
3 Details of Previous EC N.A.
4 Location of Project S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2, WADGAON(BK),

SINHGAD ROAD,TALUKA:-HAVELI, DISTRICT:- PUNE,
PINCODE:- 411041.

5 District Pune
6 Note on initiated work NA
7 Constructed FSI Area NA
8 Constructed Non- FSI Area NA
9 Constructed Total Built-up

Area
NA

10 Proposed FSI Area (sqm) 17875.09
11 Proposed Non-FSI Area (sqm) 19220.00
12 Proposed Total Built-Up Area

Area (sqm)
37095.09

13 Total No. of Tenaments (Nos.) 272
14 Total No. of Commercial Users

(Nos.)
295

15 Total No. of Residential Users
(Nos.)

1360

16 Total Water Requirement
(KLD)

205.29

17 Total Sewage Generation
(KLD)

177.19

18 Total Proposed STP Capacity
(KLD)

180

19 Total Wet Waste Generation
(kg/day)

422.75

20 Total Dry Waste Generation
(kg/day)

301.5

21 Total Proposed OWC Capacity
(kg/day)

520

22 Estimated E-Waste Generation
(kg/day)

975.0

23 Proposed No. of Tree
Plantation (Nos.)

175

24 Proposed No. of RWH Pits
(Nos.)

6 Nos.

25 Total Demand Load (KW) 788 kW
26 Total Connected Load (KW) 1909 kW
27 Transformers 630 kVA X 2 + 315 kVA X 1
28 DG Sets 200 kVA X 1 Nos.
29 Total Energy Saving

Percentage (%)
15%
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Minutes of 105th  SEAC-3 meeting in 28-29 February and 1st March, 2020 at Dalamal House, Nariman Point, Mumbai-21 

 

 

  Secretary, SEAC-3  Chairman, SEAC-3 
Page 25 of 65 

 

 

PP had submitted application for prior Environmental clearance for total plot area of 17063.63 m2, 

FSI area of 17875.09 m2, Non FSI area of 19220 m2 and total BUA 37095.09m2.  

 

The building configuration of the proposal is as below: 

1. Prop wing – G1&G2   2B+Stilt+14 floor  Height- 46 m 

2. Wing H  B1+B2+G+11  Height 35.40 m 

 

The Committee noted that the proposed directions issued to the PP on dt. 29.08.2019 were withdrawn 

vide No.Comp.2019/CR-23/SEIAA dt. 16.11.2019. 

 

The case was discussed on the basis of the documents submitted and presentation made by the 

proponent. All issues relating to environment, including air, water, land, soil, ecology, biodiversity 

and social aspects were examined. The proposal is appraised as category 8(a) B2 

 

During discussion following points emerged: 

 

1. PP to submit Architect’s certificate indicating the building-wise construction carried out (FSI 

and non-FSI) on site till date. 

2. PP to submit undertaking regarding compliance of all environmental parameters and norms. 

3. PP to submit evacuation plan for entire project for occupants, visitors and as well as cars.  

4. PP to obtain and submit following NOC’s: (a) CFO NOC, (b) Water supply with quantity, (c) 

solid waste / e-waste management.  

 

PP requested for time to submit the information sought; after deliberations committee asked PP to 

comply with the observations and submit information to the committee for further discussion and 

consideration of SEAC. 

****** 

24 P24 117936/2019 PRAYEJA CITY. 

ANNEXURE-A-33

TRUE COPY
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ANNEXURE-A-34

TRUE COPY
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Project Name: Proposed Project by "PRAYEJACITY” a Jv, BHANDARI GELADA ASSOCIATES LLP & 
PRAYEJA DEVELOPERS LLP at Wadgaon (bk), Pune

Approximate Vehicle Evacuation Times from Basement 1 in event of emergencies/disasters

Maximum Distance travelled by one 
basement vehicle

463 m

Height of Basement from Ground 
Level

3.3 m

Average Driveway Length Traversed 
by one vehicle 

232 m

Average Height from Ground level 3.3 m

Average Distance Travelled by one 
vehicle from Basement Parking to 

Evacuation Point
265 m

Total No. of Vehicle Parking Spots in 
Basement

108 nos.

Evacuation calculated for 30% 
capacity of vehicles

32 nos.

Average speed of each vehicle 
during evacuation

40 km/hr

Time required by one vehicle to 
evacuate from basement

24 seconds

Total time required by all 
vehicles to evacuate from 

basement
12.9 minutes
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Project Name: Proposed Project by "PRAYEJACITY” a Jv, BHANDARI GELADA ASSOCIATES LLP & 
PRAYEJA DEVELOPERS LLP at Wadgaon (bk), Pune

Approximate Vehicle Evacuation Times from Basement 2 in event of emergencies/disasters

Maximum Distance travelled by one 
basement vehicle

390 m

Height of Basement from Ground 
Level

6.6 m

Average Driveway Length Traversed 
by one vehicle 

195 m

Average Height from Ground level 6.6 m

Average Distance Travelled by one 
vehicle from Basement Parking to 

Evacuation Point
261 m

Total No. of Vehicle Parking Spots in 
Basement

143 nos.

Evacuation calculated for 30% 
capacity of vehicles

43 nos.

Average speed of each vehicle 
during evacuation

40 km/hr

Time required by one vehicle to 
evacuate from basement

24 seconds

Total time required by all 
vehicles to evacuate from 

basement
16.8 minutes
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Building 
Type

Floor Distanc
e 

Travelle
d (m)

Average 
Speed 

(km/hr)

Time required 
by one person 

(sec)

Total time 
required by 

all people 
(sec)

G1-G2 Building
Refuge Area 

at Ground 
Level

1 20.56 10 7 37 
2 23.46 10 8 42 
3 26.36 10 9 47 
4 29.26 10 11 53 

G1-G2 Building
Refuge Area 
at 7th Floor

5 69.65 10 25 125 
6 49.09 10 18 88 
7 28.53 10 10 51 
8 49.09 10 18 88 
9 69.65 10 25 125 

G1-G2 Building
Refuge Area 

at 12th 
Floor

10 69.65 10 25 125 
11 49.09 10 18 88 
12 28.53 10 10 51 
13 49.09 10 18 88 
14 69.65 10 25 125 
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Building 
Type

Floor Distanc
e 

Travelle
d (m)

Average 
Speed 

(km/hr)

Time required 
by one person 

(sec)

Total time 
required by 

all people 
(sec)

H Building
Refuge Area 

at Ground 
Level

1 20.56 10 7 37 
2 23.46 10 8 42 
3 26.36 10 9 47 
4 29.26 10 11 53 
5 32.16 10 12 58 

H Building
Refuge Area 
at 8th Floor

6 69.65 10 25 125 
7 49.09 10 18 88 
8 28.53 10 10 51 
9 49.09 10 18 88 

10 69.65 10 25 125 
H Building

Refuge Area 
at Terrace 

Floor

11 20.56 10 7 37 
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Maharashtra Pollution Control Board
5fd1b912b692d55b0dab4f82

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/ea5ba5dc18b4cd2cb6555041d7c075cc2e595ebcea44752796e5f9d8896848f3
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NO 4 OF 2021 

(Under Section 22 of the National Green Tribunal Act, 2010) 

(Arising out of the judgment and final order dated 17.11.2020 passed by the 

National Green Tribunal, Principal Bench, New Delhi in OA No. 33/2020 

(WZ)) 

POSITION OF PARTIES 

 BETWEEN In the 
Hon’ble 
Tribunal 

In this Hon’ble 
Court 

M/S Prayeja City, 
A joint venture of: 
a. Bhandari Gelada Assc. LLP.
b. Prayeja Developers LLP

Both formed under Limited Liability 
Partnership Act, 2008 with LLP 
Identification No. AAC-9426 & AAC-
9429 resp., 
Having registered office at 1464, 
Mangeshri Apartments, near Renuka 
Swarup School, Sadashiv Peth, Pune – 
411030. 
Having Site Office at “Prayeja City”, 
Survey No. 71/72, opposite Funtime 
Multiplex, Sinhgad Road, Wadgaon 
(BK), Pune, 411041. 
Email: inquiry@prayeja.com, 
sn.jani@yahoo.in 

Respondent 
No. 13 

Appellant 

VERSUS
1.  Union of India, 

Through Secretary, 
Ministry of Environment and Forest, 
Paryavaran Bhawan, CGO Complex, 
Lodhi Road, New Delhi – 110001. 

Respondent 
No.1 

Contesting 
Respondent 

No.1 

2.  Chief Secretary, 
Government of Maharashtra, 
Annex Building, Mantralaya, Mumbai, 
400032, 
chiefsecretary@maharashtra.gov.in 

Respondent 
No.2 

Contesting 
Respondent 

No.2 

7ANNEXURE-A-37

TRUE COPY

860



3. The Principal Secretary, Environment 
Dept., Government of Maharashtra, 
Room No. 217, 2nd Floor, Annex 
Building, Mantralaya, Mumbai-
400032, Maharashtra. 

Respondent 
No. 3 

Contesting 
Respondent 

No.3 

4.  State Level Environment Impact 
Assessment Authority Maharashtra 
(SEIAA), Through Member Secretary, 
15th Floor, New Administrative 
Building, Mantralaya, Mumbai 
400032, Maharashtra. 

Respondent 
No. 4 

Contesting 
Respondent No. 

4 

5. State Expert Appraisal Committee (III) 
– Maharashtra (SEAC-III),
Through Member Secretary,
15th Floor, New Administrative
Building, Mantralaya, Mumbai,
400032, Maharashtra
psec.env@maharashtra.gov.in

Respondent 
No. 5 

Contesting 
Respondent No. 

5 

6. Maharashtra Pollution Control Board, 
Through its Member Secretary, 
Kalptaru Point, 3rd Floor, Near Sion 
Circle, Opp. Cine Planet Cinema, Sion 
(E), Mumbai-400022, Maharashtra. 

Respondent 
No. 6 

Contesting 
Respondent No. 

6 

7. Maharashtra Pollution Control Board, 
Through its Regional Officer, Jog 
centre, 3rd Floor, Mumbai-Pune Old 
Highway, Wakadeadi, Pune 411003, 
Maharashtra. 

Respondent 
No. 7 

Contesting 
Respondent No. 

7 

8.  The Secretary, Urban Development 
Dept. 
Government of Maharashtra, 
4th Floor, Annex Buiilding, 
Mantralaya, Mumbai, 400032, 
Maharashtra 
sec_ud1@maharashtra.gov.in 

Respondent 
No. 8 

Contesting 
Respondent No. 

8 

9. Pune Municipal Corporation, Through 
Municipal Commissioner, 
Main Building, Shivaji Nagar, Pune, 
411005 
pmcmco@gmail.com 

Respondent 
No. 9 

Contesting 
Respondent No. 

9 

10.  Prashant Waghamare, City Engineer, 
Pune Municipal Corporation, Shivaji 
Nagar, Pune, 411005. 
Prashant.waghmare@punecorporation
.org 

Respondent 
No. 10 

Contesting 
Respondent No. 

10 
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11.  Executive Engineer, 
Building Permission Department, Zone 
No. 2, Pune Municipal Corporation, 
Savarkar Bhavan, 4th Floor, Behind Bal 
Gandrarv Rang Mandir, Pune, 411005. 

Respondent 
No. 11 

Contesting 
Respondent No. 

11 

12.  Collector of Pune, as Collector and 
President of District Environment 
Protection Committee Pune, Collector 
Office, Bund Garden, Pune 411001. 

Respondent 
No. 12 

Contesting 
Respondent No. 

12 

13.  Mr. Tanaji Balasaheb Gambhire, Age: 
Adult, Occupation: Self Employed, 
R/o- CTS-296, Shukrawar Peth, Flat N. 
16, Laxmi Apartment, White house 
Lane, Near Shivaji Maratha High 
School, Pune 411002. 

Original 
Applicant 

Contesting 
Respondent No. 

13 

AN APPEAL UNDER SECTION 22OF THE NATIONAL GREEN 
TRIBUNAL ACT, 2010 

TO 
THE HON’BLE CHIEF JUSTICE OF INDIA AND 
HIS COMPANION JUSTICES OF THE HON’BLE 
SUPREME COURT OF INDIA. 

THE HUMBLE APPEAL OF THE 
APPELLANT ABOVE NAMED.   

MOST RESPECTFULLY SHOWETH:  

1. The instant Civil Appeal is being preferred under Section 22 of the National

Green Tribunal (“NGT”) Act, 2010 against the Judgment and Order dated

17.11.2020 passed by the NGT, Principal Bench in OA No. 33 of 2019 (WZ)

(“Impugned Judgment”), wherein the NGT has, without even issuing notice

to the Appellant who was in fact arrayed as a Respondent in the said OA,

proceeded to constitute a Joint Committee consisting of the CPCB, SEIAA and

State PCB and (without obtaining the say of the Appellant) directed it to take

further remedial action, “by way of removing the illegal construction and/or

recovering compensation for the violations, following due process of the law”,

and also directed the Appellant to deposit interim compensation of Rs. 5 crores

within a period of two months.

2. QUESTIONS OF LAW
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That the following substantial questions of law arise for the consideration of 

this Hon’ble Court:  

I. Whether the NGT can pass directions without first issuing notice of the

proceedings to the party concerned?

II. Whether the NGT is required to observe the principle of audi alteram

partem before passing an order that affects the rights and liabilities of a

person/party? Whether this is the statutory mandate in terms of the

language of Sec. 19(1) and 19(4)(i) of the NGT Act?

III. Whether two independent projects, situated in two different properties

can be considered as one project for the purpose of computing the total

area required to obtain an EC?

IV. Whether the jurisdiction of the NGT, under Sec. 14 and 15, can be

extended beyond the period of 6 months and 5 years, respectively,

specified therein, especially in view of the use of the words “first arose”

in the said provisions? Does the concept of continuing cause of action

apply while calculating limitation for the NGT?

3. BRIEF FACTS OF THE CASE:

The brief facts of the case are as follows: 

i. That on 14.09.2006, the Ministry of Environment and Forest issued S.O

No. 1533I, notifying the Environmental Impact Assessment Notification,

2006. Pertinently, the said notification, at entry 8(a) of the Schedule of

activities, provides that in case the built-up area of any new

Building/construction exceeds 20,000 sq. m., it would require a prior

environment clearance (“EC”).

[N.B.-The notification did not specify as to how the aforesaid area of

20,000 m2, was to be calculated, and hence only the FSI area was

considered for the purpose of ascertaining whether this ceiling had been

breached, as was the procedure under the local regulations.]
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ii. That on 07.05.2008, the Appellant obtained a commencement certificate,

a layout sanction plan and other permissions as mandated, from the Pune

Municipal Corporation and other authority, for the project known as of

Prayeja City I.

iii. Pertinently, it can be gleaned from the said documents that the project had

an FSI area of 18,457 m2, but the total built-up area of the project was

more than 20,000 m2. However, solely in view of the unclarity in the

manner of calculation of the built-up area for the purpose of the

notification, the Appellant did not obtain an EC from the concerned

authority.

A copy of the commencement certificate dated 07.05.2008 bearing ref. no

DPO/11116/PLU-4/Wadegaum issued by the Pune Municipal

Corporation is hereto annexed and marked as ANNEXURE A-1 at

pg.  48 To 49.

A copy of the revised layout sanction plan bearing ref. no. 

DPO/1111/PLU-4/WDBK/205 dated 07.05.2008 issued by the Pune 

Municipal Corporation is hereto annexed and marked as ANNEXURE 

A-2 at pg.  50

iv. That on 04.04.2011, the MoEF issued a clarification that the built-up area

would be the area covered on all floors put together, including the

basement and other service area i.e. FSI + Non-FSI area.

A copy of the notification bearing S.O. 695(E) dated 04.04.2011 issued

by the Ministry of Environment and Forests, is hereto annexed and

marked as ANNEXURE A-3 at pg.  51 to 55.

v. That between 2007-2012, the aforesaid permissions were renewed and

revised from time to time.
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vi. That on 03.08.2013, the Appellant acquired additional land, pursuant to a

Development Agreement dated 08.10.2012, which was adjacent to the

aforesaid on-going construction. As the Appellant sought to utilise a

portion of the said newly acquired land for the ongoing construction, it

amalgated the newly acquired property, and the property where the

ongoing property stood, to form two separate and independent Plots i.e.:

a. Plot 1 having an area of 19,833 m2, and consisting of Sy . Nos.

71/5(Pt),71/6A/1 to 71/6A/13, 71/6, B/1 TO 71/6,B/6, 71/7,B,

71/9,A/1,71/3/1 to 71/3/6, Plot No. 1, Wadgaon(BK), Sinhgad

Road, Taluka:-Haveli, District:- Pune, 411041;

b. Plot 2 having an area of 14,027 m2, and consisting of Sy . Nos.

71(Pt) & 72/20A TO 27A, Plot No.2, Wadgaon(BK), Sinhgad

Road, Taluka :- Haveli, DistricT:- Pune, 411041.

vii. In view of the additional area, the built-up area of Plot 1 (FSI + Non-FSI)

increased to 56,292 m2, as on date. The construction on this plot is known

as Prayeja City-I.

viii. The new amalgamated Plot 2 has a total built area of 18,461 m2, as on

date. The construction on this plot is known as Prayeja City-II.

ix. That on 08.10.2015, the Appellant obtained a revised commencement

certificate for construction of Prayeja City II in Plot No. 2 after

amalgamation/sub-division in 2013.

A copy of the commencement certificate dated 08.10.2015 bearing No.

CC/2107/15 issued by the Pune Municipal Corporation is hereto annexed

and marked as ANNEXURE A-4  at pg.  56  to  64.

x. That on 07.07.2017, the MoEF issued an office memorandum bearing F.

No. 22-35/2017-IA.III clarifying that the notification dated 04.04.2011

would be prospective in nature.

A copy of the office memorandum bearing F. No. 22-35/2017-IA.III

dated 07.07.2017 is hereto annexed and marked as ANNEXURE A-5

at pg. 65.

12865



xi. That on 10.07.2017, the Appellant obtained a revised commencement

certificate for construction of Prayeja City I in Plot No. 1.This document,

however, does not create any fresh cause of action, as it is a merely a fresh

commencement certificate obtained in view of revision of the permissions

which were previously granted. The Complainant, however, has relied

upon this document, in the NGT, so as to overcome the bar of limitation.

Hence, the Appellant is annexing this document.

A copy of the commencement certificate dated 10.07.2017 bearing No.

CC/1001/17 issued by the Pune Municipal Corporation is hereto annexed

and marked as ANNEXURE A-6  at pg.  66 To 74.

xii. That on 10.08.2018, this Hon’ble Court in Goel Ganga Developers India

(P) Ltd. v. Union of India, (2018) 18 SCC 257 quashed the notification

dated 07.07.2017 issued by the MoEF.

xiii. Pertinently, even after this judgment, the issue of whether the projects

which had not obtained an EC, in view of the ambiguity in the EIA

notification continues to be open and is the subject matter of a pending lis

before this Hon’ble Court in Builders Association of India v. Union of

India SLP (c) No. 10078/2019, wherein this Hon’ble Court, by an order

dated 03.05.2019, has directed that no coercive steps will be taken.

xiv. That on 29.07.2019, the Respondent – Complainant, for the first time,

issued a legal notice to various State Bodies alleging inter alia that the

Appellant construction was being carried out in violation of EIA 2006, as

even though the built-up area of the constructed structures was 67,154.88

m2, the Appellant has not obtained a prior EC.

A copy of the legal notice dated 29.07.2019 issued by the Respondent

Complainant to various State entities is hereto annexed and marked as

ANNEXURE A-7  at pg. 75  To 111.
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xv. That on 29.08.2019, the Environment Department, Government of

Maharashtra, based on the complaint filed by the Respondent

Complainant, issued a show cause notice to the Appellant stating therein,

inter alia, that it was obligatory for the Appellant to obtain a prior

Environment Clearance before starting construction, as the total built up

area of the proposed construction was 67,154.88 m2.

xvi. The said notice also records that the Appellant had completed the projects

somewhere in 2013 and 2015.

A copy of the show-cause notice dated 29.08.2019 issued by the

Environment Department, Government of Maharashtra is hereto annexed

and marked as ANNEXURE A-8  at pg.  112 to 114

xvii. That on 05.09.2019, the Appellant made an application to the SEIAA

seeking a post facto EC for Prayeja City I.

A copy of the application dated 05.09.2019 made by the Appellant to the

SEIAA is hereto annexed and marked as ANNEXURE A-9  at pg. 115.

xviii. That on 10.10.2019, the Appellant filed its response to the show-cause

notice dated 19.08.2019, wherein it submitted inter alia that the Prayeja

City I and Prayeja City II were two separate projects, and that it had not

breached the threshold limit of 20,000 m2, with respect to Prayeja City II.

The Appellant also stated that it had applied for the requisite EC with

respect to Prayeja City I. The Appellant, however, admitted that it had

breached the limit with respect to Prayeja City I, and had only now

applied for a post facto EC.

A copy of the response dated 10.10.2019 filed by the Appellant to the

Environment Department is hereto annexed and marked as ANNEXURE

A-10  at pg. 116 to 132.
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xix. That on 16.11.2019, the Environment Department, after examining the

complaint and the Appellant’s responses, found that the projects were

indeed two separate and independent projects; and though the Appellant

had breached the 20,000 m2, with respect to Prayeja City I, it had not

exceeded the same with respect to Prayeja City II. The Environment

Department therefore directed the concerned authorities to take action

against the Appellant with respect to Prayeja City I only.

A copy of the directions issued by the Environment Department dated

16.11.2019 against the Appellant is hereto annexed and marked as

ANNEXURE A-11  at pg. 133 TO 134

xx. That on 13.12.2019, the SEIAA delisted the Appellant’s application for

EC with respect to Prayeja City I in view of the show-cause notice dated

29.08.2019.

A copy of the minutes of the 183rd Meeting of the SEIAA dated

13.12.2019 is hereto annexed and marked as ANNEXURE A-12 at

pg.  135.

xxi. That on 04.01.2020, the Appellant made an application to the SEIAA for

the purpose of obtaining an EC for Prayeja City II, since after the

revisions of its plans in 2020, the total built up area would exceed the

20,000m2 threshold.

A copy of the application dated 04.01.2020 made by the Appellant to the

SEIAA is hereto annexed and marked as ANNEXURE A-13 at pg.

136 to 146.

xxii. That on 29.06.2020, the Respondent Complainant, filed OA No. 33/2020

(WZ) before the NGT stating therein, inter alia, that the Appellant had

commenced construction without obtaining an EC.

xxiii. Pertinently, the Complainant lists the built-up area of both the projects

and states that the area is 67,154 m2, when in fact the two are independent

project i.e. Prayeja City I and Prayeja City II.
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xxiv. Moreover, the Complainant to overcome the bar of limitation, relies the

revised commencement certificate of 2017 to contend that the OA is

within limitation.

A copy of the memo of OA bearing Application No. 33/2020 dated

29.06.2020 filed by the Respondent No. 11 before the Hon’ble National

Green Tribunal, Western Zone Bench at Pune. is hereto annexed and

marked as ANNEXURE A-14  at pg.  147 to  215

xxv. That on 09.07.2020, the captioned OA came to be heard by the NGT

which, without even issuing notice to the Appellant, constituted a

Committee consisting of the SEIAA, the MPCB and the Municipal

Commissioner, PMC, and directed them to submit a joint report with

regard to the allegations raised by the Respondent Complainant.

A copy of the order dated 09.07.2020 passed by the National Green

Tribunal Principal Bench, New Delhi in OA No. 33/2020(WZ) is hereto

annexed and marked as ANNEXURE A-15  at pg.  216 to 217.

xxvi. That on 21.08.2020, the PMC after inspecting the projects, i.e., Prayeja

City I and Prayeja City II found that Prayeja City I has a total built up

area of 48,694 m2, and that Prayeja City II has a total built up area of

18,461 m2.

[N.B.: The built-up area in the PMC’s report, with respect to Prayeja City

I, is shown as 48,694 m2, as opposed to its actual total built up area of

56,292 m2, as the PMC has not considered certain areas such as parking

while computing the same.]

A copy of the site inspection report dated 21.08.2020 of the City

Engineer, Pune Municipal Corporation is hereto annexed and marked as

ANNEXURE A-16 at pg. 218 to  220.

xxvii. That on 23.08.2020, the aforesaid joint committee, constituted by the

NGT conducted a site inspection and found inter alia that:
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a. Prayeja City I and Prayeja City II are two different projects,

which are built over different plots of land.

b. Prayeja City I has a built-up area of 56,292 m2, but does not have

an EC, and hence the Appellant has been unable to obtain a CTE

and CTO.

c. Prayeja City II has a built-up area of 18,461 m2, and hence does

not need an EC nor CTO/CTE.

A copy of the report of the site inspection dated 23.08.2020 by the joint 

Committee constituted by the NGT is hereto annexed and marked as 

ANNEXURE A-17 at pg. 221 to 225 .

xxviii. That on 17.11.2020, despite the report of the joint committee, as also other

documents, the NGT, based solely on the statements made by the

Complainant held that the two distinct and independent projects to be one

composite project.

xxix. Moreover, the NGT, without even hearing the Appellant, and while

relying on its own order in OA No. 83/2019, held that the Appellant had

violated the EIA Notification 2006, and hence constituted a Joint

Committee consisting of the CPCB, SEIAA and State PCB and directed

it to take further remedial action, “by way of removing the illegal

construction and/or recovering compensation for the violations,

following due process of the law.”

xxx. The Tribunal also directed the Appellant to deposit interim compensation

of Rs. 5 crores within a period of two months.

xxxi. It is to be noted that no notice has been issued to the Appellant even in

the aforesaid order, and the same have been passed in its absence.

xxxii. That on 20.11.2020, the Appellant came to learn of the aforesaid order

from newspaper articles.
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xxxiii. That on 11.12.2020, one Sai Baba Sales Ltd., the project proponent in the

order dated 17.11.2020 in OA No. 83/2019(WZ) (which has been relied

upon by the NGT in the impugned judgment) challenged the said order

before this Hon’ble Court inter alia on the ground that the same had been

passed without hearing the project proponent.

xxxiv. This Hon’ble Court, in view of the failure of the NGT to hear the project

proponent, by an order dated 11.12.2020 in M/s Sai Baba Sales Pvt. Ltd.

Vs Union of India Civil Appeal 3893/2020,  was pleased to set-aside the

said order and remanded the matter back to the NGT, with a direction to

the NGT to decide the matter again after hearing the project proponent.

A copy of the order dated 11.12.2020 passed by this Hon’ble Court in M/s

Sai Baba Sales Pvt. Ltd. Vs Union of India Civil Appeal 3893/2020 is

hereto annexed and marked as ANNEXURE A-18 at pg.  226 to 228.

xxxv. Hence the instant Appeal

5. GROUNDS:

The Appellant is challenging the Impugned Judgment on, inter alia, the 

following grounds which are taken without prejudice to one another: - 

A. BECAUSE the impugned judgment deserves to be set-aside as it has

been passed in clear violation of principles of natural justice as

incorporated in Sec. 19(1) and 19(4)(i) of the NGT Act, in that it was

passed without affording the Appellant an opportunity of hearing

before directions for coercive action were passed. The impugned

judgment, and the entire proceeding, being OA No. 33/2020(WZ), has

been conducted and disposed of by the NGT, with punitive directions

against the Appellant, without even issuing a show cause notice in the

matter nor granting an opportunity of hearing to the Appellant. In fact,

the Appellant was not even sent a link to attend the virtual hearing

which was held on 17.11.2020.
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B. BECAUSE the Hon’ble Tribunal ignored the settled principle that

every party to whose prejudice an order is intended to be passed, is

entitled to a hearing before the judicial tribunal or any other body

invested with authority to adjudicate upon matters involving civil

consequences. This Hon’ble Court in TVS Finance and Service Ltd.

v. H. Shivakumar, (2010) 15 SCC 295 has held that an order passed

to the detriment of a party without notice violates the rule of audi

alteram partem and cannot be sustained.

C. BECAUSE the judgment dated 17.11.2020 in OA No. 83/2019 (WZ)

which was passed in a similar manner and which has been relied upon

by the NGT in the impugned judgment has been set-aside by this

Hon’ble Court by an order dated 11.12.2020 in M/s Sai Baba Sales

Pvt. Ltd. Vs Union of India Civil Appeal 3893/2020, and has been

remanded back to the NGT, with a direction to the NGT to decide the

matter again after hearing the Appellant. Pertinently, this Hon’ble

Court has recorded therein:

“Mr. Huzefa Ahmadi, learned Senior Advocate appearing for the 
appellant submits that the appellant was not served with notice and 
was not given an opportunity to make its submissions on the report 
of the Committee. 
We set aside the order dated 17.11.2020 and remit the matter back to 
the Tribunal with a direction to give an opportunity of hearing to the 
appellant and pass appropriate order afresh.”        [Emphasis added] 

D. BECAUSE though the NGT constituted a Joint Committee to inspect

the Appellant’s construction on 20.08.2020, it never issued notice in

the matter. Resultantly, the Appellant were unaware of the status of

the said proceedings, and only came to learn of the same from

newspaper reports, which were published on 20.11.2020.

E. BECAUSE an order of the NGT, affecting the rights and liabilities of

a person/party, passed without granting the person/party an
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opportunity of being heard, is null and void ab initio. In the instant 

case, the fact that the Appellant was not heard is evident from the NGT 

dated 17.11.2020, which does not mark either the presence of the 

Appellant, nor any submissions made by the Appellant in its defence.  

F. BECAUSE this Hon’ble Court, has in similar circumstances issued

notice and stayed the operation of the coercive action taken against

the parties in inter alia Ece Industries Ltd. V. State of Uttar Pradesh

& Ors. Civil Appeal (D) No. 34619/2018, Praharit Pigment LLP v.

State of Gujarat Civil Appeal 8249/2019, Chamber of Small

Industry Associations Vs Central Pollution Control Board Civil

Appeal 2218/2020, and most recently in Gujarat Chambers of

Commerce & Industry v. CPCB Civil Appeal (Diary) 19271/2020.

Pertinently, the said CAs impugn orders passed by the NGT, where

the Appellants therein were neither issued a notice nor heard in the

said proceedings before directions for coercive action were passed.

G. BECAUSE two independent projects, situated in two different

properties can be considered as one project for the purpose of

computing the total area required to obtain an EC.

H. BECAUSE as notice was not issued to the Appellant and he was not

heard by the NGT, Appellant was unable to point out to the Hon’ble

Court that the OA the Complainant had listed the built-up area of both

the projects and states that the area is 67,154 m2, when in fact the two

are independent project i.e. Prayeja City I and Prayeja City II.

Resultantly, the NGT proceeded on the erroneous premise that both

the entire project i.e. both Prayeja City I and Prayeja City II required

an EC.

I. BECAUSE on the contrary, the project known as Prayeja City II,

being an independent project, and which is situated on an entirely

different plot of land, as is confirmed both by the Environment
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Department of the State of Maharashtra, in its order dated 16.11.2019, 

as also by the joint inspection team in its report dated 20.08.2020. 

Moreover, both these documents also confirm that the said project 

does not exceed the ceiling of 20,000 m2, fixed by the EIA 

notification, and hence did not require an EC. 

J. BECAUSE in view of the aforesaid facts, it is evident that the NGT,

by considering the two independent projects to be one composite

project erroneously directed for coercive steps against both the

project, when Prayeja City II did not even require an EC.

K. BECAUSE the jurisdiction of the NGT, under Sec. 14 and 15, cannot

be extended beyond the period of 6 months and 5 years, respectively,

specified therein, in view of the use of the words “first arose” in the

said provisions. This Hon’ble Court while interpreting the words “first

accrues”  in Art. 58 of the LIMITATION ACT, 1963 has in Khatri Hotels

Pvt. Ltd vs. Union of India (2011) 9 SCC 126 held that it would mean

if there are successive causes of action then limitation will be

reckoned from the first.

L. BECAUSE as the provisions specify that limitation would commence

from when the cause of action “first arose”, the concept of continuing

cause of action apply. Pertinently, the NGT has itself held the mere

grant of subsequent permission cannot afford a fresh cause of action,

as held by the NGT in Aradhana Bhargava vs. Ministry of

Environment & Forest (2013) SCC Online NGT 84.

M. BECAUSE the NGT ignored the fact that the OA was barred by

limitation with respect to Prayeja City I, both under Sec. 14 and 15 of

the NGT Act which contemplate running of limitation, of 6 months

and 5 years respectively, from the date on which the cause of action

“first arose”.
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N. In the instant case, the construction of Prayeja City I commenced on

2007, as is evident from the various permissions granted to the

Appellant, and hence the OA was filed much beyond the period of 6

months and 5 years, respectively, specified in the aforesaid provisions

of the NGT Act. Moreover, the Complainant has not even bothered to

file an application for condonation of delay in filing the OA.

O. BECAUSE prior to the clarification dated 04.04.2011, there was

ambiguity in the interpretation of the EIA Notification, as to the

calculation of total built up area, i.e. whether it is only FSI area or both

FSI and non FSI area. This “ambiguity and vagueness” has in fact, has

also been noticed by this Hon’ble Court in Anand Arya and Anr. V.

Union of India (2011) 1 SCC 744 (¶84). It was solely on account of

this ambiguity that the Appellant did not obtain a prior EC from

relevant authorities, as its FSI was less than 20,000 m2, and hence it

was not required to obtain an EC.

P. BECAUSE it was only after the clarification was issued by the MoEF

on 04.04.2011, that this ambiguity was resolved, however, with the

greatest respect this Hon’ble Court in Goel Ganga Developers India

(P) Ltd. v. Union of India, (2018) 18 SCC 257 while ignoring the

aforesaid observation in Anand Arya (supra) has proceeded to hold

that the position was always the same and that the total Built-up area

includes both FSI and Non-FSI area.

Q. BECAUSE even after the judgment in Goel Ganga (supra), the issue

(of whether projects which had not obtained an EC in view of the

ambiguity in the EIA notification) continues to be open, and is the

subject matter of a pending lis before this Hon’ble Court in Builders

Association of India v. Union of India SLP (c) No. 10078/2019,
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wherein this Hon’ble Court, by an order dated 03.05.2019, has 

directed that no coercive steps will be taken. That the Appellant 

herein, having constructed under the very same misconception is 

entitled to the benefit of this order 

R. Such other grounds as may be raised in the course of arguments, with

the permission of this Hon’ble Court.

4. That the Appellant has not filed any other Appeal or Petition challenging

the order impugned in the present Appeal before any other Court or before

this Hon’ble Court.

5. That the Annexures to the instant Appeal are true copies of their respective

originals.

PRAYER 

It is therefore most respectfully prayed that this Hon’ble Court may kindly 

be pleased to: 

(i) Admit and allow the Civil Appeal filed by the Appellant and set aside

the Judgment and Order dated 17.11.2020 passed by the National

Green Tribunal, Principal Bench, New Delhi in OA No. 33/2020

(WZ); and

(ii) Pass such order and orders as this Hon’ble Court may deem fit and

proper under the facts and circumstances of the cases.

FILED BY: 

ANSHULA GROVER  

Advocate for the Appellant 
Drawn on: 15.12.2020 
Filed on: 17.12.2020 
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IN THE SUPREME COURT OF INDIA
     CIVIL APPELLATE JURISDICTION

 
CIVIL APPEAL NO.  4/2021

 

     M/S PRAYEJA CITY                              Appellant(s)

                                VERSUS

     UNION OF INDIA & ORS.                         Respondent(s)   
                           

O R D E R

This  appeal  is  substantially  covered  by  an  order

passed by this Court in Civil Appeal No.3893 of 2020 titled

M/s Sai Baba Sales Pvt. Ltd. vs. Union of India and Ors.

We record the undertaking given by Mr.Huzefa Ahmadi

that  the  appellant  shall  proceed  with  the  construction

only after complying with the statutory norms.  Subject to

the above, the order impugned in this appeal is set aside

and the matter is remitted back to the Tribunal with the

direction  to  afford  an  opportunity  of  hearing  to  the

appellant and pass appropriate orders.

The  appeal  is,  accordingly,  allowed. Pending

application(s), if any, shall stand disposed of.

  

....................J
(L.NAGESWARA RAO)

....................J  
(VINEET SARAN)  

NEW DELHI;        
12th JANUARY, 2021 

Digitally signed by
BALA PARVATHI
Date: 2021.01.16
13:06:47 IST
Reason:

Signature Not Verified

ANNEXURE-A-38
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ITEM NO.10     Court 8 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).4/2021

M/S PRAYEJA CITY                                   Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)
(With applns for exemption from filing c/c of impugned judgment, 
stay application)

 
Date : 12-01-2021 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE L. NAGESWARA RAO
         HON'BLE MR. JUSTICE VINEET SARAN

For Appellant(s) Mr. Huzefa Ahmadi, Sr Adv
Mr. Ninad Laud, Adv
Mr. Saurabh Kulkarni, Adv
Mr. Ivo D'Costa, Adv

               Ms. Anshula Vijay Kumar Grover, AOR
                   
For Respondent(s) Mr. Mukesh Verma, Adv

Mr. Yash Pal Dhingra, AOR

Mr. Nitin Lonkar, Adv.
Ms. Sonali Suryawanshi, Adv.
Ms. Sakshi Banga, Adv.
Mr. Shankey Agrawal, AOR                  

                    
          UPON hearing the counsel the Court made the following
                             O R D E R

 The  appeal  is  allowed  in  terms  of  the

signed order.  Pending application(s), if any, shall

stand disposed of.

     (B.Parvathi)                            (Beena Jolly)
     Court Master                            Court Master

(Signed order is placed on the file) TRUE COPY
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Minutes of 114th SEAC-3 meeting held on 03rd,04th,05th February, 2021 at Dalamal House, Nariman Point,Mumbai-21 

 
  

   
 
         Member Secretary, SEAC-3                     Chairman, SEAC-3 

Page 1 of 100 
 
 
 

Minutes of 114
th

 SEAC-3 meeting held on 03
rd

, 04
th

, 05
th

 February, 2021  

at Dalamal House, Nariman Point, Mumbai – 400 021 

The following members were present. 

 

Chairman welcomed the members to the 114th SEAC III Meeting. Agenda Items were taken up for 

consideration. 

                                                  ****** 

 

03
rd

 February, 2021 

1. P-01 MIS/117936/2019 Prayeja City - Plot 2 at S.No. 71(Pt) & 72/20a To 27a, Plot No.2, 

Wadgaon(Bk), Sinhgad Road,Taluka:-Haveli, District:- Pune, Pincode:- 

411041. by Prayejacity A Jv Bhandari Gelada Associates LLP & Prayeja 

Developers LLP 

PP had submitted application for prior Environmental clearance for total plot area of 17063.63 m2, FSI area 

of 17875.09 m2, Non FSI area of 19220.00 m2 and total BUA of 37095.09 m2.  

Brief information of the proposal is as below: 

Dr. Deepak Mhaisekar, IAS Rtd. Chairman 03
rd

, 04
th
, 05

th
  February, 2021 

Shri Mukund Pathak Member 03
rd

, 04
th
, 05

th
  February, 2021 

Shri Dattatray Thorat Member 03
rd

, 04
th
, 05

th
  February, 2021 

Shri Kiran Acharekar Member 03
rd

, 04
th
, 05

th
  February, 2021 

Dr. Aseem Gokarn Harwansh Member 03
rd

, 04
th
, 05

th
  February, 2021 

Shri. Joy S. Thakur Member Secretary 03
rd

, 04
th
, 05

th
  February, 2021 

Proposal Number SIA/MH/MIS /117936/2019 

Name of Project PRAYEJA CITY PLOT 2 

Project category Schedule 8(a) Category B2 

Type of Institution Private 

Project Proponent Name SANDEEP NARAYANDAS JANI 

Regd. Office address "MANGESHREE", 1464,SADASHIV PETH, PUNE 

4110030. 

Applied for New 

Details of previous EC NA 

Location of the project S.NO. 71(Pt) & 72/20A TO 27A, PLOT NO.2,Village:WADGAON(BK), 

SINHGAD ROAD, Taluka: Haveli, District: Pune 

Latitude and Longitude 18
0
28‟03.46”N   73

0
48‟46.74”E 

Total Plot Area (m2) 17063.63 

Deductions (m2) 3036.51 

TRUE COPY
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Net Plot area (m2) 14027.12 

Proposed FSI area (m2) 17875.09 

Proposed non-FSI area (m2) 19220.00 

Proposed TBUA (m2) 37095.09 

TBUA (m2) approved by 

Planning Authority till date 

37095.09 

Ground coverage (m2) & % 12 

Total Project Cost (Rs.) 480000000 

Details of Building Configuration : Reason for 

Modification / 

Change 
Previous EC / Existing 

Building 

Proposed Configuration 

nil Building Name Configuration Height (m)  

Wing H B1+B2+G+11 35.4 

Wing G1 & G2 2B+St.+14 46 

Total number of tenements:  272 

Water Budget Dry Season (CMD) Wet Season (CMD) 

Fresh Water 129.78 Fresh Water 129.78 

Recycled 75.1 Recycled 67.10 

Swimming Pool 0 Swimming Pool 0 

Flushing 67.10 Flushing 67.10 

Total 205.29 Total 196.88 

Waste water 

generation 

177.19 Waste water generation 177.19 

Water Storage Capacity for Firefighting / UGT (CMD) 262 

Source of water PMC 

Rainwater 

Harvesting 

(RWH) 

Level of the Ground water table: 10m BGL 

Size and no of RWH tank(s) and Quantity: N.A. 

Quantity and size of recharge pits: Quantity: 6 Nos & Size: 2m X 1.5m X 2m 

Details of UGT tanks if any: Domestic 195 

Flushing 67 

Fire As per NOC 

Sewageand 

Wastewater 

Sewage generation in CMD: 177.19 

STP technology: MBBR 

Capacity of STP (CMD): 180 

Solid Waste 

Management 

during 

Construction 

Phase 

Type Quantity (kg/d) Treatment / disposal 

Dry waste: 3 Through authorised agency 

Wet waste: 2 Through authorised agency 

Construction waste 5  

Solid Waste 

Management 

during 

Operation 

Phase 

Type Quantity (kg/d) Treatment / disposal 

Dry waste: 302 Handed over to Authorized Agency 

Wet waste: 422.75 In-situ Composting 

Hazardous waste: Negligible Negligible 
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Biomedical waste N.A. N.A. 

E-Waste 975 Handed over to Authorized 

Dismantler/Recycler 

STP Sludge (dry) 16.22 In-situ Composting 

Green Belt 

Development 

Total RG area (m2): 1402.71 

Existing trees on plot: 33 

Number of trees to be planted: 80 

Number of trees to be cut: 0 

Number of trees to be transplanted: 0 

Power 

requirement: 

Source of power supply: MSEDCL 

During Construction Phase (Demand 

Load): 

71 kW 

During Operation phase (Connected 

load): 

1909 kW 

During Operation phase (Demand 

load): 

788 kW 

Transformer: 630 kVA X 2 + 315 kVA X 1 

DG set: 200 kVA X 1 Nos. 

Fuel used: HSD 

Details of 

Energy saving 

Most of the common area & external lighting are proposed to work on high energy efficient 

lamps(LED) as specified in bureau of energy efficiency which again results in saving in general 

consumption 

Low loss Transformers due to which 6.22% losses are saved against conventional transformer. 

Power Capacitors are proposed for load power factor correction and to maintain a healthy 

power situation. This also results in less demand load factor for the project. 

Solar PV, Hot Water, Solar Street Lights, Energy Efficient Motors are proposed 

Environmental 

Management 

plan budget 

during 

Construction 

phase 

No. Details Cost 

1 Water for Construction & labour Rs. 3.0 Lacs 

2 Site Sanitation & Safety Rs. 1.0 Lacs 

3 Environmental Monitoring Rs. 3.0 Lacs 

4 Disinfection Rs. 0.5 Lacs 

5 Health Check up Rs. 0.5 Lacs 

Environmental 

Management 

plan Budget 

during 

Operation 

phase 

Component Details Capital (Rs.) O&M (Rs./Y) 

Sewage treatment Waste Water Management 14.5 8.6 

RWH RWH Pits 1.75 0.1 

Solid Waste Organic Waste Composting 7.4 1.0 

Green belt development Tree Plantation 14.81 1.48 

Energy saving Energy Conservation 46.16 4.61 

Environmental Monitoring Pollution Control 0 4 

Disaster Management Fire & LA 88.12 4.41 

Parking details Type Required as per DCR Actual Provided Area per parking (m2) 
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The case was discussed on the basis of the documents submitted and presentation made by the proponent. All 

issues relating to environment, including air, water, land, soil, ecology, biodiversity and social aspects were 

examined. The proposal is appraised as category 8(a)B2. The Committee noted the letter issued by 

Environment & Climate Change Department vide no. Comp-2019/CR-23/SEIAA dt. 16.11.2019, 

withdrawing the Proposed Directions issued under section 5 of Environment (Protection) Act, 1986 vide 

letter dt.29.08.2009.  

 

During discussion following points emerged: 

1. PP to obtain Fire NOC. 

2. PP to submit IOD / Plan Approval or any other form of documents as applicable clarifying its 

conformity with local planning rules and provisions there under. 

 

SEAC decided to recommend the proposal for prior environmental Clearance subject to outcome of the Civil 

Appeal no. 4/2021 pending at Hon‟ble Supreme Court of India.  

 

****** 

  

4-Wheeler 296 298 3704 

2-Wheeler 617 620 1234 

Bicycles 296  296 207 
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508

ANNEXURE-A-40
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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Maharashtra Pollution Control Board
602504751365dd57617a8b36

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/854b472d095469366453ccdc27c14865e275f826ec9d13562a83e2b34d8f6508
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BEFORE THE HON’BLE APPELLATE AUTHORITY AND 
PRINCIPAL SECRETARY, ENVIRONMENT & CLIMATE 

CHANGE DEPARTMENT, GOVERNMENT OF 
MAHARASHTRA AT MUMBAI 

MEMORANDUM OF APPEAL 

U/S. 28 OF WATER (P&CP) ACT-1974 AND 31 OF AIR (P&CP) 

ACT-1981 

APPEAL NO. _________/2021 

IN THE MATTER OF: 
MR. TANAJI BALASAHEB GAMBHIRE 
Age: Adult, Occupation: Self-employed,  

R/o- CTS-296, Shukrawar Peth, Laxmi Apartment,  

White House Lane, Near Shivaji Maratha High School,  

Pune-411002, Mob. No. 9420181896,  

E-mail: tanaji_9june@yahoo.com 

...APPLICANT 

VERSUS 

ANNEXURE-A-41
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1. M/s. PRAYEJA CITY- A JOINT VENTURE OF  
a. BHANDARI GELADA ASSOCIATES LLP 
b. PRAYEJA DEVELOPERS LLP 
Both formed under LLP Act-2008 with LLP Identification 

No. AAC-9426 & AAC-9429 resp., 

Having Registered office at: 1464, Mangeshri 

Apartments, Near Renuka Swarup School, Sadashiv Peth, 

Pune – 411030.  

Having Site office at: “Prayeja City”, Survey No. 71/72, 

Opposite Funtime Multiplex, Sinhgad Road, Wadgaon (BK), 

Pune – 411041. 

E-mail: inquiry@prayeja.com, sn.jani@yahoo.in 
Through its Directors 

13A. Vijaykumar Bandulal Bhandari 

13B. Gautam Manikchand Gelada 

13C. Sandeep Narayandas Jani 
13D. Ashok Kondiba Yenpure 

 

2. MAHARASHTRA POLLUTION CONTROL BOARD 
Through Member Secretary, 

Kalptaru Point, 3rd Floor, Near Sion Circle, 

Opp. Cine Planet Cinema, Sion (E),  

Mumbai-400 022, Maharashtra 
E-mail: ms@mpcb.gov.in 

 

3. DR. Y. B. SONTAKKE  
Director (WPC), MPCB 

Kalptaru Point, 3rd Floor, Near Sion Circle, 

Opp. Cine Planet Cinema, Sion (E),  

Mumbai-400 022, Maharashtra 

E-mail: jdwater@mpcb.gov.in 

....RESPONDENTS 

AND IN THE MATTER OF  
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APPEAL FOR QUASHING AND 

SETTING ASIDE THE CONSENT TO 

ESTABLISH DATED 11.02.2021 

GRANTED TO RESPONDENT NO. 1-

M/S. PRAYEJA CITY 

THE HUMBLE APPEAL OF THE APPELLANT ABOVE NAMED 

AND IT IS MOST RESPECTFULLY SHOWETH: 

1. That, the appellant herein has filed this first appeal under 

section 28 of Water (P&CP) Act, 1974 and under section 

31 of Air (P&CP) Act, 1981 seeking quashing and setting 

aside the Consent to Establish dated 11.02.2021 granted 

under section 25 of Water (P&CP) Act, 1974 and under 

section 21 of Air (P&CP) Act, 1981 to the Respondent No. 

1-M/s. Prayeja City-2 for their construction of residential 

project under L.S. I. Red category situated at Survey No 

71 (P) & 72 (P), Village-Vadgaon (Bk), Taluka-Haveli, 

District-Pune on total plot area of 17063.63 M2 with 

construction BUA of 37095 M2. 

2. That, the EIA Notificaiton-2004 dated 07.07.2004 clearly 

defines the project as: 

“(iii) Any project proponent intending to 
implement the proposed project under sub-paras 
(g) and (h) in a phased manner or in modules, shall 
be required to submit the details of the entire 
project covering all phases or modules for 
appraisal under this notification” 

3. That, the Sub-paras (g) & (h) are nothing but Construction 

and Industrial Estate projects as defined at Serial No. 8 of 
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Schedule to the EIA Notification-2006. Therefore, 

Statement of PP on account of two different project viz. 

Prayeja City Plot-1 & Prayeja City Plot-2 is totally 

misleading and to overcame the mandates of prior EC and 

Consents. 

4. That, the MoEFCC issued S.O. (E) 1533, EIA Notification-

2006 dated 14.09.2006 mandating prior Environment 

Clearance and consent to establish to the Building and 

Construction and Township Project as described in item-

8 of schedule to the notification.  

5. That, the PP has carried out the construction with original 

sanction dated 29.03.2007 and thereafter revisions dated 

30.03.2007, 06.09.2007, 20.09.2007, 02.04.2008, 

07.05.2008, 11.08.2010, 08.11.2012, 03.08.2013 

(Layout), 03.08.2013(Building Plan), 12.03.2014, 

08.10.2015 & 10.07.2017 submitted under single 

proposal No. VDB/0071/06. It is important to note here 

that, the PP has carried out 13 revisions and increased 

the project scope from 0 M2 to 650000 M2 and PP has plan 

for further expansion of 25000 M2. 

6. That, the proposal sanctioned by PMC vide its 

CC/1446/13 dated 03.08.2013 is clearly states that, the 

land development charges are already paid for an area 

admeasuring 24734 Sq. Mtrs. on 28.03.2007. 

7. That, the PP submitted the revised layout in respect of the 

portion of the land admeasuring 7895 Sq. Mtrs. which 
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was sanctioned by the Pune Municipal Corporation, vide 

Commencement Certificate No.CC/1446/13, bearing 

Case No. VDB/0071/06 dated 03.08.2013. 

8. That, the total project area is increased by plot No.2 from 

its original sanction of plot No. 1 vide sanction No. 

CC/1446/13 dated 03.08.2013 {ANNEXURE-A-1} 

granted by PMC and the area statement shown in this 

sanction is as below: 

Sr. Parameter Plot No.1 Plot No. 2 

1. Minimum Plot Area 23991.17 16557.96 

2. Area Under 30 Mtrs. DP Road 3036.51  

3. Area Under 18 Mtrs. DP Road  3652.17 

4. 10% Open Space 2839 547.04 

5. 15% Amenity Space  5079.07 

6. Net Area of the Plots 17500 7895.34 

 

9. That, the project having single original proposal No. 

VDB/0071/06 and received unique sanctions was 

amalgamated and then sub-divided into two plot for 

convenient development having single layout, single 

owner & beneficiary and just two building plans to avoid 

the repetition of documents is nothing but single project 

and it cannot be treated as two different project by any 

strength of imagination.  

10. That, the Appellant filed complaint cum notice through 

Adv. Nitin Lonkar dated 29.07.2019 {ANNEXURE-A-2} to 

all concern government authorities including SEAC-III, 

SEIAA, MPCB, & PMC informing the serious 
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environmental violation of Respondent No. 1 of not 

obtaining prior EC & Consents in connivance of PMC. 

11. That, the former Member Secretary of SEIAA and Principal 

Secretary to DoE issued an show cause notice dated 

29.08.2019 {ANNEXURE-A-3} to the Respondent No. 1-

PP. 

12. That, the SEIAA has issued show cause notice dated 

29.08.2019 to PP with respect to the complaint or notice 

dated 25.07.2019, and PMC issued stop work notice 

dated 21.09.2019 {ANNEXURE-A-4} and directed the PP 

to submit the Environment Clearance. 

13. That, the Layout sanction dated 03.08.2013 clearly status 

the amalgamation and sub-division of Original Layout 

into two plots viz. No. 1 & 2 having total construction area 

more than 20000 Sq. Mtrs.  

14. That, the PP filed an application dated 05.09.2019 for 

grant of ex-post facto EC under EIA (Violation) 

Notificaiton-2017 dated 14.03.2017 for Plot-1 after lapse 

of time line under this notification.  

15. That, the SEAC-III considered the project in its 96th 

meeting held on 15.10.2019 {ANNEXURE-A-5} and 

referred the proposal to the SEIAA for further decision as 

the show cause notice was issued to the project by SEIAA.  

16. That, the MPCB has replied on 01.11.2019 {ANNEXURE-

A-6} to the RTI Application of this Appellant and informed 
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that no information is available in office for consent to 

establish and consent to operate that obtained by PP. 

17. That, the former Principal Secretary of DoE-GoM Mr. Anil 

Diggikar with help of his Office Assistant Mr. Kartik 

Langote and in collusion with PP conducted the hearing 

in his chamber on 11.11.2019 behind back of this 

complainant and without any notice in the case and at the 

cost of mother nature made false & misleading recording 

of One single project into two separate project vide its 

Order dated 16.11.2019 {ANNEXURE-A-7}. Also PS-Doe 

has not provided the copy of this Order to the Appellant 

till date or not informed to this Appellant. Therefore, the 

misconduct of these government officers & PP is against 

law and illegal in eyes of law.   

18. That, the SEIAA considered the project in its 183rd 

meeting held on 13.12.2019 {ANNEXURE-A-8} and 

decided to delist the proposal as the PP has carried out 

the construction more than 20000 Sq. Mtrs. and PP has 

not applied the proposal as per the provisions of the MoEF 

& CC notification dated 14.03.2017. 

19. That, the PP applied 04.01.2020 for EC for Plot-2 

construction and SEAC-III considered the proposal in its 

105th meeting held on 28.02.2020 {ANNEXURE-A-9} and 

directed to comply with the direction seeking additional 

data. 
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20. That, the MPCB has issued direction dated 25.08.2020 

{ANNEXURE-A-10} under section 33A of Water (P&CP) 

Act, 1974 and 31A of Air (P&CP) Act, 1981 prohibiting 

further construction of the project. 

21. That, the MPCB has rejected the proposal for grant of 

consent to establish vide its Order dated 10.12.2020 

{ANNEXURE-A-11}, wherein the reasons recorded are 

non-obtaining of EC form SEIAA, PP completed 

construction of 56292.04 Sqm, Non-operation of STP with 

BOD- 35 & COD- 76, No CGWA NOC etc. 

22. That, the SEAC-III considered the proposal in its 114th 

meeting held on 05.02.2021 {ANNEXURE-A-12} and 

decided to recommend the proposal for grant of EC 

subject to the compliance of IOD, Fire NOC and final 

outcome of the Civil Appeal No. 4/2021.  

23. That, the Respondent No. 1 applied to the Consent to 

Establish vide its application UAN No. 000009416 dated 

13.08.2020 and thereafter, Director of WPC Mr. Y. B. 

Sontakke granted CTE on behalf of MPCB. But in fact 

Director of WPC Mr. Y. B. Sontakke granted CTE have no 

right to grant the CTE and this officer being well aware of 

proceedings pending before the Hon’ble NGT and Hon’ble 

Supreme Court is involved in damaging the final outcome 

of cases by adopting illegal activity of misconduct. 
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MISLEADING FACT OF TWO DIFFERENT PROJECT: 

24. That, the false and misleading concept of two different 

project have born in the brain of Mr. Anil Diggikar for PS 

DoE and MS-SEIAA and his bribe collection agent Mr. 

Kartik Langote to misuse the complaints of citizens for 

their corruption business and such practises cannot be 

allowed.  

25. That, the Respondent No. 3-Mr. Y. B. Sontakke final 

granted Consent to Establish dated 11.02.2021 

{ANNEXURE-A-13} without having no powers under 

rules.  

26. GROUNDS FOR THE APPEAL: 

A. BECAUSE, the MOEF has defined “Project” in its EIA 

(Amendment) Notification-2004 dated 07.07.2004 as “in a 

phased manner or in modules” 

B. BECAUSE, the PP is misleading the authority on account 

of two different projects, but in fact the entire 

development is one single project divided into two plots 

vide PMC sanctioned layout dated 03.08.2013.  

C. BECAUSE, the CTE under challenge is ex-post facto in 

nature and MPCB has not powers to grant such CTE.  

D. BECAUSE, the MPCB officer Mr. Y. B. Sontakke (Joint 

Director-WPC) has no powers to grant the Consent to 

Establish.  

E. BECAUSE, PP has shown the false project cost of Rs. 48 

Crores to overcame the appraisal by consent committee. 
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F. BECAUSE, PP has carried out the substantial 

construction at site. 

G. BECAUSE, the MPCB officers are adopting illegal 

practices while granting such CTE. 

H. BECAUSE, the PP has admitted the total BUA potential of 

the project will be 93387.13 Sq. Mtrs. out of which 

completed construction BUA is 67154.88 Sq. Mtrs. and 

proposed construction BUA is 26232.25 Sq. Mtrs. 

Therefore, the adverse impact of the project is having 

serious damage to the environment, ecology, social 

infrastructures, amenities, natural resources etc. which 

we cannot ignore by overlooking towards the real facts of 

single project.  

Description Plot-1 Plot-2 Total 

Total Plot Area 40549.13 40549.13 

Less 30 Mtrs DP Rd 3036.51  

Less 18 Mtrs DP Rd 3652.17  

Balance Plot Area 33860.45  

Plot Area 19833.33 14027.12 33860.45 

Less Open Space 2333.33 1052.71 3386.04 

Balance Area of Plots 17500 12974.41 30474.41 

Less Amenity Space --- 5079.07 05079.07 

Net Plot Area 17500 07895.34 25395.34 

Total FSI 27871.63 17875.09 45746.72 

Total Non-FSI 28420.41 19220.00 47640.41 

Total BUA 56292.04 37095.09 93387.13 

Completed BUA 56292.04 11150 67154.88 

Total Buildings 13 3 16 

Total No. of Flats 617 272 889 
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I. BECAUSE, if the projects from Plot-1 & Plot-2 are 

separate then PP should provide the amenity space form 

each alleged project of plots. But PP has provided amenity 

space from plot-2 as common sharing of entire project and 

therefore, the present project is single project having 

single beneficiary Project Proponent.  

J. BECAUSE, the grant of such CTE to the project in plot 

wise manner after substantial damage to environment will 

frustrate the vary purpose of environment enactments in 

India. 

K. BECAUSE, the section 25 of the Water (P&CP) Act, 1974 

defines that; “25. Restrictions on new outlets and new 

discharges.—1. Subject to the provisions of this section, 

no person shall, without the previous consent of the 

State Board, ………..”. in this section words “shall & 

previous consent” showing previous mandates are 

occurred. Therefore, legislature have clear intention of 

non-grant of ex-post facto consents.  

L. BECAUSE, the section 21 of the Air (P&CP) Act, 1981 

defines that; “21. Restrictions on use of certain industrial 

plants.— (1). Subject to the provisions of this section, no 

person shall, without the previous consent of the 

State Board, establish or operate any industrial plant in 

an air pollution control area:………..”. in this section 

words “shall & previous consent” showing previous 
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mandates are occurred. Therefore, legislature have clear 

intention of non-grant of ex-post facto consents.  

M. BECAUSE, the Respondent Authorities has failed to 

consider the stop work notice issued by PMC. 

N. BECAUSE, the Respondent Authorities has failed to 

consider the pendency of Original Application No. 33 of 

2020, wherein Hon’ble NGT has issued stop work and 

same stop work has been undertaken by the PP before 

Hon’ble Supreme Court in its Order dated 17.01.2021 

O. BECAUSE, the Respondent No. 3 has given the false 

opinion on separate projects in the Joint Committee 

Report called by Order of Hon’ble NGT. 

P. BECAUSE, the view taken by former Principal Secretary 

of DoE-GoM on account of two different project from two 

sub-divided plots after amalgamation is contrary to the 

law laid down by the supreme court of India.   

Q. BECAUSE, the as per the guide lines of MPCB at web 

portal (https://www.mpcb.gov.in/consentmgt/water-

and-air-act) and circular dated 01.03.2013 jurisdiction 

to grant CTE under red category for the project having 

total project cost above Rs. 25 Crores upto Rs. 75 Crores 

is with consent committee (CC) of MPCB and therefore, 

Director of WPC Mr. Y. B. Sontakke have no jurisdiction 

to grant impugned CTE.  

R. BECAUSE, the consent committee (CC) of MPCB have 

studied or considered the project in its meeting and grant 
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of consent is by individual officer without having 

jurisdiction. 

S. Therefore, the Consent to Establish dated 11.02.2021 is 

illegal, baseless, misleading without technical assessment 

by CC and not tenable in the eyes of law and needs to be 

quashed and set aside in larger interest of environment 

protection.   

 

27. That, this entire illegal activity shows that inherent lack 

of coordination between the local authority/ sanctioning 

authority, SEAC, SEIAA, DoE and MPCB and this act 

cannot be neglected for betterment of environment. 

28. That, the Appellant have made out prima-facie case and 

situation will be unbridle uncontrolled if stay is not 

granted. 

29. That, the PP cannot stare in the eyes of the law to continue 

his construction activity and may be for occupancy of 

premises and PP must be prohibited from going ahead. 

30. That, the Appellant have no any personal interest in the 

project and also there is no any enmity against the PP or 

other respondents in this application. 

31. That, the applicant crave leaves of this Hon’ble Authority 

to amend, add, delete the pleading as and when required. 

32. That, the Hon’ble Authority have clear cut jurisdiction 

under Water Act, 1974 and Water Act, 1981. 
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33. That, the CTE under challenge granted to the project is 

situated in pollution prevention area of the Pune city and 

therefore this Appellant and project are sharing common 

environment. Therefore, this appellant has locus to file 

present appeal.  

34. That, the impugned Order is passed on 11.02.2021 and 

there is limitation of 30 days to file present appeal from 

the dated of such order under Section-28 of Water (P&CP) 

Act, 1974 and Section-31 of Air (P&CP) Act, 1981. 

Therefore, this appeal is filed within time. 

 

35. INTERIM PRAYERS: 

In the present facts and circumstances it is most 

respectfully prayed that this Hon’ble Authority may be 

pleased to pass an interim order thereby: 

a. Hon’ble Authority may kindly stay the operation of 

impugned Consent to Establish dated 11.02.2021 

henceforth. 

b. Hon’ble Authority may kindly stay the construction of 

the project under challenge.  

 

36. PRAYERS: 

In the present facts and circumstances it is most 

respectfully prayed that this Hon’ble Authority may be 

pleased to pass an order thereby: 
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A. Quash and set aside the Consent to Establish dated 

11.02.2021 granted by Respondent No. 2 & 3 to the 

Respondent No. 1 residential and commercial project 

“Prayeja City” situated at Survey No. 71 (P) & 72 (P), 

Village-Vadgaon (BK), Taluka-Haveli, District-Pune 

within PMC. 

B. Direct the Respondent No. 2, Member Secretary MPCB 

to initiate departmental enquiry against Respondent No. 

3-Mr. Y. B. Sontakke, Director of WPC MPCB for his 

misconduct.  

C. Pass any other just and equitable orders in the interest 

of justice.  

 

DATE: 12/03/2021 

 
APPELLANT 

 

VERIFICATION 

 Verified at Pune on this 12th day of March, 2021 that the 

contents of the aforesaid application are true and correct to the 

best of my knowledge and belief. No part of it is false and nothing 

material has been concealed therefrom. 

 
DEPONENT 
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